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LEGISLATIVE ASSEMBLY.
Friday, 22nd March, 1929.

The Assembly met in the Assembly Chamber of the Council Hou.le
at Eleven of the Clock, Mr. I’resident in the Chair.

QUESTIONS AND ANSWERS.

DaTes FrROM WHICE REDUCTIONS IN FREIGHTS ANNOUNCEP 1IN THE
RAmLwaY BupcEr wini Bscomy EFFECTIVE.

1174, *8ir Purshotamdas Thakurdas: Will Government be . pleased to
state the dates from which r.ductions in freight rates announced by the
Honourable the Commerce Member in his Railway Budget this year are
to come into foree?

The Honourable 8ir George Rainy: The reductions, with the single
exception of coal, will come into force from the 1st of April next. I am
afraid there will be a slight delay as regards coal, as the revised rates
from collieries to stations to which traffic is booked, are still being worked

out. As soon as the new rate tables are ready, the new rates will be
breught into force.

Sir Pmshotamdas Thakurdas: Can the Honcmrable Member indicate
apuroximately the date when the new rates for coal will come into force?

mw-mwm I am afraid that any date I could
give would be misleading.

Sir Purshotamdas Thakurdas: Not even nppmnmately?

The Honourable Sir George Rainy: I certainly hope it will not be very

long.
Sir Purshotamdas Thakusdas: May I take the 1st of May will do?

The Honourable Sir George Rainy: Not later than the 1st May. I
would like it to be understood however that T can give no absolute promise.

INvIDIOUS DISTINCTIORS BETWEEN INDIANS AND F.UROPEANS IN THR
MATTFR OF AOCOMMODATION  IN Rauway (‘ourmmx‘rs
1175. *Maulvi Muhammad Yakub: (a) Has the attention of Government
been drawn to a letter of Mr. Chandra Dutta Pandev. Professor. Kashi
Vidyapith, Benares, published in the Leadcr, dated the 6th March, 1629°
(b) What *actiun, i .m\ have Government taken in this matter? If
not, why not?

(¢) Do invidious distinctions exist between Indians and Eurnpeans in
_the matter of accommodation in the Railway compartments? If so. do
Government propose to take immediate steps to abolish these distinctions?

( 2328 ) A
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Mr. P. R. Rau: (a) Yes.

(b) aud (¢). No action has been taken by Government on thig letter,
as it does not disclose any infringement of the expressed policy of Govern-
ment, whicl: was fully explained in the speech of the Honourable Sir
Charles Inpes in this House on the 30th of January, 1925. The position
at present is that, on a few railways, one small third class compartment
is reserved for Europeans and Anglo-Indians on mail and fast passenger”
trains, and that Railways have been instructed to raise no objection to
passcigers wearing European dress occupying such a compartment.

Di1sM1ssAL BY AN OFFICIAL OF THE EAST INDIAN RAILWAY AT MORADABAD
oF Five EX-OrpH ANXD ROHII.EHAND RaliLway EMPLOYEES.

1176. *Maulvi Muhammad Yakub: (2) Are Government aware that one,.
Mr. Abel, a Runuing Shed Foreman at Moradabad, was charged for abusing
a subordinate of his before s Magistrate? Are Governwent niso aware
that on the discharge of Mr. Abel by the Court, the complainant and five
prosecution witnesses were dismissed from service by the Divisional Super-
intendent of Moradabad? Is it a fact that the Divisional Superintendent
is an East Indian Railway official and the accused and his five witnesses
were all old Oudh and Rohilkhand Railway employees?

(b) Do Government propose to take any steps in the matter? 1f not,
why not?

Mr. P. R. Rau: I am making inquiries from the Agent and will com-
municate with the Honourable Member on receipt of his reply.

Provisiox oF HiNpu Cooks aNxp WATERMEX FOorR DRrIvERS' RUnNING
RooMS AT ALIGARH AND LHAKSAR.

1177. *Maulvi Mubhammad Yakub: Are Government aware that Hindu
cooks and watermen have been removed from the drivers’ running rooms,
Aligarh and Lhuksar, to the great inconvenience of the drivers, firemen,

ete.? If so, do Government propose to issue orders for providing at least
cne servant in each of these rooms!?

Mr. P. R. Rau: Government have no information, but T am sending
a copy of the Honourable Member's question to the Agent.

APPOINTMENT BY THE EAST INDIAN RATLWAY OF HIGHLY PAID EUROPEAN
Ruxsme Sgep FOREMEN IN PLACE OF PrREvVIOUS INDIAN SHEDMEN
AT CERTAIN STATIONS IN THE MORADARAD DivisiON.

1178. *Maulvi Muhammad Yakub: Are Government aware that during
the administration of the old Oudh and Rohilkhand Railway, Indian
Shedmen getting salaries from Rs. 80 to Rs. 120, were posted at Bareilly,
Dehra Dun and Khan-alam Pura in the Moradabad Division, and since the
administration of the East Indian Railway, FEuropean Running Shed
Foremen, drawing salaries from Rs. 500 to Rs. 600, are posted on the
stations mentioned above to do the same work? Will'Government be
pleased to state what is the reason for appointing high salaried European

Foremen when Indians are available to do the same work on a smaller
salarv?

Mr. P. R. Rau: Government have no information, but are inquiring
into the matter.
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ProvisioN oF HicH ScHOOLS FOR THE CHILDREN OF RAILWAY EMPLOYEES
AT MORADABAD AND LuUcCkNow.

* 1179, *Maulvi Muhammad Yakub: (a) Are Uovernmcnt aware that
there are no high schools for the education of the Indian Railway em-
ployees’ children at Moradabad and Lucknow where the population of
Indian Railway employees is sufficiently large?

(b) Do Government propose to issue orders for opening high schools
inside the colony of the Indian employees at the stations mentioned above?

Mr. P. BR. Rau: (n) Yes.

(M No. T would refer the Honourable Member to the statement of
the futurc policy of Government in this matter, which was laid on the
table of the House on 19th February, 1929.

GRIEVANCES OF INDIAN Tramn ExamINEsms.

1180. *Maulvi Muhammad Yakub: (a) Are Government aware that
two unqualified Europeans, Laveigne and Rose, were given direct appoint-
ments as {rain examiners in classes A and C, respectively, and the claims
of old experienced and qualified Indian train examiners, namely, Messrs.
Mulsk Raj, Khumani Singh and Sardar Xehar Singh, were ignored?

(b) What steps do Government propose to take to remove the grie-
vances of the above-mentioned Indian train examiners? If mnot, why
not?

Mr. P. R. Rau: Government have no information but are making in-
quiries.

FIxING OF A DATE FOR THE PAYMENT OF SALARIES OF INDIAN EMPLOYEES
IN CERTAIN DEPARTMENTS IN THE MORADABAD DIVISION OF THE
EAST INDIAN RATLWAY.

1181. *Maulvi Muhammad Yakub: (2) Are Government aware that
Indian Railway employees in the Moradabad Division belonging to the
Engineering, Loco. and Traffic Departments do not receive their monthly
salary until the 8rd week of the next month, and no date is fixed for the
payment of their salary, as is done in the case of European and Anglo-
Indian employees ?

(b) Do Government propose to issue instructions that a date should be

fixed for the payment of salaries to these employees and that in no case
should the payment be delayed after the first week of every month?

Mr. P. R. Rau: I have asked the Agent, East Indian Railway, to let
me have a statement of the exact position, and shall! communicate with
the Honcurable Member on receipt of a reply.

NumBER OF MusLiMs EMPLOYED IN THE MILITARY ACCOUNTS DEPARTMENT.
1182, *Mr. Muhammad Ismail Khan: (a) Is it not a fact that 4573
clerks are employed in the Military Accounts Department and that of these
on'y 882 arec Muslims?
) A2
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(b) Do Government intend to adopt special measures to increase the
number of Muslim clerks and accountants, and if so, how do they propose
to do it? Do Government intend (i) to confine the future direct-filling yp
of temporary clerks’ vacancies to Muslims only, and (ii) to reserve an
adequate number of vacancies in the posts of accountants for qualified
Muslim clerks of the Department, till their representation in the Depart-
ment reaches the desired limit? :

The Honourable Sir George Schuster: () The figures quoted by the
Hcnourable Member represent the total number of accountants and clerks—
perraanent and temporary—employed in the Military Accounts Department
thrcughout India in September, 1928. There has been no material change
since that date.

(b) Under existing orders, vacancies in the accountants’ grade are filled
by promotion of clerﬁs who have passed the prescribed Departmental exa-
luination, and vacancies in the permanent clerical grade are filled by the
promotion of qualified temporary clerks, of whom large numbers exist,
wh hava served for several years in the Department. Other qualifications
being equal, such promotions are made in order of seniority, irrespective
of community. In at least one out of every three temporary vacancies,
for which fresh recruitment is necessary, a member of a minority com-
munity i3 entertained, if available and duly qualified. It will thus be
seer: that eventually one out of every three permanent appointments will
pass te & member of such a community. This represents the policy adopt-
ed by the Government of India after most careful consideration.

Lieut.-Colonel H. A. J. @Gidney: Will the Honourable Member state
whether, in view of the paucity of Anglo-Indians in this Department, he
would consider the desirability of sending a copy of the Government Gazette
announcing these appointments to the Principals of the several Europeam
schools in India and Burma?

The Honourable Sir George Schuster: I think I must ask my Honour-
able friend for notice of that question, Sir.

Mr. Anwar-ul-Azim: Will the Honourable Member kindly tell us o
whai statutory or other basis do Government fix the nomenclature of the
. majuiiiy or minority communities in India?

The Honourable Sir George Schuster: I think that also is a question
which I will be glad if my Honourable friend will give me notice of. I
am not prepared to answer it off-hand.

EMPLOYMENT OF MUSLIMS IN THE GENERAL SECTION OF THE MILITARY
Accounts DEPARTMENT.

1183. *Mr. Muhammad Ismail Khan: Will Government be pleased to
refer to the list of the establishment of the Military Accounts Depart-
ment in India and state:

(a) the number of Muslim clerks and accountants deputed to work
in the general section in the Department in the years 1926,
1927 and 1928; and

(b) why, with one or two exceptions, qualified Muslim clerks and
accountants have not been allowed to work in those sections?
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The Honourable 8ir George Schuster: (1) The number of Muslim
Accountants and clerks employed in the general sections of the offices of
tke Military Accounts Department during 1926, 1927 and 1928 was as

shewn below:

Accountants, Clerks.
1926 .e .. . 2 &
1927 .. ‘e .. 1 4
1928 .. . - ] i

(b) Muslim members of the Military Accounts Department are in no
way debarred from employment in the general sections of the offices of
the Department. The distribution of establishment amongst the various
sections of an office is a matter of internal administration, wHlch is left to
the head of each office, according to what he thinks best in the interests of
eflicien: 5, and if no Muslim clerks happen to be employed in one particular
section, it is purely a fostuitous circumstance. -

PRINCIPLE ADOPTED FOR RECRUITMENT OF TEMPORARY CLERKS IN THE
MiLITARY ACCOUNTS DDEPARTMENT.

1184, *Mr. Muhammad Ismail Khan: Will Government be pleased to
state on what communal principle the direct recruitment of temporary
«<lerks is based in the Military Accounts Department in India?

The Honourable Sir George Schuster: The general principle is that,
with duc regard to the communal composition of any office from time to
time, one out of every three vacancies should ordinarily be filled by a
candidate from the minority communities, if available and adequately

qualified.

NoOTIFICATION OF TEMPORARY VACANCIES IN THE OFFICE OF THE
CoNTROLLER, MILFTARY AcCcOUNTS, PESHAWAE.

1185, *Mr. Mohammad Ismail Khan: Is it a fact that the Controller,
Military Accounts, Peshawar, in paragraph 8 of his letter No. G./74/29671,
dated the 9th November, 1928, addressed to the Local Association, has
vefused to notify vacancies of temporary clerks’ appointments to that
institution,? If so, will Government be pleased to state whether the Con-
troller’s refusal is or is not a compliance with the instructions conveyed
to him by the Financial Adviser in his letter No. 1482, dated the 13th Feb-

ruary, 1926, on the subject?

The Honourable Sir George Schuster: Information has been called for
and a reply will be furnished to the Honourable Member in due course.

APPOINTMENT OF MUSLIMS IN THE MILITARY AcCOUNTS DEPARTMENT.

. 1186, *Mr. Muhammad Ismail Khan: Will Government be pleased to
state :

(a) the number of vacancies of temporsry clerks and accountants
which occurred in the Military Accounts Department during
the financial years 1926, 1927 and 1928, and the number of
appointments given to the Muslims. and '
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(b) what particular action have Government taken to bring the
representation of Muslims in the service to the required pro-
portion as instructed in gemeral Circular Letter No. 83346/
1 (A. D.), dated the 19th November, 1926, from the Estab-
lishment Officer, Government of India, Armyv Department, to
all keads of Military Departments in India?

The Honourable Sir George Schuster: The particulars required by the
Honourable Member are being collected and will be furnished to him in
due course. They will indicate how far it has been possible to carry out,
in the Military Accounts Department, the particular orders of Government
t> which the Honourable Member has referred.

[ ] -
APPOINTMENT OF MUSLIMS TN THE OFFICE OF THE CONTROLLER, MILITARY
AccouxNTs, PESHAWAR.

1187, *Mr. Muhammad Ismail Khan: Will Gpvernment be pleased to
state :

(a) the number of vacancies of temporary clerks which occurred in
the Office of the Controller, Military Accounts, Peshawar, in
the past four months; and

(b) if it is not a fact that only one Muslim candidate was taken
from among twelve graduates. etc., recommended by the
Tocal Muslim Associstion?

The Honourable Sir George Schuster: The necessary information has

bean called for and will be furnished to the Honourable Member as soom
as posgible.

EDUCATIONAL QUALIFICATIONS FOR RECRUITS I8 THE MILITARY
AccouNTs DEPARTMEN®,

1188, *Mr, Muhammad Ismail Khan: (a) Is it a fact-that the Financial
“Adviser (Military Finance) in psaragraph 6 of his letter No. 565-Accounts,
dated the 15th October, 1928, addressed to the Military Accountant Gen-
eral, has issued the following instructions:

“The Government of India desire that in the interests of the efficiency of the
Military Accounts Department particular attention should, hereafter, be paid by the
Controllers to the educational qualifications of candidates and that every endeavour
should be made by them to recruit, in future vacancies wherever possible, men who
have passed the B. A. or Intermediate examinations in preference to those with the
minimam edycational qualifications referred to above'"? i

(b) If so, have Government considered the present Lackward condition
in education of Muslims generally and of those residing in the North West
Frontier Province, and Baluchistan particularly, and the hardship which
will be entailed on them if the large number of matriculates are not allowed
to be admitted in the Department as heretofore? If not, are Government
prepared to do so, and to relax the restrictions referred 1o above so far as the
two provinces mentioned above are concerned?

- The Honourable Sir George Schuster: The reply to the first part is in
“the affirmative. I must, however, take occasion to point out that am
irregularity has apparently occurred in the placing in the Honourable
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Member's hands of a copy of the Finance Member's letter which has not
been published, and in such a case I should have preferred the Honourable
Mol r to refer to me privately before putting a question.

In regard to the second part of the question the Honourable Member
will observe that the orders are not absolute. tut leave discretion to the
appointing authority so that he could select men with the minimum quali-,
fications in localities where candidates with higher qualifications are nob
farthcoming. I am prepared to make inquiries as to how the instructions
referred to have operated in practice,

CoXGESTION OF PEsHAwAR CITY,

1189. *Mr. Muhammad Ismail Khan: (1) Is it a fact that:

(a) a houseto house search was recently conducted in the town of
Peshawar under the orders of the Chief Medical Officer, North
‘West Frontier Province, and it was discovered that 3,000
tuberculosis cases had actually been present in that city; and

(b) the Chief Medical Officer has given congestion of the city as
one of the main reasons for the spread of tubercuiosis and has
asked for a special hospital at Peshawar, and a sanitarium
at Haripur?

. (2) Will Government be pleased to state when the wall round Peshawar
City was built and by how much the population has increased within its
enclosures since its construction?

(8) Is it a fact that:
(a) since the wall was built, no efforts were ever made to remove
the congestion by expansion of the city?
(b} owing to insecurity of life and property, no one can reside out-
side the wall and start an extension of the town unless and

until the area is first made secure by barbed wire perimeter
and police patrol and postal arrangements?

(c) the Cantonment of Peshawar is being guarded as mentioned in
(b) above?

(4) Is it a fact that the Municipality has decided-to add about 20 acres
of land to the city and, if so, how many houses can be built thereon?

(5) Have Government considered whether this is adequate to prevent
the present congestion?

Mr. G. S. Bajpai: (1) (a) and (b). Yes.
(2) The required information is not readily availabie.

(8) (a) A scheme for the extension of the Peshawar City is under con-
sideration.

(b) A large number of persons actually reside outside the wall of the
city of Peshawar.

(¢) The Cantonment of Peshawar is surrounded by a perimeter wire.

(4) The city extension scheme at present under consideration is in-
tended to provide for the addition of about 20 acres of land and 400 houses.
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(5) Fxperience alone can show, Sir, whether the proposed extension is
adeguate. Honourable Member must also recognise that the measure of
tl:ic relief which the Municipality can provide depends upon ‘its financial
resources. Government propose, however, to ask the Local Administration
for a full report on the subject.

Founpive A Crvin StatioN OursipE Pessawar Crry.

1190. *Mr. Muhammad Ismail Khan: (g) Is it not a fact that the
Deputy Secretarv, and subsequently the Secretarv to the Government of
India, Military Department, proceeded to Peshawar to discuss the matter

of accommodation in Peshawar Cantonment with the House Owners’
Association?

(b) Is it not a fact that it was proposed by the Sesretary to the Gov-
ernment of India, Military Department, at the interview that the military
authorities will arrange with the Local Government for the formation of
a civil station and for such guarding and other arrangements of the same
as the Cantonment itself if the house-owners so wished?

(c) Will Government be pleased to state whether they have decided to
_found a civil station outside Peshawar City or not?

‘Mr. G. M. Young: The Honourable Member is referred to the answer
-givep ir this House on the 18th March 1929 to parts (d), (¢) and (f) of
-starred queshon No. 1104 asked by Diwan Chaman Lall, and the answer
just given by my Honourable friend the Education Secretary.

ACQUIREMENT OF PROPERTIES FOR MiLrtary OFFicERS AND OrFICES IN
INDIA. '

1191. *Mr. Sarabhai Nemchand Haji: (a) Will Government please state
how many properties they acquired under section 11 (c) of the Defence of
India (Consolidated) Rules, 1915, for the occupation of military officers
and offices in India?

(b) Have they paid compensation in all cases?
(¢) How many claims were rejected?

(d) Were there any claims from the lessces convey:d under section
105 of the Transfer of Property Act?

(e) If so, why were such also rejected?

(f) Will Government be nleased to place the draft rules and other
connected papers on the table of the House?

Mr. G. M. Young: I presume the Honourable Member is referring to the
acquisition of certain houses in Poona under the Defence of India Ru.lea
in 1917 and 1918. If so, the replies to the various parts of his question
are as foilows:

(a) 23.
(b) Yes.
{c) None,
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(d) Yes.

(¢) Because Rule 11-C (2) of the Defence of India (Consolidated)
Rules, 1915, provided for the payffient of compensation to the
owner of a building requisitioned for military purposes and
not to the lessee.

(f) Copies of the Rlules can be obtained on payment from the
Manager, Central DPublication Branch, Calcutta. Govern-
ment are not prepared to lay the papers underlying these
rules on the table of the House.

CIRCULATION OF THE REPORT oF THE-FLETCHER COMMITTEE 08 MEDICAL
" RESEARCH.

1192. *Mr. Sarabhal Nemchand Haji: («) Will Government be pleased
to state whether the Report of the Fletcher Committee an Medical Re-
cearch had been circulated for opinions amongst several Provincial Gov-
ernments, universities and the medical profession in India before any
decision on matters of policy and administrative details were arrived at?

(b) If such opinions have been received, will Government be pleased
to lay them on the table of the House, showing how far the opinions re-
woeived have been given effect to?

(c) If the opinions have not been given effect to, will Government pleaae
state the reasons why such expert opinions have been disregarded ?

M:. G. 8. Bajpai: (a), (b) and (c). The Honourable Membaes is referred
to my reply to part (b) of starred question No. 1054 aaked by Mr. Aney
on the 14th instant.

.

AMOUNT oF SUNDAY PENALTY FEES COLLECTED AT CERTAIN PORTS
PDuriNG THE LAST FIVE YEAES, AND METHOD OF ITS ALLOTMENT.

1193. *Mr. Sarabhaj Nemchand Haji: Will Government be pleased to
state :

(a) the amount collected as Sunday penalty fees at the ports of
Bombay, Karachi, Calcutta, Madras and Rangoon during
each of the last five years;

{b) the amount contributed at each of the porte during the last
five years out of the Sunday penalty fees fund towards insti-
tutions connected with the welfare of (i) Indian seamen,
(ii) European seamen and (iii) Customs officers?

The Honourable Sir George Schuster: A statement giving, as far as
possible, the required information is laid on the table. The names of the
Seamen's and other institutions which receive grants from Sunday penalty
fees have been given in the statement. Some of the institutions, as their
names indicate, are concerned with the welfare of Indian lascars and some
‘with that of European seamen. As regards others, the Government of
Indic are unable to say definitely which of them confine their welfare

-eotivities to Europeans alone, or to what extent they include Customs
officers among the beneficiaties.
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Statement showing the Sunday penally feca realized at the grivapal ports during the last
Jfive yeare and contributions made therefrcm to claritable tnstituticris and Customs:

Clubs.
- =
_— 1924-25. 1925.26, | 1926-27, 1027.28, 1928.29,
Rs. Rs Rs. Ras. Res.
BoxBaY.
Fees realized . . . 79,200 59,150 56,450 71,800 1,00,000*
Payments to officers out of | 56,071 66,217 66,659 68,044 80,000*
the fees (including Crown |
overtime). i |
Balance available for pay- | 23,129' —7,067 | —10,209 3,150! 20,000
ments to charities, Customs | l |
Clubs, ete. ‘
Payments to charities, etc.-—! !
1 .
Lascars’ Home . . !_ 10,000 10,000 10,000 5,000 10,000-
i i .
Prince of Wales Seamen’s 3,000 3,000 3,000 1,500 3,000
Institute, 1 .
Bombey Education Society | .. | .. 1,000
I |
Customs Jgstitutions .t 12,200 | 7,200 ' 7,200 10,700 10,700
| |
Total payments . | 25200 . 20,200 | 20,200 | 17,200 | 24,700
i i
KarACHIL. i '
Fees realized . . . 15,000 I 7,400 11,800 20,000 21,000*
Paymentstoofficersoutof the . 42,000 . 60,140 | 53,589 | 40,504 |  38,000°
{including Crown over- | ;
time). ! [
~ !
Balance available for payment | —27,000 | —52,749 | —41,789 | —20,504 | —17,000
to Charities, Customs Clubs, |
ete.
Payments to charities, etc, —
Customs Recreation Club . 2,620 2,520 2,620 .. 2,620
Maternity and Child Wel- 1,000 1,000 1,000 1,000 1,000
fare Centre, i.
Civil Hospital Aid and Nur- . 2,000 . 2,000
sing Association, Kara-
chi.
Total payments . 3,620 [ 3,520 5,520 |

1,000 | 5,620

* Estimated amount.
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1927.28.

——— 1924.25. 1923.28. 1926.27. 192R8.20,
CALOUTTA. Rs. Rs. Rs. Rs. Rs.
Fecarcalized . 1,47,010 1,27,640 1,560,960 1,94,840 | 1,78,000%
Paymentas to officers out of the 88,853 87,011 97,527 93,023 90,000*
fees (including Crown over- |
time). '
Balance ayvailable for pay- | 58,157 10,829 53,433 1,01,817 | 88,000
mente to Charities, Customs | ! |
Clubs, ete. -
Puyments to charities, ete.—
Customs Club, ete. . . 11,760 11,760 11,700 . 11,520
Sailors’ Homce 410,000 .. . ..
Medical Aid Fund 110,000 . .
Dviocesan Seamen’s Insti- 15,500 . .
tute.
District Charitable Rocie- | 14,500 $7.500 . . . .
ty. !
Seamen's Mission, Kidder- 14,500 .. ! e .e -
pore. |
a4
Bengal Welfare Committee .. 32,000 | 35000 30,000 30,000
Charitable Dispensaries at the 280 280 280 | 280 280
Budge Budge and Kidder- :
pore Dock | -
Totalpayments . 44,780 | 51,540 | 47,040 ' 41,980 41,800
MADRAS, ' | h
Fees realized . . . 11,200 27,025 27,875 41,800 | 50,000%
Paymentstooficersoutof the | 25261 | 36,411 | 43,079 | 40,546  41,200%
ees (including Crown over-
time).
Balance available for pay- | —14,061 | —9,386 | —15,404 | 1,254 8,800
ments to charities, Customs
Clubes, ete.
Payments to charities, etc.—
Customs Benefit Fund . .e 1,000 1,000 1,000 2,000+
Port Staff Club . . . 2,000 . 2.000 1,000 : 1,000
Tota) payments . 3,000 3,000 2,000 0 3,000

*Estimated amount.

Distribution now made through Bengal Welfare Committee.
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1924-25. | 1925-26. 1926-27. | 1927-28, | 1928.29,

!
|
|

Rs. Rs. Rs. Rs Rs.
RANGOON AND OUTPORTS. _ i
| !
‘Fees realized N . N 97,656 1,11,300 1,11,950 | 1,67,900 1,45,000*

Payments to officers out of the 27,748 70,830 : 48,286
ft_aes (including Crown over- |

time.)

35,092 35,800*

Balance available for pay- 69,907 40,470 63,664 | 1,32,808 | 1,09,200
- ments to Charities, Customs : |
Clubs, ete. I ]

Payments to charities, etc.—

Customs Institutions . 15,000 15000 | 15000 | 15,000 15,000

Mayo Marine Institute, 6,000 6,000 6,000 6,000 | 1,66,200%
Rangoon.

Mayo Marine Institute, 2.500. 2,500 2,600

Moulmein. !

‘Seamen's Mission, Rangoon 3,000 3,000 5,600 5,600 5,500

‘Bassein Town Club . .. . } 500

“General Hospital, Rangoon 2000 2,000 2,000 2,000 2,000
“General Hospital, Akyab . 500 * 500 | 500 500 500
General Hospital, Tavoy . 120 120 | 120 240 .
General Hospital, Mergui . w .. | a0 w00 .
Port Commissioners’ Dis- 1,200 1,200 1,200 1,200 : 1,200
pensary, Rangoon. | i
‘Seamen’s Burial Fund, | 280 250 ' 250 250 | 250
Moulmein. i : !
"Volunteers’ Club, Akyab . 750 750 '1 750 760 | 750
“Volunteers’ Club, Bassein . 500 500 i 500 500 '|
‘Seafarers’ Club, Bassein . 1,800 1,800 I1 1,800 1800 1,800
Y.M.C. A, Rangoon . 600 600 |
|
l

Total payments . 34,620 0 34,220 se,szol 34,140 | 1,93,700
LT !

*Estimatad amount.

tIncludes (4) the ial grant of Rs. 98,5600 made during 1928-29 out of past surplus
4‘:{ Bunday fees, and 1; the value of paper securities (Rs. 61,700) transferred to the
nstitute.
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AMOUNT ALLOTTED TO THE MAYo Maring INsTITUTE, RANGOON, FkOM THE
Suxpay Pexarty Fees Fuxp,

1194, *Mr, Sarabhaj Nemchand Hafi: (¢) Will Government be pleased
to state the amount that they propose to contribute to the Mayo Marine
Institute, Rangoon, during the current year or the next year out of the
Sunday penalty fees fund?

(b) Will Government be pleased to state if it is a fact that the Rangoon
Port Trust has promised a grant of Rupees one lakh to the Mayo Marine-
Institute?

The Honourable Sir George Schuster: (u) The Government of India.
have made a grant of Rs. 98,500 to the Mayo Marine Institute out of
Sunday penalty fees during the current year and have also transferred to
it paper securities valued at Rs. 61,700, being the accumulated surplus of
Sunday fees in Burma, prior to 1924-25. The Government of India expect.
to make a grant to the Institute out of Sunday fees next year also; but
thev are not committed as to the amount to be paid. The Government have-
undertaken to review generally the question of the disposal of these fees. -
in consultation with the Standing Finance Committee.

{b) The Collector of Customs, Rangoon, has reported that such a graant
has been promised by the Rangoon Port Trust.

CONTRIBUTIONS BY PORT TRUSTS TO INSTITUTIONS MAINTAINED FOR THE
BENEFIT OF INDIAN SEAMERX. -

1196. *Mr, Sarabhai Nemchand Haji: Will Government be pleased to
state if the Port Trusts at Bombay, Calcutta, Karachi, Rangoon sand
Madras have contributed any sum to insfitutions connected with the wel-
fare of Indian seamen; and if so, how much and for what year?

The HMonourable Sir George Rainy: The information is being collected
and will be supplied to the Honourable Member in due course,

Mr. Gaya Prasad 8ingh: Will the information be laid on the table of
the House?

The Honourable Sir George Bainy: I can see no objection. T shall be
prepared to lay it on the table.

SUBMISSION TO THE GOVERNMENT OF INDIA OF THE REPORT OF THE LOAD
Line COMMITTEE.

1196, *Mr. Sarabhai Nemchand Haji: («) Has the attention of Govern-
ment been drawn to the reply given by Sir Phillip Cunliffe-Lister, Presi-
dent of the Board of Trade, in the House of Comnions on the 11th Decem-
ber, 1928, to the effect that ‘“When the revision of the Load Line Rules is
completed, it will be sent to the Dominions and foreygn Governmentg for
their consideration’’?

(b) Will Government be pleased to state why India has been omitted
from the list of countries to which this Report of the Load Line Committee
is to be sent? '

(c) Do Government propose to take steps to see that the revised

taom}, Line Rules are sent to the Government of India for their considera-
ion ? )
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The Honourable Sir George Rainy: (a) Government have seen the reply
in the House of -Commons Debates,

(b) and (c). I think the Honourable Member may rest assured that a
.copy of the Report of the Load Line Committee will be sent to the Gov-
-ertment of India.

CLAIMS oF INDIAN SEAMEN WHO SUFFERED BY ENEMY ACTION DURING
THE WAR.

1197. *Mr. Sarabhai Nemchand Haji: (a) Has the attention of Govern-
ment been’drawn to the Resolutions passed at the last General Meeting of
fhe Indian Seamen’s Union held at Calcutta in connection with the pay-

ments to Indian seamer. under the German Reparation award of the 1st
September, 1922?

(b) Is it a fact that the Indian Seamen's Union, who, in this connec-
‘tion, represented the claim of the Indian seamen, were not informed of
-the last date fixed by Government for submission of claims under the
* .award? .

(c) Is it moreover a fact that most of the Indian seamen likely to
-benefit under the award were absent on the high seas for long periods?

(4) Do Government propose, under the circumstances, to issue instrue-
-tions for the acceptance by the offices concerned, of the claims of Indian
seamen who suffered by enemy action during the Great War though they
.are received after the fixed date? }

The Honourable Sir Brojendra Mitter: (a) The reply is in the affirma-
dive.

(b) The Government of India left it to the Shipping Master, Calcutta,
to notify the last day for submitting claims. He reported that he had
donc so by fixing notices on the office Notice Boards at the Caloutta and
Kidderpore Shipping Offices. He did not forward the notice to the Indian
Seamen’s Union as office bearers of the Union are frequently in attendance
-at the Shipping Offices and are conversant with all notices posted on the
Office Notice Boards.

(c) It is probable that many seamen eligible to receive compensation
"have been absent at sca for long periods during the time in which claims
.could have been submitted, but it is improbable that any of them have
been absent all the time.

(d) After careful consideration of all the circumstances, however, the
‘Government of India have decided to fix the 31st March, 1831, as the
final date for the receipt of claims from lascar seamen, and instructions are
‘being issued to the Shipping Master, Calcutta, for the publication by
him of the necessary notice and to inform the Seamen’s Union concerned
of the extension granted.

Mr. K. Ahmed: Do Government propose to invite applications by
-advertisement in the vernacular papers in the locality of these places, in
East Bengal and Assam.particularly, where these lascar seamen exist in
large numbers, so that they may be able to know within which time they
-are to submit applications for their claims? :

The Honourable Sir Brojendra Mitter: The suggestion made will be
,communicated to the Shipping Master, Calcutta,
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AMOUNT OF CLATMS AGAINST ENEMY POWERS MADE AND OBTAINED B Y(1)
INDIAN SEAMEN AND (2) OTHER SEAMEN.

1198, *Mr. Sarabhaj Nemchand Haji: Will Government please state
the total amount claimed, obtained and distributed from the enemy powers
on account of :

(¢) seamen within the British Empire irrespective of race or colour;
and

(b) Indian seamen?

The Honourable Sir Brojendra Mitter: (z) The figures are not avail-
lbl('

(b) The number of claims on behalf of Indian Beamen received by the
Government of India was 768, and their value was Rs. 5,23,942. The
amcunt awarded on these claims was Rs. 2,15,161.

Mr. K. Ahmed: In view of the fact that a large number of these seamen
arc engaged in the seagoing vessels throughout the world, do Government
fropose to take sufficient steps, by comparison of the number of seamen
in other countries, and see that an adequate distribution of these awards
is made?

The Honourable 8ir Brojendra Mitter: The suggestion does not seem
to be reasonable. (Laughter.)

Mr. K. Ahmed: Is it not a fact that a duty devolves upon Government
to see that an adequate amount of reparations is equally divided among
all the Indian seamen, many of whom lost their lives during the great
waur !

The Honourable Sir Brojendra Mitter: That is precisely what is being
done.

RKRESULT OF SUIT BROUGHT BY THE MAHARAJADHIRAJA OF DARBHANGA
AGAINST THE [NCOME-TAX DEPARTMENT.

1199. *Kumar Ganganand Sinha: (a) Are Government aware that,
some time ago, in the Province of Bihar and Orissa, the Honourable
Maharajadhiraja Bahadur of Darbhanga instituted a suit against the
Income-tax Department and made serious allegations against the Assistant
Commissioner ?

(b) What became of the suit?
(¢) Was it withdrawn by the plaintiff?

(d) If so, what action has been taken, or is under cantemplation,
against the plaintiff for making serious allegations against a public official ?

(e) H, on the other hand, Government allowed ‘the suit to be withdrawn
on being satisfied about the truth of the allegations made by the plaintiff,
what action has been taken against the official concerned? If no action
has been taken, why has it not?

~ () Will Government be pleased to state the full circumstances of the
<ase and how it terminated, and lay on the table of the House a copy of the
correspondence on the subject?
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The Honourable Sir George Schuster: (z) Yes. Two suits were insti-
tuted, in the first of which serious allegations were made against the
Assistant Commissioner of Income-tax,

(b) and (c). Both suits were withdrawn by the plaintiff,

() No action has been taken by the Government, or is contemplated,
against the plaintiff.

(¢) The suits were withdrawn by the plaintiff of his own free will, and
not at the suggestion of the Government. The implication in the Honour-
able Member's question that the Government were satisfied about the
truth of the allegations made against the Assistant Commissioner is entirely
wifhout foundation. When the suits had been withdrawn, the Commis-
sioner of Income-tax attempted to hold a departmental inquiry into
the allegations, but both the Maharajadhiraja and his agent, B.
Muneshwari Prasad, who was the most important witness for the inquiry,

declined to appear. The departmental proceedings were accordingly
abandoned.

(f) Owing to the provisions of Section 54 of the Indian Income-tax Act,
1922, the Government are unable to state any details regarding an assess-
ment to income-tax. It is true that certain details were disclosed in the
vlaints themselves, but the statements made in the plaints were not
necessarily admitted. All that can be stated in reply to the ques-
tion is that the plaintiff being aggrieved, first at a particular assessment,
rnd secondly at the substamtial penalty imposed for delay in payment,
applied for and obtained @ temporary injunction from a Civil Court
against the realisation of the sums in question. Two suits were then filed
for & permanent injunction, the.first against the Commissioner of Income-
tex, the Assistant Commissioner and the Inecome-tax Officer, the second
against the Secretary of State. The suits were withdrawn without any
admission by either party, while the plaintiff paid the demand of income-
tax and super-tax and also five per cent. of the penalty imposed on him
for delay. He also reimbursed the costs incurred by the Government.
The Government are not prepared to lay the correspondence in this case
on the table.

Kumar Ganganand Sinha: Is it not customarv that, when serious allega-
tions are made against any public servant, he is allowed to vindicate his
character in a Court of Law?

The Honourable Sir George Schuster: The public servant was sufficiently
vindicated by the withdrawal of the suit and the admission implied by
that withdrawal that the charges were improperly drawn up.

Mr. B. Das: Did I understand the Hrmmﬁah]e Member to sav that
the allecations that were made against cerfain public servarts wer2 not
true? Did the Government make any inquiry about thesc allegations?

The Honourable Sir George Schuster: T am not (nite certain as to
what my Honourable friend said; but from what I nnderstand him to say,
I do not think he has listened to my answer.

Mr. B. Das: Is it not a fact that there was pressure applied on the
Muharaja of Darbhanga to withdraw the charges against the income-tax
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officers? Is the Honourable gentleman aware that, during the discussion
on the Income-tax Bill last session at Bimla, T repeated those serious
charges which were published in the Press, and they were published in
the Assembly Debates. And did Government take any action thereon and
inquirc irte the allegations against the officers?

The Honourable Sir George Schuster: I understand my Honourable
friend says that he himself repeated the charges on two occasions. . I
must have notice of this question, because I was not aware of the fact,
and I should like to see for myself the terms in which he repeated those
charges, and the way in which those charges were published.

Mr. K. Ahmed: Is it not a fact, Sir. that those charges alleged by my
Honourable friend were found to be without any basis? (Laughter.}
[}

NaMEs AND QUALIFICATIONs 0F EUROPEAN OFFICERS OF THE
ARCHEOLOGICAL DEPABRTMENT.

1200, *Eumar Ganganand Sinha: (¢) Will Government be pleased o
wtate the names of the European officers in the Archeological Department,
their designation, the nature of work which they perform, whether they
have expert knowledge of any of the oriental languages, and the scripts, or
rudimentary knowledge of all of them? If so, of what language and script
have they such knowledge and what special qualifications have ther, if
any, for which they were appointed in the Department?

(b) Will Government be pleased to state how many archzological dis-
-caverieg bave been made by the present European officers of the Archsolo-
‘gical Department, especially by the Director’ General and the Deputy
Director General, and will the Government be pleased also to state what
those diseoveries are? ' '

(¢) What is the policy pursued by the Government in the matter of -ap-
pointment of officers in the Archeological Department ?

(d) Will Government be pleased to state whether the work of this De-
Ppartment came to be reviewed by any Committee or Commission appointed
tn investigate the question of public-services after the Public Service Com-
mission of 1886-87? If so, how many times and when? '

Mr. G. 8. Bajpai: (a) A statement giving the information desired by
the Honourable Member is placed on the table.

(b) For dctails of the discoveries made, I must refer the Honourable
Member to the Annual Reports of the Department for the yvears mentioned
in the list, which I place on the table, and to the Memoirs and other publi-
cations of the Department. (Applause.)

(¢) The policy of Government is to appoint Indians to the Department
a8 far as possible.

(d) The work of the Department came under review after the vears
mentioned by the Honourable Member to the same extent as that of cther
Departments, e.g., by the Indian Retrenchment Committee of 1022-23
and the Royal Commission on the Superior Civil Services in Indin. 1924.
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'
List showing ezcavations carried out by Europeun Officers of the Archaological

. Department.

1. By Bir John Marshall at :—
Charsada .. .. - . - .e
legil' . . .h . . ..
Barnath .. .. . .. .e .e

" . - . e . -s

Mandor and S8ahet Maheth .. .. .e ‘e
Bhita . .e .o .e . .e

Taxila .. . . . . .
Banchi and Taxila .. . .. . .
” " " . .. . ve .
1 ” » .. . b .. ..
» ”» »” . . e .. .e
” . .. .. . .. e
" ‘e . . . .. .

Mohenjo-daro ‘e .. .e .o ..
2. By Mr. H. Hargreaves av :—

Shahhi-ki-dheri and Takht-i-Bahi . . .

Sarpath .. .e . . .. ..

Monolithio Temples aé Maarur in the Punjsd .. ..

Jamalgarhi . .- T ..

” .. .. .. e .. ..
Sampur at Mastung and Nal in Beluchistan .. .e
Mohenjo-daro .. .e . . ..
Lahore Fort . .. . . .

8. By Mr. A. H. Longhurst at —

A rock cut tomb near Calicut .. .. . .
Kudatini in the Bellary District .e . .e
Vijayanagar and Udayagiri in the Madras Presidency ..
Nagarjunikonda and Gummuddiduru.. . .

4, By Mons. Chas. Duroiselle at :—

Hmawza (Old Prome) .. . .o ..
Pagan . . . . . ..

Sameikshe. . .- . .o .e .o
0Old Prome . .. .. . ..
. . . . .. .. ..
” " . .. - .. .-
EE] " - . - - .
» t} - - LR ..
” »” - -

1902-03.
1905-06.
1906-07.
1907-08.
1908-09,
1909-10.
1912-13.
1913-14.
1914-15.
19165-16.
1916-17.
1919-20.
1920-21.
1922-23.
1924.25.
1025-28.
1927-28.

19]10-11.
1014-14.
1915-16.
1930-21.
1932-23,
1924-25.
1925-28.
1926-27.

1911-12,
1912-13.
19186-17,
1927.28,
1928-29.

1911-12,
1912-13,
1821.22,
1923-24.
1924-25.
1925-26.
1926-217.
1927-28.
1928-29,

B2
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© 5. By Mr. J. A. Pageat :—

Nalanda .. ‘e . .. . . .o 1921.22.
. . . . - .. 1922-23.
. . .. .. o - 1023-24.
" .e . . 2 ‘e .e .. 1924-25.
. .o .. 1925-26.
‘e .. . .. 1926-27.
. .. 1927-28.
.. .. 1928-29.

*_Mobenjo-daro .. . . . . .. 1926-37,
’ ’ ’ . . .. 1927-28,

. .e . .. 1928-29.

R_i:oomnm‘noxs oF THE PuBLIC SERVICE COMMISSION BREGARDING THE
TRAINING OF NATIVE STUDENTS IN EPIGRAPHY.

1201. *Kumar Ganganand Sinha: Has the attention of Government been
drawn to the following paragraph on page 73 of the Report of the Public
Service Commission of 1886-87:

“The only recommendation, therefore, which the Commission can offer in respect
of this Department is that facilities should be given to m limited number of graduates
of the Universities, sufficiently prepared, by previous study, to take advantage of the
stipulation made by the Secretary of State in the engagement of Dr. Haltzsch that he
should frain native students in Epigraphy. Dr. Burgess states that Dr. Fubrer would
also probably be willing to undertake the training of a class, These students, when
trained, would be able to deal with inscriptions, which would supplement the typical
examples already carefully edited, and if no opportunity were available for their
employment in archmological inquiries, :the instruction they lad received would render
their. services more valuable as specialists in the ‘Department of Education *?

If so, will Government be pleased to state how far the spirit of the recom.
mendations has been carried out?

Wr. G. 8. Bajpai! Yes. The policy laid down in the paragraph has teen
followed with the result that 59 per cent. of the superior posts in the Arch-
zological Department are held by Indians. 8cholarships are still given
from time to time i order to keep up a supply of trained candidates for
vacancies which, I hope my Honourable friend will recognise, in a sn.all
department do not occur too frequently.

Co-O0PERATION OF INDIAN UNIVERSITIES AND SOCIETIES WITH 1THE
ARCHZOLOGICAL DEPARTMENT IN RESEARCH TNTO THE PAST HISTORY
OF INDIA.

1202, * Kumar Ganganand Sinha: Have Government considered the ques-
tion of inviting the co-operation of Indian TUniversities and societies for
carrying on researches in the past history of India, so far as the work of
the Archmological Department is concerned? If so, with what resulis?

Mr. @. 8. Bajpai: The question of inviting the co-operation of extra-
departmental bodies in archwological exploration and research is at pre-
sent under consideration. Up till now the only instance in which an Indian
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University or society has participated in the work of the Department, was
in 1928 when the University of Calcutta and s certain research society
carried oui a joint trial excavation at Paharpur on a small scale.

Eumar Ganganand Sinha: May I know since when this matter has been
under consideration, Sir!

Mr. G. 8. Bajpai: The matter, 8ir. uccording to my infm:mation, has
been under consideration for a series of vears, not with special reference
to this particular question of co-operation with ultrg.-depart-meqts] bodies,
but in connection with the general question of amending the Ancient Monu-
ments Protection Act, 1904, which is rather a complicated affair,

Mr. M. 8. Aney: May I ask thec Honourable Member if the Archsolo-
gical Department has ever been in correspondence with the Universities
pr this pcint? .

Mr. G. S. Bajpai: I think, Sir, my Honourable friend did rot altogether
follow the answer that I gave. I said that this question of co-operation
with the Universities has been taken up only recently.

Mr. M. S. Aney: Is it in correspondence with the University on this.
point? That is what T want to know,

Mr. G. 8. Bajpai: No: it is not in correspondence with the University,
becaurc we are in correspondence with the Local Governments who, I
think, will be in touch with the Universities on this point.

Kumar Ganganand Sinha: s it a fuct that the Archmological Depart-
ment is roainly concerned with the Ancient Monuments Protection Act
und that it does not like to do much beyond that?

Mr, G. 8. Bajpai: No, Sir; I am not prepared to admit that.

ExXPENDITURE ON THE UPEKEEP OF MONUMENTS AND ATTACHED GARDENS.

1203. *Kumar Ganganand Sinha: (q) Is it not a fact that three lakhs
and seventy-seven thousand rupees have been allotted in the budget esti-
mate for 1929-80 under the head ‘‘Annual maintenance and upkeep of
monuments and attached gardens’? Will Government be pleased to state
separa?tely how much money is intended to be spent for each of these
items

(b) Will Government be pleased to state, why gardens are attached to
ancient monuments, and what is usually the ares of such gardens? Do
these gardens bring any income to the Government or not?

(¢) Will Government be pleased to state in detail the heads of expendi-
ture under each of these items (Annual Maintenance, Upkeep of Monu-
ments and Attached Gardens)?

Mr. G. 8. Bajpai: (a) Yes. It is proposed to allot R=<. 2.47.800 to
monuments and Rs. 1,209,200 to attached gardens.

(b) Gardens are not attached to the momuments but are either part of
them or their appropriate setting. The area of such gardens varics. They
bring in a small income from the sale of fruits and grass, etc.

~.* (c) I regret that, in the time available, it"has not been possible for me
-to obtain more detailed information than I have given in reply to par

(a) of the question.
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Kumar Ganganand Sinha: May I know what is the connection between
archezology and garden? '

Mr. G. S. Bajpai: Beauty, Sir.

. The Revd. J. O. Chatterjes: May I usk the Honourable Member if be
18 aware that several of these monuments specially Humayun's Tomb near
Delhi. are in a very unsatisfactory condition, and hadly kept?

Mr. G. 8. Bajpai: Do I understand my Honoursble friend to say that
the provision of Rs. 2,50,000 is inadequate ?

The Revd. J. O. Ohatterjee. May I know how much is avsilable so
far as monuments ncar Delhi are concerned ?

‘Mr. G. S. Bajpai: If that is s0, Sir, I shall communicate my Honour-
.able friend's complaint to the Director-General of Archmology.

HEADQUARTERS AND DrTiEs OF MR. BLACKISTON, DEPUTY DIRECTOR OF
ARCHZEOLOGY IN INDIA,

1204. *Kumar Ganganand Sinha: Will Government be pleased to state
how many months in a year have been spent by Mr. Blackiston in excava-
tion duty, and where are his headquarters as the Deputy Director of
Archaology in India?

Mr. G. S. Bajpai: The Deputy Director Generai of Archrology is an
‘sdministrative oficer whos:: werk is in the offien of the Director General of
Archgology, which is nn attached office of the Government of India, with
headquarters at Delhi and Simla. He does not do any exploration wark.

| .
(GRANT OF BENEFITS OF TRE PROVIDENT FUND TO EMPLOYEES IN RATLWAY
WORKSHOPS.

1205. *Pandit Nilakantha Das: (a) With reference to the reply given to
my starred question No. 712 on the 23rd February, 1929, will Government
be pleased to state the number of the workmen in the Bengal and North
Western Railway Workshops who fulfil the conditions laid down in rule
6 (d) of the State Railway Provident Fund Rules and how many out of
them are given the benefit of the Provident Fund?

(b) Will Government also give the same information with regard to
other railway workshops? :

Mr. P. B. Rau: (a) I understand daily-rated workiwocn on the Bengal
and North Western Railway Workshops are not eligible to join the provi-
dent fund.

(§) TInformation ia heing collected.

PAYMENT oF RENT FOR QUARTERS BY WOKEMEN OX THE Bmmoas AND
Nozte Weermer Ramway.

1206. *Pandit Nilaknntha Das: (2) Will Government be pleased to state
whether the workmen of the Bengal and North Western Railway Work-
shops have to pay rent for the quarters supplied to them by the Rallway?

(b) Do the wotkmen of other Raflway Workshops st Lillsoah, Jamalpur,

Lucknow, Ajmer, Bombsy, etc., pay retit for the quarters supplied fo firem
by the Railway?
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(c) Are there Tailway workshops where workmen are given free quar-
ters?

Mr. P. B. Bau: The information required is being collected and wili
be communicated to the Honourable Membcer on receipt.

NUMBER OF INDIANS APPOINTED AS DEPUTY AUDITOR GENERAL DURING
A CERTAIN PERIOD.

1207. *Mr. Siddheswar Prasad Sinha: («) Will Government be
pleased to state whether it is o fact that the post of the Deputy Auditor-
'General, Headquarters, is reserved for the European Members of the Indian
Audit and Accoumts Service?

(b) If not, how many Indians. as compared with Europeans, have been
:appointed to fhis post during the last 15 years?

The Honourable Sir George Schuster: (¢) No.

(b) Unti! a short time ago, there was only one post of Deputy Auditor-
‘General at Headquarters; and that post has not, during the past 15 years,
‘baen held by an Indian. There has also been a post of Assistant Auditor-
Genera! at Headquarters on the same level of pay as the Deputy Auditor-
General, and it was recently decided that it would be more appropriate that

both posts should bear the same designation. The latter post has, for
some considerable time, been held by an Indian.

Mr. A. Rangaswami Iyengar: Do the two posts carry now the sume
salary?

The Honourable 8ir George Schuster: The two posts have carried the
fsame «alary for some time, and they still carrv the same salary.

GRIEVANCES OF THE STa¥F UNDER Mg. L. J. Peck. DepUTY AUDITOR
GENERAL.

1208. *Mr. Siddheswar Prasad Sinha: Are Government aware that there
is dissatirfaction in the Office of the Auditor General owing to the treatment
meted out to the staff by Mr. L. J. Peck. Deputv Auditor-Generai. Head-
quarters, in the matter of leave, pay and promotion?

The Honourable 8ir George Schuster: Government have no wforma-
tion to thic effect and would be surprised to learn that the 'Honourable
Member’s information is correct. As I intimated to the Honourable Mr.
Ram Narayan Singh the other day, in reply to a question of his, Mr. Peck
is an officer in whom the Government have everv confidence.

Mr. Bam Naraysa Singh: Is it not a faet that there must he some
veasons for the dissatisfaction among the staff with the officer?

(No reply was given.)

GRANT OF LEAVE TO THE STAFF OF THE OFFICE OF THE AUDITOR GENERAL.
1200, *Mr. Siddheswar Prasad Stnha: (a) Wil Government pleass

() the sanctioned strength of leave reserve for the Office of the
Auditor Generst;
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(u) how many assistants in that Office applied for regular leave for
more than 15 days for reasons of ill-health during the ‘‘slack
season,’’ , March to September, 1928 ;

(iii) how many pmduced. and how many were asked to produce,
medical certificates from Civil Surgeons or other Government
doctors;

(iv) in how many cases were medical certificates ‘asked for when the
leave reserve was avsilable and why;

(v) in how many cases were medical certificates from qualified medical
practitioners not accepted and were ignored during 1928 and
why ?

(b) Is it a fact that certain assistants of the Office who took leawe during
the year 1928 were victimised or punished on any grounds?

(c¢) If so, will Government be pleased to state the part'icu'lm- of the
offences and of the punishments inflicted ?

The Honourable Sir George Schuster: (a) (i) 8 in 1928. Tt iz now
10.

(ii) to (v). This question appears to be based on a misapprehension.
There is ao “‘slack season’’ in the Auditor General's office, as suggested:
in purt (ii} of the question. The periods of highest pressure differ in differ-
ent sections; and when the pressure relaxes in one section, men are trans-
ferred {rom it to another section where the pressure is greater.

Particulars are not readily available to answer these parts of the ques-
tion, and I do not think it would be justifiable to make a special compila-
tion involving a great deal of public time.

(b) and (c). Government have not been able themselves to locate any
instance of victimisation. If thc Homourable Member will furnish me
with paiticulars of any specific case which he ba: in mind, I will see that

it is investigated.

Mr. A. Rangaswami Iyengar: Is it not a fact that there is a good deaP
of slack season in the Secretariat?

Mr. President: Order, order. ot

PRINCIPLES FOLLOWED FOR THE PRONMOTION or PassEp CLERKS TO THE
SUBORDINATE ACCOUNTS SERVIOE.

1210. *Mr. BSiddbeswar Prasad Sinha: Will' Government pleese wiate:
what principles are followed in the matter of promotion of passed clerks.
to the Subordinate Accounts Service in the Office of the Auditor General,
and whether it is a fact that recently promotions of the passed clerks to the
Subordinate Accounts Service have been made without strict regard to
their seniority, and without obtaining any formal reports in writing from
Superintendents and Branch officers as to theirefficiency? If 5o, why have-
the promotions been made arbitrarily? s

The Honourable Sir George Schuster: Promotions with due regard to
merit were made by the Auditor General after proper consideration and
with a full sense of the responsibility of the Auditor-General himsell. The
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steps whick he takes to inform himself as to the opinions of Supcrintend-
ents or other subordinate officers in his Department are s matter cntirely
at the discretion of the Auditor General himself as head of the Depart -
ment.

Mr. Siddheswar Prasad Sinha: What I want to know is whether any
reports were called for from the officers in charge of the various sections
of the department at the time of the promotions?

The Honourable Sir George Schuster: That is precisely the informatiom
which I am not prepared to give. The matter is one for the responsibility
of the Auditor-General himself as head of the department; and T am not
prepared to allow Honourable Members here to interfere with that respon-

sibility.

FILLING OF APPOINTMENT WITH THE BEST QUALIFIED MAN IRRESPRCTIVE
or CastE, RericioN or Crxmp.

1211. *Mr. Siddheswar Prasad Sinha: (a) Is it a fact that seotion 96 -
of the Government of India Act lays down that no native of British Indis,
nor any subject of His Majesty’s resident therein, shall, by reason
of his religion, place of birth, descent, colour or any of them, be disab
from holding any office under the Crown in India?

(b) Is it @ fact that members of the minority communities are being
given preference over those of other communities in the matter of selec-
tion of candidates for appointments under Government ?

(c) Is it a fact that even in the case of appointments made as a result
of competitive examinations, Muhammuadans are given preference over -
Hindus although the latter may have scored higher marks?

(d) Are the Government of India prepared to issue orders to the effect
that public appointments should be open to the best qualified man, irrespec-
tive of caste, religion or creed?

The Honourable Mr. J. Orerar: (a) Yes.

() To prevent the preponderance of any particular class or com-
munity in the public services a proportion of vacancies is vsually reserved
to be filled by members of minority communities.

(=) No.

(d) No modification in the general orders on the subject is at present
conicmplated.

FzEs PATABLY 1IN DrrEr 8cHOOLS.

1212, *Mr. Siddhaswar Prasad S8inha: (a) What is the minimum
¥mit of monthly inccme of the paremts on wccount of which students
bave to pay double fees in the Delhi Schools?

(b) What was the limit previously?
(c) Are Government prepared to conmdar the questmn of ramng the.
limit ? :
Mr, G. 8. Bajpai: (¢) Rs. 2.000 per annum.
(0)'Re. 800 & month. - v v s oagno ¢
" (€) Yes. : :



2318 LEGISLATIVE ASSENBLY. [22xp Mar. 1920.

PERIOD WITHIN WHICH APPLICATIONS FOR CANOELLATION OF ASSESSMENT
AND APPEALS UNDER THE INCOME-TAX ACT CAN BE MADN.

1213. * Mr. Siddheswar Prasad Binha: (a) Is it a fact that an applica- -
tion for cancellation of assessment under section 27 and an appeal under
-seetion 31 of the Indian Income-tax Act should be made within one
‘mcnth from the service of a notice of demand? -

(b) Is it a fact tbat some days are taken by the Income-tax Depart-
unené in supplying copies of the assessment ovders to the assessees?

(c) Is it a fact that those days are not excluded in calculating the
‘period of one month under part (a) above?

(d) Do Government propose to issue instructions that the days
requisite for obtaining copies of orders, etc., from the Income-tax
Department should be.excluded? If not, why not?

The Honourable Bir George Schuster: (a), (b) and (c). Yes.

(d) Sub-section 2 of section 30 of the Indian Income-tax Act, 1922,
-confers on an Assistant Commissioner of Income-tax the power of admit-
$ing wun appeal after the expiration of the period specified in the Act, if
he is satisfied that the appellant had sufficient cause for not presenting
it within that period, and instructions have been issued that, in cases
where il is necessary for an appellant to file a copy of the order against
which an appeal is filed, Assistant Commissioners shall take into consi-
-deration the time spent in obteining the copy. When the Income-tax
Act is next amended, opportunity will be taken to embodyv in the Aect
provisions corresponding to those of section 12 of the Indian Limitation
Act, 1908,

ArrormeNT of ‘D’ Tyre QuaRTERS 1IN Nxw DELHI

1214, *Mr, Siddheswar Prasad Sinha: (¢) What is the total number of
“D" type quarters in New Delhi available for the migratorv staff, and
what is the number of clerks who applied for them and how many
per cent. got quarters?

(b) What are the similar figures for *‘C'’ type quarters?

(c) Is it a fact that the number of quarters is not sufficient to meet
the requirements of all the clerks? If so, do Government propose to
consider the desirability of allotting a certain number of quarters to each
Department, leaving it to its discretion to distribute them according to
certain principles?

The Hcnourable Sir Bhupendrs Math Mitra: (g) and (b). No specific
number of quarters is reserved for any particular staff. 682 migratory offi-
-cérs applied for ‘D'’ type quartert and 248 foF ‘‘C"’ tvpe quarters, of witich
#29 and 141, i.e., 48 per cent. and 59 per eent., respectively, were allofted
quarters.

(c) The reply to fhe first part of the question is in the affinmative and
to the steond purt in the negative.

The Revd. J. ©. Ohatterjes: May I ask if Indian clerks are allowed Lhe
use of quarters described as tmorthodox in Simla if thev desire 10 have
-such quarters?

The Honoursble Bir Bhupendra Nath Mitra: I sm afraid the Fomour-
able Meniber did not listen :to the reply which I gave in the Mouse the
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other Cuy.  To the best of my recollection, T said there were no unorthodorx
quarters in Simla.

The Kevd. J. O. Chatterjee: Mayv I ask how quarters ordinarily reserved
for the use of Anglo-Indian or Furopean staff, are described? .

The Honourable Sir Bhupendra Nath Mitra: There is no reservation,
s0 far us I am aware.

Tha Revd. J. O. Ohatterjee: Is the Honouruble Member aware that
applieaticn: for such quarters have been made by Indian clerks desiring
to live in that st¥le and that those applieatinna, in practically every case,
were refused?

The Honourable Sir Bhupendra Nath Mitra: | have no information
with me on that point snd would suggest that, if the Honourable Member
wanted the infonnation, he should put down a question on paper. We are
now on the question of quarters in New Delhi and not of quarters in
Himla,

NuMmBer oF © 7' axp “ D" TYPE QUARTERS ALLOTTED TO THE MIGRATORY
STAFF OF THE GOVERNMENT OF INDIA 1N 1928.29,

1215. *Mr. Siddheswar Prasad Sinha: (a) What is total number of “'C*’
and ‘D" type quarters surrendered, so far, in the cold season of 1928-29
and how many of them have been allotted to the migratory staff?

(b) Do Government propose to consider the question of meeting the
requirements of the migratory staff before the requirements of the non-
migratory staeff ? ,

The Honourable Sir Bhupendra Nath Mitra: (a) The total number of
*C”" and *D”" type quarters surrendered so far in the cold season of
1928-20 is 6 and 20, respectively, of which 4 of the former and 19 of the
fatter type have been allotted to the migratory staff.

(b No such proposal is under consideration at present.

IMPBOVEMENT OF ARRANGEMENTS FOR HOSPITAL TREATMENT OF
GOVERNMENT SERVANTS IN NEw DELHI.

1216. *Mr. Siddheswar Prasad Sinha: (a) Is it a fact thac, at Simls,
there are scparate doctors, separate dispensaries and separate dressing
rooms for Governm:>unt servants? )

(b) Is it o fact that there is no whole-time doctor for Government
tervants at New Delbi. no separate dispemsar” and no separate dressing
room, and that they have to wait at the hospital like. ardinary coolies and
cther people for their treatment?

(c) Do Government propose to improve the arrangements at New
Delhi by appointing separnte medical advisers for Government servants,
fxing suitable hours for their attendance at suitable places and making
special arrangements for dispensing and dressing?

Mr. G. 8. Bajpai: (a) Sir, I fear I do not quite understand what the
Honourasble Member means by this part of his question. If he wishes
to hnow whether separate medical staff and facilities .are provided for the
:‘i;i“ a-t:d military employees of Government in Simla, the answer is in the

rmative.
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() vnd (¢). There are at present, in New Delhi, one Civil Surgeon,
one Civil Assistant Burgeon. and 2 Sub-Assistant Surgeons, to whose ser-
vices (iovernment emplovees ire entitled, according to rank. In addition
to the Combined Hospital, New Delhi, a dispensary has recently been
apened on Market Road for the convenience of Government servants resi-
ding in or near that locality. These arrangements are, however, temporary
and perbaps, not ideal. The question of making medical arrangements for

New Delhi on a permunent and satisfactory footing is nt present heing
considered.

Lieuot.-Colonel H. A. J. Gidney: Will the Honourable Member please
state whether there is any accommodation for indoor patients in this hos-
pital in Delhi?

Mr. G. 8. Bajpai: No, Sir; I believe there is practically no accomineda-
tion for indoor patients at the combined hospital in New Delhi.

Lieut.-Colonel H. A. J. Gidney: Will the Honourable Member be ploased
{o state whether he is prepared to consider the supply of such accommoda-
tion?

Mr. G. S. Bajpai: The position is, Sir, that the Government have
decided and the Finance Committee have agreed, and, I believe the House
10w has voted funds for the construction of a combined hospital which will
cater for the requirements of both Old and New Delhi and which will
provide ample aceommodation for all classes.

Lieut.-Oolone] H. A. J. @Gidney: Is the Honourable Member aware
that the construction of the proposed new combined hospital cannot be
completed for another 8 or 4 ‘or more years probably?

Mr. G. S. Bajpai: Well, Sir, we hope to push on with it as quickly as
we ean.

Lieut.-Colonel H. A. J. Gidney: In the meantime what will the patients
do?

Mr. G. S. Bajpai: They will do what they have been doing for ever
€0 man)y )ears.

Lieut.-Oolenel H. A. J. Gidney: That is most unsatisfactorv. Do Gov-
ernment wish to continue this unsatisfactory state of affairs?

Mr. G@. 8. Bajpai: On the contrary, Sir, I have said that Government's
intention is to set up a first-class hospital, which will be able to cater for
the requirements of all classes; but Government are not in possession of
Aladdin’s lamp, so that, by merely rubbing it, they can produce a hospital
overnight.

Lieut.-Oolonel H. A. J. Gidney: In the meanwhile will Government
arrange o provide temporary secommodation for these indoor patients?

Mr. @. 8. Bajpai: T think that the setting up of temporary accommo-

’glatif;n for the purpose would be more expensive than the results would
Justify.

Lieut.-Oolonel H. A. J. Gidney: What a lame answer!
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RULES FOR THE ALLOTMENT OF QUARTERS IN NEw DErLHI:

1217. *Mr. Siddheswar Prasad Sinha: (a) What is the total number
of clerks of the Government of India migratory staff who moved to New
Delhi in 1928 and applied for Government quarters, including those of the
attached and subordinate offices? .

(b) What is the total number of quarters reserved for such staff at New
Delhi and how many clerks had to remain without such quarters during
the 1928-20 cold season?

(¢c) 1s it a fact that rules regarding the alloliment of quarters ware
revised in 1028, and according to those rules, clerks occupying quarters in
1927-28 were given preference over all others, irrespective of any other
consideration ? '

(d) Is il a fact that, according to those rules, certain men in the grades
whos¢ mauximum does not reach Rs. 225, and who occupied the quarters
in 1927-28, will occupy them throughout their service, whereas the other
imen will have to remaw without quarters for a major portion of their ser-
vice?

(¢) Is it a fact that the Imperial Secretariat Association made a repre-
sentation against these rules?

(f) Do Government propose to revise the new rules immediately ?

- (g) Is it s fact that the quarters in New Delhi were primarily meant for
the Governimment of India migratory staff? '

(k) What percentage of ‘‘D’’ class quarters is at present occupied hy the
‘non-migratory staff? ’

The Honoursble Sir Bhupendra Nath Mitra: (a) 1,386 clerks of the
migratory staff moved to New Delhi in 1928 and 1,257 applied for accom-
modation. This excludes single officers. '

. (b) No specific number of quarters is reserved for any particular staff.
726 migratory officers made their own arrangements.

(c) and (d). The revised rules give clerks who were occupying quarters
in 1927-28 preference over others, provided they remain eligible.

(e) Yes.
(fy and (g). No.
{k) 85 per cent.

SHORT NOTICE QUESTION AND ANSWER.

EvacvaTiON OF FRONTIER INDIANS AT PRESENT IN AFGHANISTAN.

Mr. Gaya Prasad Singh: With your permission, Sir, I wish to put the
fullowing question, of which I gave short notice: '

(a) Is it a fact that there are a number of Indians still in Afghanistan
who are anxious to be evacuated from that country?

(b) If so, what is their approximate number?

(c) Have Government received any representation or request iromn lhe
Indian 1esidents of Afghanistan asking to be evacuated as early as pos-
sible? Tf so, do Government propose to take immediate steps to evacuate
such Indians in Afghanistan as are willing to leave that country?
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Sir Denys Bray: Thanks to the arrangements concerted by His
Majesty's Government and the Government of India, His Majesty’s
Minister was able to offer facilities for evacuation by air to ull British
Indian subjects in Kubul. When the offer was first made in the latter
part of December, it was, of necessity, restricted to women and children
only; but during January and the first half of February it was extended,
on the gradual expansion of our aeroplane resources, to men also. In
all, no less than 342 British Indians availed themselves of the offer with-
in the period allotted and were safely evacuated by the Royal Air Force
40 India. On the final withdrawal of the British Legation, there remained
about 40 ofhers. who had heen unwilling, or unable, to accept the ofer in
the first instance, pither because of their raluctance to leave their pra-
perty tehind, or the unwillingness of the Afghan Government to let them
go without a settlement of accounts, or some other goad reason. Of these,
some put in eleventh-hour applications for aercplane facilities, unfortu-
nately too late, after the d?&cult arrangements and the very delicate
negotiations with the Kabul Government for the withdrawal of His
Majesty's Legation had been completed, and climatic, to say nothing of
political, conditions rendered postponement impossible.

In addition, applications were presented from time to time by 20 or 80
other Indians who had inberited or adopted Afghan nationslity and whoee
applications were not supported by the Kabul Government. After the
final withdrawal a telegram was received from Indisns still in Kabul asking
for evacuation facilities, but these unfortunately were no longer practicebls.
Happily with the melting of the snows on the passes, there is now no
insuperable obstacle to evacuation by road from Kabul, and despite ite
hardships and dangers several travellers, Indian and European, are now
availing themselves of this method.

There are of course Indian colamies elsewhere ip Afghapistan, notahly
m Kandahsr, Jalalabad and Herat. But the road from Kandahar fo
Chaman has never been closed, and all byt half-a-dozen British Indiap
families. I understand, have now come into India. Conditions in the
Jalalabad area have been more disturbed, but evacuation under tribal
srrangement has been feasible for some time past. Aa for Herat, where
there has lately been serious trouble and both Governor and General have
been murdered, I was relieved to receive a telegram, a couple of days ago,
announcing the safe arrival of most of the British Indian traders in Meshed.
In general, though there has been inevitable loss of Indian property during
the upheaval in Afghanistan, I rejoice to say that I have received no
report of any loss of Indian life.

Mr. Gaya Prasad Singh: May I know if there are any Englishmen left
over in Afghuuistan who desired to be evacuated, and, if so, what i their
number?

Sir Denys Bray: There are no Englishmen left in Afghanistan. There
were no Englishmen in Afghsnistan at all except those either in the Lega-
tion itself or emploved in connection with the evacuation. But there are,
of course, several Europeans left in Kabul, notably some forty Germuns,
some thirty Turks, many Russians, and in addition some Persians.

Maulvi Sayyid Murtuza Ssheb Bshadur: May I know, Sir, if it is o
fact that some Indians have been arrested there and there are many more
Indians who #re subjected to many a hardship?
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Sir Denys Bray: | am afraid we are at a disadvantage; since the with-
drawal of His Majesty's I.egation, we are not in possesion of uny certain
news as to what is happening in Kabul

Mr. Gaya Prasad Singh: May | know if it is in contemplation 1o take
any steps to evacuate thosc Indians who are «till in Afghanistan? What
arrangements are in contemplation?

8ir Denys Bray: I have endeavoured to explain that it is now impossible
to make uany scroplane arrangements, and have endeavoured also to give
my Honourable friend to understand that it lies within the power of the
Indians themselves to make some arrangements for their evacuation. The
dbstacle provided by the snow on the passes is now removed.

Mr. Apdul Haye: My Honourable friend has referred to delicate negotia-
tigns with the Afghan Government. May I know with what Afghan Gov-
ernment ?

Sir Denys Bray: 1 remember that 1 did not use the word Afghan
Government. I used the word Kabul Government—the de facto govam-
ment now in Kabul, negotiations with whom were perhaps the more delicate
in that His Majesty’'s Government do not recognise it.

Mr. K. Ahmed: Do Government propose to give facilities to Indisms
going to Kabul or tuke sufficient steps to give assistance to the people who-
are in great hardship st Kabul?

Mr. President: Does the Honourable Member want to go there? I am
sure the Foreign Secretary will provide al facilities.

Sir Denys Bray: No, Sir. (Laughter.)

Mr. Presideat: Not oven to Mr. Kabeer-ud-Din Ahmed?

Sir Denys Bray: No, Sir.

UNSTARRED QUESTIONS AND ANSWERS.

PrAcTICE o HOM®EOPATHY BY EMPLOYEES IN THE IMPERIAL SECRETARIAT
AND ARMY HEADQUARTERS.

359. Haji Ohaudhury Mohammad Ismail Xhan: (a) Is it a fact that
there are a good many men in the Tmperial Secretariat, as well as in the
branches of the Army Headquarters, who regularly practise in Homceopathy
like professionals?

(b) If so, will Government please state the number of such men in
the various Departments. showing approximately the annual professional
incoine of each?

(¢) Do Government cncourage their servants to carry on such practice !
Is such income nassessable to income-tax?

(d) Ts it permissible under the Government Servants' Conduct Rules?

(e) Is it a fact that there are orders prohibiting Government servants
from doing agency work on behalf of Life Insurance Companies !

(N If so, why is there no such prohibition against practising medicine ?
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The Honourable Mr. J. Orerar: Information has been called for and will
--be supplied to the Honourable Member in due course.

CHARGE OF DEMURRAGE ON THE BENGAL AND NORTH WESTERN RAILWAY.

. 360. Mr. Amar Nath Dutt: (a) With reference to the reply given to

my unstarred question No. 530, on the 24th September, 1928, will Gov-

ernment be pleased to state what action, if any, was taken in the matter
"'by the Agent, Bengal and North Weﬂtem Railway? If no action has been
- taken, why has it not?

~ (b) Is it a fact that, on this Railway, the owners are made to pay
demurrage - if they fail to load or unload goods in or out of wagons in the
time fixed by the Railway? '

(c) Is it & fact that the Railway staff concerned were warned, by issue
. of the Traffic Circular No. 9, in 1923, against their failure to realise
demurrage for vehicles being detained for loading and unloading?

(d) 1 so, do Government propose to take action to have this practice
- ‘discontinued ? If not, why not? .

Mr. P. BR. Rau: Inquiries are being made from the Agent, liengal
. and North Western Railway and on hearing from him, I will uddref-s the
"Honourable Member further.

MEMORIALS FROM STATION SERVICE TELEGRAPHISTS IN MADRAS.

- 36]., Mr. Amar Nath Dutt: (a) With reference to the reply of the
Government of India, communicated in their No. 15-P." T. E., dated
the 3rd December, 1928, to the Director General, Pogts and Te.lagraphl
regarding the memorials submittéd by the Station Service telegraphists
- of Madras stating ‘‘ that they regret that they are unable to accede to their
prayer ", will Government be pleased to state the Teasong for their regret
and inability, both?

(b) Will Government be pleased to state whether there has been any
distinction between Madras and other presidency towns in the pay of the
telegraphists? If so, why?

Mr. P. G. Rogers: (a) The Honourable Member is referred to part (h) of
the 1eply given in this House on the 4th February, 1929, to Mr. N. M.
J-shi’s unstarred question No. 180.

(b) Yes. The pay has been fixed in each case with reference to local
ecnditions.

Pay oF MEN IN THE GENERAL AND OTHER TELEGRAPH SERVICES IN BURMA.

362, Mr. Amar Nath Dutt: (a) With reference to the reply to question
: No. 667 (b) put by U. Tok Kyi in the Assembly on the 18th September,
1928, will Government be pleased to state on what basis the pav has been

- fixed for men in the General and other services?

(b) Will Government be pleased to state whether there were any
orders that the Station Service telegraphists should not claim house-rent
allowance ?

(¢) Will Government be pleased to state whether there are any orders
that house-rent allowance for the General Bervice men will be increased
“from time to time?
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(d) Will Government be pleased to state whether the General Bervice
smen are incurring any extra expenditure by their transfer from one place
to another, and, if so, how?

Mr. P. G. Rogers: (a) The revised scales of pay for all classes of Tele-
graphists and Telegraph Masters were fixed on the recommendations of
she Telegraph Committee, 1920. In the case of Station Bervice tele-
graphists, a further revision of their pay has recently been made by Gov-
ernment generally with reference to the revised scales of pay introduced
for the ordinary time-scale postal clerks in the respective localities.

(b) Yes. This was based on the specific recommendation of the Tele-
.graph Committee, 1920, on the subject, which was accepted by Govern-
ment.

(c) No. The rates are, however, liable to revision as the neceesity
-arises.

(2) Yes. "They have to dismantle and set up a house at short notice
:and usually in expensive places. ‘o

ENFORCEMENT OF AGE LIMIT FOR CEETAIN STATION SERVICE Tn.mm
PHISTS. '

363. Mr. Amar Nath Dutt: (¢) Will Government be pleased to state
‘whether they are aware of the fact that age restriction had not been
impored cn BStation Service telegraphists who volunteered for the W, heat-
-gtone Wireless Branch as operators? _

(b) If the answer to part (a) be in the affirmative, will Government be

" pleased to state the reason for enforcing the age limit now?

Mr. P, G. Rogers: (a) Yes. '

(b) The age-limit was relaxed as a special case as the scheme was then
in the experimental stage, but the age-.limit is considered necessary in
general, because young men learn wireless work more easily and the Depart-
.ment has their services for longer periods after training.

RESOLUTIONS PASSED BY TEE ALL-IwpIA TELEGRAPH UNION, MADRAS
BrawoH.

364, Mr. Amar Nath Dutt: (a) Will Government be pleased to -state
‘whether they have received a copy of Resolutions passed at the meeting of
the All-India Telegraph Union, Madras Branch, submitted by Mr. A.
Rangaswamy Iyengar, Member, Legislative Assembly, as Chairman of the
‘meeting on the 19th December, 19287 _

(b) If the answer %o part (¢) be in the affirmative, will Government be
pleased to state the decisions that have been arrived at on each of the
‘resolutions? "

Mr, P. G. Rogers: (a) Yes.

(b) No decision has vet beet] reached.

RESERVATION OF CERTAIN Tm.mmn ‘STATIONS 'FOR ANGLO-INDIANS

' ' AND INDIANS RESPECTIVELY.
.. 365. Mr. Amar Nath Dutt: (a) Will Government he pleased to state
it they are aware of the fact that certain stations are reserved as suitable

(o)
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for Anglo-Indians only and certain stations classed as suitable for Indians-
oanly?

(b) If the answer to part (a) be in the affirmative, will Government be-
pleased to state the reasons for such reservation?

Mr. P.- @. Rogers: (a) Assuming that the Homourable Member refers
to the practice obtaining in the Posts and Telegraphs Department, the
answer is in the negative.

(b) Does not arise.

QUALIFICATIONS REQUIRED FOR AFPPOINTMENT AS TELEGRAPHISTS.

366. Mr. Amar Nath Dutt: Will Government be pleased to furnish-
(1) the qualifications required from men for appointment as telegraphists,
(2) the subjects they pass in at the entrance examination, (8) the nature
of duties performed by them, and (4) the subjects in which they are-
examined annually at the time of increment, and also for the examination
for the cfficiency bar for, (i) General Service, (ii) Local Service, and (iii)
Station Svice? If they are the same in all cases, will Government be
pleased to state the reasons for the distinction in pay between the several
Services?

Mr. P. G. Rogers: (1) and (2). A reference is invited td the copy of
the rules regardifig. the conditions of service, etc., of telegraphists which:
will be sent to the Honourable Member.

(3) The duties include the dealing with the receipt and transmission of
messages by telegraph and all operations in connection therewith.

(4) The subjects are practically the same in the case of General,
Local and Station Service telegraphists and are given in the copy of the
rules which will be furnished to the Honourable Member. The differences
in pay are due to the different conditions of service of General, Locsal and
Station Service telegraphists.

Pay or LocaL AXD STaTiOX SERVICE TELEGRAFHISTS TRANSFERRED
TO THE GENERAL SCALE.

367. Mr. Amar Nath Dutt: (z2) Will Government be pleased to state-
whether they are aware of the fact tha}, in granting pay, the point-to-
point system was in force when telegraphists of the Local and Btation:
service were transferred to the General scale before 1st January, 19287

(b) 1f the answer to part (a) be in the affirmative, will Government be-

pleased to state the reasons for its abolition now in view of the fact that
the duties are one and the same in all the cases?

Mr. P. G. Rogers: (a) The point-to-point system was in force prior to-
the 1st June, 1927, not 1st Janusry, 1928, as stated by the Honourable-
Member.

(b) The system was abolished as it was contrary to statutory rules.

GRANT OF ALLOWANCES TO ELECTRICAL SUPERVISORS IN TELEGRAPH
OFrFicEs 1IN PROPORTION TO THEIR WORK AND RESPOWSIRILITY.

368. Mr. Amar Nath Dutt: (a) Will Government be pleased to state-
whether they are aware of the fact that the supervisors of the electrical
branch have to perform (1) supervision of Baudot apparatus, (2) super-
vigion of accumulators and power plants, (8) Line and cable testing, (4)
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supervision of electric lights and fans, and (5) supervision of all technical
arrangements in telegraph officea?

(b) Will Government be p'eased to state whether they are aware of the
fact that the work of the Baudot supervisors is confined only to supervision
of Baudot apparatus, and that the electrical supervisors are called to attend
to the Baudot working when the Baudot supervisors are unable to rectify
faults?

(c) If the answer to parts (a) and (b) be in the affirmative, will Govern-
ment be pleased to state whether they will consider the granting of in-
creased sallowances to the electrical supervisors proportionately in consi-
deration of their work and responsibility ?

Mr. P, G. Rogers: (a) The supervision of Baudot working is carried out
by Baudot supervisors; the other duties referred to are entrusted to elec-
trical supervisorsi in small offices only. In large offices the various duties
referred to are carried out by various officials, not necessarily electrical
supervisors.

(b) Yes, but Baudot supervisors trained in the office of the Electrical
Engineer-in-Chief possesa the qualifications necessary to rectify defects
that may occur in the Baudot apparatus, and it is only in exceptional cases
that they have to seek the assistance of electrical supervisors.

(c) No, because the muperior technical qualifications of electrical super-
visors are already recognised by the grant of a scale of pay superior to
that drawn by Baudot supervisors.

INTRODUCTION OF AN EXAMINATION FOR PROMOTION TO THE 2ND DIvisioN

IN THE TraFFic BRANCH oF THE TELPGRAPH DEPARTMENT.

360. Mr. Amar Nath Dutt: With reference io the reply to question
No. 185 (b) given in the Assembly on the 4th September, 1928, regarding
the introduction of an examination for promotion to second division, will
Government be pleased to state the decision that has been arrived at?

m‘ll:he:l Honourable Sir Bhupendra Nath Mitra: No decision has yet been
re .

NumBEr OF INDIANS, ANGLO-INDIANS AND EUvROPEANS IN CERTAIN
CLASSES IN THE TELPGRAPE DEPARTMENT.
870. Mr. Amar Nath Dutt: (1) Will Government be pleased to furnish:

(a) The number of Indians, (b) the number of Anglo-Indians, and
(¢) Europeans in the Government Telegraph Department on
the 1st March, 1929, under the following classes:

: Superior Traffic Branch.
1. First Division. 2. Second Division.
Deputy Buperintendents.
1. First Grade. 2. Becond Grade.
Telegraph Masters.
1. Local Scale. 2. Btation Scale. 8. General Bgale
Telegraphists. L d
1. Local Scale. 2. Station Scale. 8. General Scale.
c2
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Engineering Branch,

Divisional Engincers,
(a) Junior. (b) Senior.
Assistant Enginecrs.
Deputy Assistant Enginecrs.
1st class; 2nd class.
Engineering Supervisors.
Electrical Branch.
(a) Senior Electricians.
(b) Junior Electricians.
(c) Assistant Electricians,
(d) Deputy Assistant Electricians.
(e) Electrical Supervisors,
Wireless Branch.
{a) Divisional Engineers.
(b) Assistant Divisicnal Engineers.
(c) Depuly Assistant Engineers.
(d) Wireless Civil Service Operalors,
(e) Wireless Wheatstone Operators.

(2) Will Government be pleased to state whether the officers mentioned
under Wireless Branch (a), (b) and (c) have all passed the required techni-
cal examinations? ’

(8) If the answer to part (2) be in the negative, will Government be
pleased to state the number of such officers that have not succeeded in the
above examinations?

Mr. P. G. Rogers: An attempt is being made to coBect the informa-
tion wanted by the Honourable Member and the result will be communi-
cated to him in due course.

INCORRECTNESS OF ANSWER GIVEN BY GOVERNMENT REGARDING Pay oF
STA¥F OF THE BENGAL AND NORTH-WESTERN RamLway.,

371. Mr. Amar Nath Dutt: Will Government be pleased to state if
the facts in the reply given to my unstarred question No. 520 in ‘the
Legislative Assembly on the 24th September, 1928, are the same as wae
stated in the letter of the Agent of the Bengal and North-Western Railway,
No. 40 of 27th February, 1921? If not, will Government be pleased to
state whether the reply referred to above is correct? If the answer be in
the negative, who is responsible for such incorrect answers?

Mr, P. B. Rau: The factw stated in the reply to the Honourable Mem-
ber’s question referred to are correct and Government have nothing to add
to it.

RECOGKITION BY THE AGENT, BENGAL AND NoORTH-WESTERN RAmLway,
OF A UNION BEPRESENTING THE EMPLOYEES OF THAT RAILWAY.

372. Mr. Amar Nath Dutt: With reference to the reply given to Mr.
N. M. Joshi’s starred question No. 267, in the last Simla session of the
Legislative Assembly, will Government be pleased to state whether the
observation contgined in their reply was brought to the notice of the
Agent, Bengal and North Western Railway? If so, will Government be
pleased to state whether the Agent acts accordingly?
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Mr. P. R. Rau: The answer to the first part of the question is in the
sffirmative. The Government have no reason to believe that the Agent
in not following their instructions.

STATEMENT OF BUSINESS. b

The Honourable Mr, J. Orerar (Leader of the House): With your per-
mission, Sir, I desire to make a statement sbout the probable course of
business during the next week and thereafter. As Honourable Members.
are aware, the business which Government desire to conclude before the
end of the Session consists of the Finance Bill, the Putlic Bafety Bill
and the Trade Disputes Bill. The days so far allotted for Government
business next.week are the 26th, the 27th and the 28th. I understand,
Bir, that it is your intention that the House should not sit on Tuesday the
28th as that day has been gazetted a holiday under the Negotiable
Instruments Act for the Delhi Province. Friday the 28th and Saturday
the 30th are also gazetted holidays on account of Easter, but Government
willdll;:: willing to sit on Saturday the 80th if you, Sir, are prepared so
to direct . . . . .

Mr. President: Is that a gazetted holiday?

The Honourable Mr. J. Orerar: I understand so, Sir. In that event
the House will sit on Wednesday the 27th, Thursday the 28th, and Satur-
day the 30th, for the disposal of Government legislation, and in the event
of the Government measures, which I have already named, not being
passed by that date, it will be necessary for Government to ask you, Sir,
to direct that the House shall sit in the following week beginning the 1st
April for as many days as may be necessary for the completion of Govern-
ment business.

In addition to the legislative business, which I have mentioned, there
are three motions involving elections. These are:

(1) on behalf of the Education, Health and Lands Department for
o the election of a panel from which the members of the Stand-
ing Committee to advise on questions relating to emigration
- will be nominated;
(2) on behalf of the Industries and Labour Department to elect @&
panel from which the members of the Standing Committee
to advise that Department on Roads will be nominated;

(3) on behalf of the Education, Health and Lands Department to
elect two members to sit on the Governing Body of the
Central Council of Agricultural Research. :

1t is proposed that these should be put on the Lisb of Business for Wlnes-
day, the 27th March.

Mr. Anwar-ul-Azim: I may inform you, Sir, that the All-India Muslim
League will be sitting on the 30th and 81st March and it will be difficult
for many of us to attend the Assembly on those days.

.‘" Pregident: I will not sit on the 81st.
Mr. Anwar-ul-Asim: The Honourable Member mentioned the 30th.
Mr. President: I will consider the objection.



THE INDIAN FINANCE BILL—contd.

afr. President: The House will now resume further consideration of the
Finance Bill, clw,se by clause:

The question is that clause 2 stund part of the Bill.

Mr. 0. Duraiswamy Aiyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): Bir, last evening I was submitting to this
House my suthorities for proving the position that cattle require a suffi-
cient supply of salt. Perhaps, Sir, an elementary proposition like* that
would not have required authorities that I am quoting, and in fact an
agriculturist of this country would laugh at me if I told him that I was
putting authorities before this House to prove that cattle require salt.
But, Sir, if I tell him that Honourable Memberg of this House are more
acquainted with motor curs than with cattle, he will be satisfied that
there wus need for the authorities being quoted. But I advance a stronger
argument than that as to why I quote authorities.

Sir, the Royal Comumission on Agriculture has produced a big volume
of over a thousand pages after holding long inquiries, and it cost more
than Rs. £ lakhs, 1 suppose, of the taxpayer’'s money for that commission;
and vet, throughout that big volume, I do not see one word stated any-
where that cattle require salt and that salt must be supplied in large
quantities for keeping up the health of cattle. In that big volume, galt
sneaked in in Appendix IV at page 697, when an inquiry was made in
a very insignificant village called Anskapalle and an agriculturist there
stated that he was supplying 1/82 Ibs. per head per day to cattle. That
is the only mention of it which we find in that entire volume of the
Roval Commission’s Report on Agriculture; and T take my stand on that
for calculating what is necessary for cattle per head, if salt will be supplied
by the Government. But, Bir, whether the salt is supplied by the. Govern-
ment or not, I am sure of this much, that whatever salt vyou are able
to spsre for human beings, the agriculturist is prepared to,share that
with his cattle snd make both himself and the cattle under-fed in salt.
At the rate that is given in Appendix IV it comes to 22} lbs. per head
of cattle per vear. Now, I ask the Honourable the Finance Member whe-
ther the provision made for production and distribution of salt i~ this
conntry mwakes anv provision at al! for salt beineg sunplied to eattla Rir, T
will give vou some figures relating to the cattle in this countrv. T take the
figures from the Report nf the Roval Commission on Agrienlture. Cattle
and Lunffaloes 151 millions, sheep and soats A2.5 milinns, horres, mules
and donkevs 3-2 millions and camelg -5 millions. These are figures for
British India. In the States:

Cattle .. .. .. .. 36 millions.
Bheep and goats e .. .. S, 8 "
Horses and donkeys .. .. .. .. 1 million.
Camels . e 2 lakhs 62,000.

Roughly, therefore, it comes to over 275 mil'hons to be provided for.
Now, 8ir, T ask whsl: ir the provision that we can make for the caltle,
and at what rate, leaving alone mules and donkeys, leavmg a!one also

(2360 )"
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:sheop and goats? If you want to provide for the big cattle alone, we are
still left with 178 millions of cattle. And, Sir, I have caleulated on the
basis which is given in an insignificant corner of Appendix IV to the
Report on the Royal Agricultural Commission, that at least 22§ lbs. of-
sult per head of cattle is necessary per year. But I am quite prepared
to forego even more than half, if the Government is prepared to supply
at least at the rate of 10 lbs. per head of cattle, which meang 1,780
millions lbs. per vear. That, Sir, will give at least 22} crores of maunds
as being necessary for that supply, but if you give the proper quantity
that is stated, i.e., 20 pounds per head, you will have to supply 45 crores
of maunds of sal; per year, whercas the provision made in this budget is
for more than 6 maunds of galt, which the human beings themselves require
at the most modest rate of 15 or 16 lbs. per head. Is it not'a fact,
therefore, that you are driving the agriculturist to forego one-half of his
‘salt and give it to his cattle?

Now, Sir, there is yet a third item which requires salt, and that is
the agricultural manure. For this also, Bir, I will quote one or two autho-
ritics. In preparing a proper agricultural manure, salt goeg in for several
purposes. It contains germicidal properties and is useful to the farmer,
the planter the florist and the market gardener. The coffee planter uses it
-against coffee borer—a pest. It is a good tonic for plant life. Leibig found
that the produce increased even by 120 per cent. when salt was mixed
with ammoniacal manures, and my Honourable friend the Finance Member,
whe - wants improved methods of cultivation, will remember that state-
ment. Mr. Robertson, appointed to report on the Coimbatore Agri-
cultural conditions, says: t

“In inland countries salt is a great manure. Bea breeze gives salt for coastal lands
at 300 lbs. of salt per acre. In England 600 lbs. -of salt per acre are applied with every
manure for several kinds of cultivation. B8alt destroys weeds.”

These are the observations which I have taken from Mr. Robertson.
Again, T may be asked by some Honourable Member or by you, Sir, to
what daate that statement relates. That date, Sir, ig 1871. I cannot
think thet the conditions have changed since then so comsiderably as to
-do away with the necessity of salt. But, Sir, I am unable to quote one
sympathetic passage within the last two decades from any Englishman,
and if T have to resort to any quotations or authorities from Englishman,
I must refer to that race of Englishmen who lived 2 or 8 decades ago.
Thnt r~ee is becoming extinct, and T am unable to quote, within the last
two or three decades, any Englishman who has a sympathetic word to say
in regard to agricultural conditions of this country. Manure, therefore,
requires salt. I would ask why the Members of the Royal Agricultural
‘Comamission entirely ignored this aspect also. Before the Royal Com-
mission on Agriculture, the question of the prohibition of export of manures
from this country was very much pressed, and, even then, they did not
want to go into the question of how far eslt is a necessary ingredient of
good manure. But what did the Agricultural Commission do? With
their peculiar frame of mind, they did not even recommend the export duties
being levierl on the manures of this countrv. The matter was pressed
strongly before them by witnesses. that there must be a total prohibition
of exports of all manures, and if the Royal Commission had sympatheti-
cally viewed that matter, salt, which is neceesary as an ingredient of
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[Mr. C. Duraiswamy Aiyangar.]
these manures, would have occupied their atlention also. Year aftes
year, Sir, the figurcs of exports of manures are swelling. .

Rs.
. Manures.
The expor! value of (Animal bones) manure in 1917-18
came to .s . . . 47,38,000
In 1926-27 . . .. .. 1,25,40,000
04l Cakes.

In 1917-18 .t .. . 70,938,000
In 1926-27 . .e .. .. 2,62,78,000
Seods.

I 1917-18 .. . .e .. 8,22,19,000

In 1926-27 .e 10,08,77,000

(At this stage Mr. President vacated the Chair which was taken by
Mr. Jannadas M. Mehta.)

Now, Sir, in the beginning, when the Royal Commission’s Report was
published in this country, I found, simultaneously with the publication -
of it, some reviews made, some unfavourable remarks passed, by some
persons on the recommendations. I thought that they had hardly had
fime even to count the pages of the Report, and I thought they had -
based their remarks on the abridged Report, and I condemned such remarks. -
in my articles in the Hindu- and said that the writers should have more -
patiently gone through the whole Report and then passed their judgment.
But, 8ir, what did I gain after going through the whole volumes? I found'
that those who had made adverse remarks, even without going through
the volumes, were wiser, and that I was in the same position ag before.
We have nct got any sympathefic recommendations.

Now, S8ir, the acreage under cultivation in this coumtry ocomes to
300 millions. Excluding a third of it as receiving coastal benefit ag stated
by Mr. Robertson, we have at least 200 million acres under cultivation,
and even if you grant not 600 Ibs. per acre but only one maund or 82 Ibs.
per acre, vou will have to supply at least 20 orores of maunds of salt.
Now, what do all these things come to? 8o far ag human beings arc
concerned, we have to supply at least 5} crores, cattle 45 crores or 22}
orores, Agriculture 20 crores. Now, Sir, a real, substantial supply of
salt that. is necessary for this country will be 70 crores of maunds of
salt per vear. Instead of that you are mot producing even 7 crores of
maunds. Am I not justified in saving that this Government is not sympa-
thetie affer all these figuree? Now, Sir, what is done in England? In
England 42 millions of people are supplied at- the rate of 45 Ths. per head,
of which thev use 15 Tbs. for themselves and the remaining 30 Ibs. for

sgriculture and industries. The whole production comes to

12 Noo¥. nearly 8 crores and for a country like this. should it not be

at least 18 crores even according to the arithmetical proportion? T ask,
what is this- Government deing in the matter of producing and supplyiny
for cousumption in this country =a proper quantity of salt? Now. the
figures ‘are astonishing. In 1921-22 the salt tax stood at Rs. 1.4.0. as'
at presemt. The income got by the Government was just Rs. 5.34 37.848.
Tn 1920-80 the estimaté that is made by the Honourable the Finance
Member iz again Rs. 6,34,84,000, barely a difference of Rs. 80,000 after
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a lapse of nine years. Then evidently the Government knows that the popu-
lation has not increased during the last nine years. 1 have given you the
figure for the year following the last eensus of 1921 and the revenue just
stands the same. That means that the same quantity of salt is being
supplied. 1f the population has increased, the quantity hag been divided
among 1itself. If the population has not increased, I say it is due to the
want of supply of proper quantity of salt for the up-keep of the health
of the people. From 1901 to 1911 there was an increase of population of
plus 7 per cent.; but from 1911 to 1921 the increase of population was
only plus 2 per cent.; and I do not know whether, when we take the next
census in 1981, it will be any plus or even & minus. Therefore, I do think
that Government must pay their serious attention to the proper supply of '
salt for men, for -cattle and for agriculture. If they really want that
men should keep up good health, if they want that the cattle are to keep
up geod health, if they want that improved methods of agriculture must
be introduced and that the agriculturists must prosper—if that be the
idea of Government, then I think they must pay more serious sattention
to the matter than they are doing today,

Now, Sir, what is the cause of there being no increase in the con-
sumption of salt? The high prices at which they are sold explain it.
I will give you a few figures of 1927. In Madras the retail price ranged
from Rs.1-9-0 to Rs. 2-9-0 per maund; in Bombay and Sind, Rs. 2 to
Rs. 8-5-0; in Bengal, Rs. 2-9-0 to Rs. §; in the United Provinces, Rs. 2-2-0
to Rs. 5-8-0; in the Punjab, Rs. 2-4-0 to Rs. 2-9-0; in Burma, Re. 3-5-0
to Rs. 5-1-0; in Bihar and Orissa, Rs. 3-1-0 to Rs. 4; in the Central Pro-
vinces, Rs. 2-0-0 to Rs. 8-8-0; and in Assam, Rs. 8-4-0 to Rs. 5. These
are, after nll, figures of the headquarters of'the provinces and districts,
because vou find that the figures which are given there come from the
district headquarters, such as, Bellary, Kurnool, Anantapur, and so on.
If you go still further into the interior, people there will have to pay mare,
and what does this come tc? It is 1,200 per cent. up to 4,000 per cent.
of the actual cost of the production of salt. Can you imagine any other
commaodity produced which is sold at 4,000 per cent., or even 1,200 per
cent. of the actual cost of that commodity, and that, a commodity which
is 80 ubsolutely essential for the upkeep of men and animals? Now, S8ir,
M¥r. J. Geddis, of the Bengal Civil Bervice, deposed before the 1871 Belest
Committee as follows:

*“T'he cost of salt ia an ordinary thing to speak about. Any nstive whose recollection
goes any time back will always tell you ahout the increase in the salt doty as one of
the hard things. I imagine that in the time of the Nabob of Bengal it was 24
cent. of the prime cost to Muhammadan and 5 per ocent., that is, double. to H
consumers. Now, ing the rate per cent. on prime cost of salt, as set
example, in the figures in the Calcutta Berial and comparing the selting pri
snd the rate of Government duty, you find a taxation, T think. of T00 per cent.”

Now, the history of the salt tax in Bengal is a very long and sad tale,
and I do not propose to go into that history at all. How the servants of
the East India Company were allowed to loot Bengal for their own benefit
was all stated by my Honourable friend Pandit Nilakantha Das vesterday.
But somehow or other, by collusion or by fraud, the Company’s servants
allowed the English manufacturer of salt to take possession of Bengal
entirely. But not satisfied with that, thev wanted to proceed against
Madras: and Bombiy also. We find an attempt made to invade Madras:
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and oust the Madrag salt; however black it might be, however dirty it
might be. Even that was sought to be ousted by the Cheshire merchants,
and we find that the force of the British capitalist, the British manu-
facturer was so much, that the Government had to pasg a Resolution, No.

“980, in the Home Department at Fort William on the 6th May, 1859.
The despatch was as follows:

“From this review of the existing state of the salt tax in India it appears that,
“while the inhabitants of Bengal and Bihar and North West Province up to Allahabad
‘pay a duty of Bs. 280 a maund on the salt which they consume, and while the
- people of the Punjab, east of the Indus and the ple of the United Provinces west
of Allahabad pay a duty of Rs. 2 and Ra. 1-14-0, the inhabitants of the Madras

Presidency pay a duty of fourteen annas and those of Bombay a duty of annas twelve

‘s maund. It seems fore to His Excellency in Council that the people of Madras
and Bombay may fairly be called upon to contribute to the public revenue in the
- shape of a tax upon salt somewhat more than they do now."

But in those days there was a little bit of parochial patriotism on the
part cf Governments of provinces, and in a reply, written on the 10th
June, 1859, Sir Charles Trevelyan wrote in his minute:

“The galt tax is in the nature of a poll tax and it is already so heavy that the
Isbouring ion, who form the bulk of the consumers, and consequently of the
taxpayers, are unable to provide a sufficient supply for themselves and their families.
"So much does the productiveness of this tax mpend upon the consumption of salt
<extending to the great body of the pecple, that the best financial arrangement would
be to lower the tax. After the great increase in cultivation, which has been the result
of lowering our former excessive land tax, it can never again be said that Anglo-
Indian revenue is not capable of increase by that process of consumption by diminish-
ing the rate of taxation which has led to such happy financial and social consequences
in England. Instead, therefore, of exhausting our ingenuity in devising new taxes
-and reising new loars, T recommend that we apply ourselves in serious sober earnest
to redm:ing"axpmdihm, many large items of which are capable of being immediately
acted upon.

How I wieh that 8ir Charles Trevelyan were here to repeat the same
words today! Will the Honourable the Finance Member imbibe this

spirit and follow it up in his regime here as the Finance Member of this
- country ?

Sir,” having tabled an amendment to reduce the salt tax on Indian
salt to 8 annas, and retain the dutv of 1-4-0 on the imported salt, I should
like to make my position clear from two points. It is not out of any
revenge against Bengal that T want that Rs. 1-4-0 should be retained. It
is on the strength of the report of the Central Board of Revenue, which
"has recently refused to refer this question to the Tariff Board, that I base
my claim. They say that the Bengal people will not complain, whatever
may be the cheapness of the salt elsewhere. The cheapness of the salt
elsewhere will not affect, in the least, the consumption of imported salt
in Bengal. It will remain unaffected. Therefore, if they are satisfied
with that, they should not grudge some cheaper salt being given in other
parts of India. Becondly, Sir, when I say that the salt tax should be re-
-duced to 8 annas, I must make it clear that, even if it be 8 annas, or
even one pie, I will consider the subject, from the point of view of
national sentiment, a hfimiliation, but T propose it for this vear ns a first
step towards the total abolition of the salt tax altogether from the pages
~of Indian finance. It is with that view, and with that goal in view, that
Y have put down the reduction to B annas, and in reducing it to 8 snnas
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Y am supported by the authority of Dr. Paranjpye in the Taxation Inquiry
<Committee. He said that nothing more than g annas per maund should
be the ordinary salt duty in this country. If, at any time, the emergen-
-cies of the Government required it they might raise it for a temporary
purpose, but ordinarily, the duty on salt must not exceed 8 annas, and I
have taken that view of the matter for the present. Now, Bir, let me
-explain—I attempted to explain yesterday, but somehow stopped in the
middle of it—the fullest significance of the amendment which I have
given notice of. I wanted to cxplajn it yesterday when I was dealing
with the provisions of the Indian SBsalt Act, but somehow I was carried
away to some other subject, till I dropped it in the middle. As I pointed
out yesterday, the provisions of section 7 of the Indian Balt Act give
three powers to the Governor General in Council, one imposition of salé
tax, secondly reducing the salt tax, and thirdly remitting the salt tax,
-or ahy portion of it. As I stated yesterday, these three terms in law has
-each its own significance, and I am sure the Honourable the Law Mem-
ber, sitting by the side of the Finance Member, will bear testimony to
the fact that a Statute does not contain superfluous words, does not con-
tain a word which hae not its own significance.

The Honourable 8ir Brojendra Mitter (Law Member): It ought not to.

Mr. O. Duraiswamy Aiyangar: I accept that statement. What I say
78, unless the Honourable the Law Member today finds fault with the fram-
ers of the Indian Salt Act of that time for having introduced words which
ought not to have been introduced, I should think that the framers of
the law then had as much attention paid to this necessary consequence of
introducing words in the Statute as the Law Member does today. They
were a8 much familiar with the interpretafion of Statutes, I presume, as
the Honourable the T.aw Member today. Now, I say, thers are three
words—impose taxes, reduce the tax and remit the tax. Now, the word
"“‘remission,”’ which I am using, means that the Government remits a
portion of it. In other words, Rs. 1-4-0 will be the tax which is fixed by
‘the present Finance Bill, but at the same time it is open to His Excel-
lency the Governor General in Couneil, under rules made under that very
same section, to remit a portion of it, and I ask 12 annas to be remit-
ted. In effect it comes to this—you pay me 1-40. I give back 12
annas. In other words I will take 8 annas, but in my book, it will be
shown as 1-4-0 leviable and 12 annas remitted as a matter of grace under
‘that rule, and the amount collected 8 annas. I put it in that form, and
‘T make no secret of my intention in the matter, because we have un-
fortunatelv to consider another Act along with the lndian Salt Act, and
that is the Indian Tariff Act. Under the Indian Tariff Act, Art. 85, we
find that duty to be levied on salt imported by sea is the same as the
rate at whioh excise duty is for the time being leviable on salt manufac-
ture in the places where the import takes place. This has been always
applied for the purpose of equalising the excise duty and the import duty
on salt imported by sea, and that was evidently s protection, not for our
{ndian industry, but a protection for the English industry. In order that
the English industry of salt may not suffer, we are asked to pay the same
«duty upon salt manufactured in this country. Now, Sir, be that as it
may, my point now is that, where foreign imported salt has not made
its headway let some relief be granted to the poor people and let the
people who do not complain about it pay the tax. Then the tax which
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will be leviable will have to be distinguished from, the tax actually levied..
Therefore the leviable duty will be 1-4-0 per maund and that will be the-
basis for the interpretation ol article 35 of the Indian Tariff Act, and tor
purposes of other salt manufacturéd and produced and consumed in other
parts of British India, I think the relief will be considerable, and the
Government may very well give that relief. Now, in 1924, I think, in
order to remove this inseparable association between the Indian Tariff:
Act, article 35, and section 7 of the Indian Salt Act, the interdependence
or inseparable wedding, shall I call it, I framed two draft amendments,
one to the Indian Salt Act and another to the Indian Tariff Act, and.
when T sent up those Bills to the Government of India for sanction, sanc-:
tion was withheld, and therefore I could not bring before this House-
those two Bills for which sanction was necessary. Now let it not be
taken that this is a device which 1 have adopted in order to give effect
to my own two amendments. I have put it at the mercy of the Govern-
ment, to levy the tax at 1-4-0 and to remit 12 annas for the sake of relief
to the poor. This does not clash with either of these enactments. If
vou read clause 2 of the Bill, along with this amendment, it will give the
power to this Government to imwpose 1-4-0 per maund, and under the pro-
viso I have put in people will be benefited to the extent of 12 snnass. I
therefore expect the Government not to make hair splitting distinctions,
not to come forward with technicalities, but, on the other hand, to take
my amendments in the spirit in which I have placed them before the
House, and give effect to them in a broad and magnanimous spirit, so-
that they can find their way to help the poor people.

Now, Sir, the Salt Act and the Tariff Act require, in my opinion, some-
amendments of some improvements. The Indian Tariff Act says that.
the import duty shall be:

“The rate at which excise duty is for the time being leviable on salt manufactored
in the place where the import takes place.”

As salt is not manunfactured in Bengal the importers may plead that no-

duty is leviable on the imported salt. Let the two Acts be revised and!
let there be no interdependence.

Now, Sir, it will be pleaded, I am sure, that there will be considerable-
loss of revenue if the salt tax is reduced. I omly give rough figures. I
am never an expert in giving correct figurea by calculations, because, long
ago, even in my school days, I was never good at arithmetic. (Laughter.):
Out of Rs. 6,34,64,000, imported salt duty will give you 1 crore and 80
lakhs, and giving effect to the amendment which I have proposed, will
give you 2} crores, and there may be a loss of 3 or 3} crores, but if,
according to my appeal you increase the production of salt and make it
available in larger quantities, surely it ought to be possible for you to-
produce 6} crores more in order to supply the requirements of cattle and
agriculture. If that is done, the revenue will not be lost, and it will give
additional employment to labour, additional encouragement, and also-

health to people, cattle and sgriculture, and at the same time make up-
your revenue.

I do not propose to be able to point out to the Honourable the 'F:inance
Member how he can make both ends meet. His predecessor found it of no-
moment to find the money for the Lee Commission concessions. Willl not.
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*this Finance Member see his way to finding the money, if there be any
real loss by giving effect to the amendment I propose? He can retrench
~expenditure, overhaul the Tariff Act and charge a higher duty on luxuries
-and things which are now escaping free or with a light tax. Let him put
- tax on foreign wine, for instance. -

The Taxation Committee also made some suggestions as to substitu-
tion of some existing taxes by new ones. I don’t agree with the order
-of precedence in their suggestions. I have a quarrel with my friend, Dr.
Hyder, who was in both the places—Tuxation Inquirv Committee and
Linlithgow Commission, and did not deal properly with the question of
salt. 1 gave him a warning yesterday to be in the House. These are
various suggestions placed before Government, anyone of which, if adopt-
-ed, will surely give relief to the poor. I, therefore, Sir, request all see-
tions of this House to help the poor man. To the rich men particularly
I would give o warning, that if they do not co-operate in the reduction of
the salf tax, their behaviour will always be construed to mean that this
is a rich man's House, not a poor man’s House, and that evidence has
not been wanting, that they do not sympathise with the poor. Sir
George Rainy raised the import duty on yvarn in order to bemefit 50 spin-
ning mills in the Bombay Presidency, which cause considerable loss- to
-six million handloom weavers. All that was done at the request of the
rich people. I ask the rich people not to co-operate with them but to
see that the poor man’s salt was also provided for by their voting on the
‘reduction of the salt tax.

Sir, one gentleman, the Revd. Dr. Wilson, once made serious allega-
tions : :

“The increase in the salt tax is recommendegd by the higher classes in order to
@vade the burden of the income tax.”

That is the charge that was laid before a Seleet Committee in Parlia-
mment. I ask the rich people to take a note of it and see that they do not
duy themselves open to sach a'charge any longer.

To the Government I will give one warning. The fact that, for so
" long they have been refusing to take into consideration the difficulties and
‘hardships of the poor and have immortalised the salt tax, should not be
-a ground why théy should stili perpetuate it. I appeal in the words of
‘Lord Dathousie : -

“The Government, in my opinion, should be far less ashamed of confessing that
“they have committed a blunder than of showing reluctance to rem an injustice
dest they should, at the same time, be convicted of having previously blundered.”

That is the statement of Lord Dalhousie. I ask you to take warning.
‘to correct the blunder of the past, and to give relief to the poor without
any further deiay_. ’ _

Now, Sir, what has England been doing with reference to salt?
What was the position in the seventeenth century, namely, from 1700 to
1730? Tt was in a very sorry predicament as regards salt. I quote from
Gibbon's History of England : _ ’

“*Another mineral which is very abundanmt in Elggland,, especially in Worcestershire
and Cheshire was at this period hardly utilised.. Salt was a necessary of life to the
"English householder for he had to salt his meat for the winter; but he did mot know
how to mine it himself and either got it imported from Sonth West France or contented

thimself with ‘the inferior article evaporated on the sea coast.until the end of the
seventeenth century,” . t .
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They were depending on France. Subsequently they found out a
method of manufacturing salt. Did they impose a salt duty on the salt.
manufactured in England? They gave an abundant supply of 45 pounds.
per head. They have also been exporting their salt and sending it to
Bengal. Have they levied a duty in England? Why then should another:
course be adopted so far as India is concerned? Are you sure that India.
canno} be self-sufficient? On the contrary India is self-sufficient and will
also be able, like England, to export its salt to other countries which ma;
need it. .

(At this stage Mr. President resumed the Chair.)

Whenever we talk of the hardship of the salt tax, we are told that it is
only three annas per head, and that it does not very much matter. We-
are told that no appreciable relief can be given in this matter. Personally
I have no faith in these statistics. Three annas per head is the salt con-
sumption, that is one statistical statement. Seventy-four rupees per head
is the average earning, that is another statement. They say that, if a
man earns Rs. T4 per year, he can afford to spend three annas out of that.
for salt. These are, after all, our statistical figures. The average earning
of a man is raised by the earnings of the rich people. Say ‘A’ earns
Rs. 995 per annum, and ‘‘B’’ earns Rs. 5 per annum, their average earn-
ing, according to Government statistics, will be Rs. 500 per annum. That
is not a fair way of calculating the earnings of a poor man in considering
his hardship. On the other side, the salt consumption of a rich man is.
much less than that of a poor man. The rich man getg his salt from
England even in his biscuits, whereas the poor man gets his salt only
from India and requires much more than the rich man for his food. There-
fore vou should not rely too much upon the average of three annas per head
as salt consumption, for the poor man requires much more salt, and, as I
have already pointed out by figures, the poor iman requires considerably
farger quantities of salt than are at present supplied to him. And that
which is supplied is supplied at a considerably higher price than that at
which he is able to get it. Sir, I move my amendment.

Mr. B.-Das (Orissa Division: Non-Muhammadan): Sir, coming as I do
from Orissa, where millions of people were at one time living on the
manufacture of salt, and who today are homeless and without bread, I
whole-heartedly support the mmotion which my Honourable friend Mr.
Duraiswamy Aiyangar has brought before the House. I am glad the
Honourable the Finance Member told us the other day that the Tariff
Board is going to inquire into the problem of the manufacture of salt in
India. My Honourable friend Mr. Durasiswamy Aiyangar pointed out, and
the other day, my Honourable friend, Mr. Neogy, also pointed out how
the Government policy did away with the industry of the manufacture of
salt in India. 1 will particularly refer to my part of the country, Orissa,
where Government action did away with the manufacture of salt. I will’
also point out how, even now, if a protective policy be adopted by Govern-
ment in my part of the country, salt manufacture can be restored, not only
in that part of the country but also in almost all parts of India. The other-
day the Honourable the Finance Member said.:

“As far as the Government are concerned, the manufacture of salt became unecono-
mical when railways brought the salt into Calcutta as compared with the cost when it:

was imported by sea. And Government, holding this view, are not prepared to under-
take the manufacture of salt on an uneconomical basis.”’
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Sir, I do not think it is one of the umimportant factors, that the price of
salt today varies in different places. Salt is sold at different places ab
different prices, which is partly due to transportation by railway, and
partly due to other methods of transportation. In the Annual Administra-
tion Report of the Northern India Salt Revenue Department, on page 3,
I find the price of salt per month varied in different provinces. In the
North-West Frontier Province it was Rs. 2-5-10 per maund, in Bihar and
Orissa it was Rs. 3-3-8 per maund, and in the Central Provinces it was
Rs. 3-3-7 per maund ; in Rajputana it was Re. 2-4-10, and in Central India,
it was Rs. 2-11-10. These are the figures for 1925-28. The figures supplied-
for 1926-27 varied slightly from those for 1925-26. In the matter of trans-
port, cheap transport facilities may have been provided by the railways.
That is not an unimportant factor, and want of proper transportation facii-
ties actually killed the salt industry in India. But the fact reanains, prices
vary, and so salt can safef§ Le manufactured in localised areas to feed
certain areas at suitable prices, to compete with imported salt.

I will now show that it was the deliberate policy of Government to kill.
the salt industry in India and to de away with salt production in India. Sir,
of coursc the Government, in the year 1929, may say that the salt industry
is not on indigenous industry and has no chance and so is not to he yro.
tected. In the good old days of the East India Company, Government,
-when probably the Company Government had ils prick of conscience, used
to think how best to protect the indigenous salt industry, whereon millions.
depénded for their subsistence. We have to go back to old records to
visualise what they fclt then. I find in the Report of the House of Com-
mons, Indian Territories, Fourth Report, 18583, there is an appendix where
the Secretary of the Board of Revenue addressed a letter to the Secretary
of the Government of Bengal on the 29th Juge, 1852, on the salt policy of
the Government of India. I read paragraphs 22 and 28 of that report to .
show the policy of the Government, and how, at the time, Government

were feeling that imported salt was killing the indigenous salt industry of -
India. Paragraph 22 says:

“The result of this unexpected increase in the supply of foreign salt has, of course,
been to compel the Government to contract the home-manufacture, and, in pursuance -
of that object, to abolish the agency of the 24-Pergunnas, to suspend the manufacture
for an indefinite period in Chittagong, and to limit it in Cuttack to the quantity
required for local consumption. The provision in the remaining agencies has also
become less than in former years, and is likely, unless measures can be taken to alter
the present tendency of affairs, to be still further diminished. No salt is now manu-

factured along the whole line of coast from the Hooghly to the southernmost .
point of the Chittagong district.”

Paragraph 23 says: -

. “This state of things, so injurions to the home producer and to the industrial
interesta of the country, appears to the Board to demand close inquiry and, if possible,
the application of a remedy. The discontinuance in any district of a manufacture in

which thousands of persons have been engaged all their lives, and from which they -
have derived a large portion of their sungagcence, is a most ’uriwaﬁwlawﬁtg, wﬁm
the Goygrnment iz bound to averl by every possible means ™

(Speaker’s Italics.)

‘“‘consistent with the maintenance of the revenue derived from salt and with fairness
to the foreign importers.”

Sir, when I began my speech, I said there were more than a million people
In Orissa alone, who were subsisting on salt manufacture, and it is the-
abolition of salt manufacture in Orissa that did away with these people
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and did away with the method of their earning a livelihood Lowever
meagre it was.

In an Appendix at the end of that Report 1 find there is a statement
which gives the cost of salt manufactured in Orissa in the year 1849-50.
In Orissa there were three districts where salt was manufactured by Gor-

- ernment. In Balasore district the total quantity of salt that used to be
produced was 8,45,489 maunds and the cost of production to the Govern-
ment was Rs. 1,83,833. In the Cuttack district, the total production of
salt was 2,14,799 tmaunds, and the cost of production to the Government
was Rs. 1,19,699. In the Puri district, the total production of salt was
5,18,824 maunds, while the cost of production came to Rs. 1,66,374. In
fact, the Government had been producing about 10 lakhs of maunds of

- salt when they monopolised salt manufaetureg and their expenditure came
to about Rs. 5 'akhs. But at that time they used to levy a tax of Rs. 2-8-0
per maund, and the income which the Government used to get from the
Orissa salt was a figure much higher than Rs. 20 lakhs. Now, I won't
speak in my own words, but I shall quote certain high authorities as to
how the salt industry was killed by the Government policy of revenue
tariff and also their policy of encouragement to importers to bring .in
foreign salt. There was an inquiry committee in the House of Commons,
and they went into the question as to the effect of importation of foreign
salt into India, and one Frederick James Halliday, Esq.—I think he was
a high Bengal official at the time—gave cvidence. He was one of the
many people who appeared at the time before that commission of inquiry.
While discussing the policy of the Government of the time of giving more
and more facilities to the importer and putting great obstacles in the way
- of the manufacture of Indian salt, Mr. Halliday said that:

“The Government system has told against itself, and in favour of, instead of

against, the importer.”
This policy of the Government, whether it was accidentul or whether it
was deliberately done, tended to help the importers of salt, and thereky
the manufacture of salt was slowly and by degrees abolished. I shall quote

:.another important extract, 8ir. My Honourable friend, Mr. Neogy, quoted
" it on another occasion, but the remarks are so pertinent here that I take
the liberty to quote it again. A question was asked of Mr. Halliday, ques-
tion No. 7596, as below :

*‘Supposing all duty were taken off the import of salt, and the Government abandoned

- any interest in the manufacture of salt, leaving the manufacture of salt free to the

natives, without any excise duty or any impediment, what, in your opinion, would he
the effect upon the importation of salt to India?”
-

The reply given was:

“It is generally understood by those best acquainted with the subject, and it canuot
be denied by any one who looks into the details, that the present price of the Govern-
ment-manufactured salt in Bengal is very much raised to the consumer in the market
by the necessary want of economy, not to say extravagances, connected with the Goveérn-
ment system of manufacture, and by those many speculations and extortions, and ecor-

* ruptions which are inevitable in such a system, and carried on with such insigaments.”

I would invite the attention of the House particularly to the following
sentence, which is important :

“It has seemed almost certain under those circumstancez to persons informed ugon
the subject, that if the Government weré to withdraw, if there were no duty imposed,
and the whole were left perfectly free, the mative manufacturers in Bengal would
forthwith completely and entirely undersell the imported salt, and there woull nct

« be @ grain of zalt imported into Bengal.” ’
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I am sorry my Honourable friend Mr. Kabeer-ud-Din Ahmed is not here
mow. 1.would te able to take him back to 1850, when in Bengsl, though
-salt was imported in large quantities, the Government at the time felt it
-was doing great harm to indigenous salt. Now, 8ir, thaf sentence, which
1 read just now, sums up the demand made by this side of the House.
If Government revise the tax on salt by which they are raising a huge reve-
nue, if they see their way to abolish the salt tax completely, India can
;become self-supporting, in spite of high-sounding theories that are being
advanced, that there will be no advantage gained therefrom and that the
scientific system of tmanufacture followed in foreign countries will not
permit the Indian manufacture being carried on. Bir, as a parallel example,
I may say that, even in spite of aeroplanes and motor cars and tram cars,
ibullock carts are still plying in the streets of India and their numbers have
:not decreassd, nor is their utility less today. So, even if the system of the
manufacture of salt has all along stood in its crude stage in this country,
owing to the climatic, social, economic, and other conditions prevalent here,
that system will always ke able to compete with any ap-to-date scientific
-or mechanised process of manufacture of salt. (Hear, hear.) So obstruc-
.tion should not be the policy of the Government. The policy of the Gov-
:ernment should be to restore and revive the indigenous industry, which
was, and is, our national industry, and not to persist in its old policy, n
:spite of England being not now such a large exporter of salt to India as in
the old days. I say Government should not persist in such a policy of not
helping the home industry; they must revive the indigenous industry of
India by abolishing the salt excise duty on indigenous salt and by raising
a tariff wall against imported salt.

Sir, I put forward these views in expectancy; and I would not have put
‘them forward had I not felt a little happy at ‘the ‘assurance of the Honour-
:able the Finance Member the other day that there would be an inquiry
‘by the Tariff Board; and if the Tariff Board are not actuated by any other
-sentiments or policy than the principle that this particular indigenous in-
‘dustry should develop and India be self-supporting in salt, then naturally
they will go deeply into the old records of the Government of India and
into the books of the library of the Secretariat, to see how the pernicious
administrative policy of the Government of India in the past has killed
this one indigenous industry in particular parts of India. I:am sure, but
for that policy of the Government, other parts of the country would have
also-begun fo take to this industry. 8till, Sir, I do not think it would be
‘imposeible for ‘the Government to abolish this salt tax. My Honoursble
friend Mr. Duraiswamy Aiyangar’s suggestion is a very plaudible one. He
says ‘‘abolish part of the excise duty’’. If the Honourable the Finance
Member atolishes part of the excise duty now, in spite of our voting it
down or not voting it down, naturally he may anticipate the recommenda-
tions of the Tariff Board and abolish the other part of the duty-next year
or some. time hence after the report of the Tariff Board be nfide.

8Sir, one word more and I finish. I feel I must comiment on the state-
ment of the Honourable the Finance Member the other day on the Orissa
salt industry. He said: o '

“‘Generally speaking, the possibilities of ncing salt in Orima are, accordi:
to the opinion of the Government, not at all favourable. There are serious ysica
disadvantages. The brine does not contain as much salt as could be expected, becanse

the water from the rivers flowing into th i eral
i g i g e sea is generally more than the normal

D
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Elsewhere he said, in reply to the speech of Pandit Nilakantha Das, that
the Government had no knowledge of any partioular allegation mﬁ:tdjng
obstruction to the manufacture of salt by the Raja of Parikud. pro-
ceeded :

“The Government of India have no knowledge of the particular allegation. It is.
sabject in Qrissa, and it must be the Bihar and Orissa Governmeat that

an
has dealt with the alleged application. However, we will take steps to inquire into the
matter.”’ ' '

Regarding the scientific analysis of the salt manufactured and the low
value of salt, I do not feel it to be a great drawback. As I said, already,
we will proceed to manufacture in our own crude way, us we had been doing
all along; it is a cottage industry. Let it be developed in that form when
incidentally, it will provide means of aubsistence to millions of people of
this countrv along the ocoast' of Orissa. And such salt as is produced will
continue to te taken on bullocks and in bullock carts to the interior of the-
country in spite of big rivalry by the railways and steamship companies.
These are places which are only approached by country boats and bullock
carts: So fear of competition of modern modes of transport need not
deter us from reviving an old cottage industry. As my Honourable friend,
Pandit Nilakantha Das the other day said, Orissa salt used to be sold in
the interior of the Central Provinces. 8o, 8ir, in view," of the righteous.
intention of Government, I have once again raised and pleaded this question
of salt manufacture on the Orissa coasts, and let me hope in all earnestness.
that Government are going to put their intention into action regarding the.
manufacture of salt on the Orissa coast.

The Assembly then adjourned for Lunch till Twenty Minutes Past Two
of the Clock.

" The Assembly re-assembled after Lunch at Twenty Minuter Past Two
of the Clock, Mr. President in the Chair.

Kumar Ganganand Sinha (Bhagalpur, Purnea and the Santhal Par-
ganas : Non-Muhammadan): T am aware, Sir, that speaking as I do on the
subject after the lengthy debate that took place on the 7th March, and
after the exhaustive speeches that have been delivered on this cecasion
by my friends Mr. Nilakantha Das and Mr. Duraiswamy Aivangar, I am
labouring under a distinet disadvantage. . . . . .

Mr. President: What about Mr. B. Das?

Kumar Gangpnand Sinha: As a matter of fact T am at s disadvantage
because I speak after the speakers who have preceded me.

Mr. President: Is there anything new? .

Kumar Ganganand Sinha: Yes, Sir. I take part in the debate mainly
with a view to review the motions before the House ae briefly as 1 can
in my own way. After having recorded our vote for not taking the Bill
into consideration, I think the consistent course for us to follow would
have -heen to wvnte thiz clanse down too. But T find that the amendments
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that have been moved with regard to this clause mean—some of them at
lesdt—practically the total rejeetion of this clsuse, and I think I cao
take up that position in discussion on amendments. S8ir, the Honourabie
the Finance Member, while winding up the debate on the consideration
stage of this Bill, characterised these Benches as filled by persons whose
suggestions were destructive. True, we ave out to destroy the Finanee
Bill, and if possible the system of Government which has brought it for-
ward ; but he must also have known by this time that at least one of the
amendments that has been moved with regard to this clause, I mean the
amendment standing in the name of Mr. Duraiswamy Aiyangar, is not &
purely destructive one. In hie elaborate speech he has quoted facts and
figures to show that his amendment, if the Government would accept it,
would be a destructive amendment so far as their own clause is concerned,
but a constructive amendment so far as the nationalist point of view is con-
cerned. We on these Benchees have clamoured, end clamoured in vain for
all these years, for two things mainly, namely, that the Indian salt industry
should be fostered, and secondly that the salt should be made cheaper. It
has been the position of my Honourable friend, Mr. Kelkar, also when he
moved his cut on salt the other day. He has made it clear in his speech
and I crave the indulgence of the House to quote a sentence from his speech
which sums up his position. He sayve: '

] would not oppose a small salt duty because it would be a revenue duty; and in
my opinion even the poorest of the under the constitution and under this Govern-

ment, if they should be self-respectful, should be expected to contribute say aboat 8
annas for a.ymmd of salt.” v

Of course he has taken up a middle poeition; he has taken up & position
vy which he ably establishes that we wouyld be benefiting the salt in-
dustry in India and also cheapening the salt in this country. The position
taken up by my friend, Mr. Dursiswamy Aiyvangar, is much the same when
he moved his amendment. But the fact is that, although Honourable
Members on his side of the House want that a nominal duty may remain
on salt, they have emphatically stated that this tax is an obnoxious tax
and the earliest opportunity should be taken to abolish it altogether.
The latest observation on this point was the one made by the Indian
Taxation Inquiry Committee, and 1 think it would bear repetition if I read
a few sentences. that have been already quoted in this House. The
Taxation Committee say:

‘“The objections to this tax are all well known. It falls on & necessary of life, and
to the extent that salt is easential I’or%h:ﬁuloxidmoe, it is in the nature of a poll
tax. The bulk of it is made by those who are least able to contribute anything towards
the State expenditure. Balt is also required for the various industrial and agriculturat
operations and for cattle. Unless it is isemed dut; free for those purposes, some hurden
is thrown upon the industries in which it is used.”
8Bir, I would again and again draw the attention of Honoursble Members on
the Treasury Benches to these observations of the Taxation Inquiry Com-
mittee.

Bir, the feeling of the people of this country with regard to salt tax
was made abundantly clear during the agitation that followed the certifi-
cation of the enhanced duty on salt, which was levied by the Finance
Bill of 1922.28. 1In the publication called ‘‘India’’ for the vear 1922.28 and
1928-24, a summarv of what happened in the country is given, and it
would perhaps refresh the memorv of this House if I read the observations
contained in those volumes, instead of attempting to express them in myv

»2
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own language. At page 285 in ‘““India in 1922-28!' under the caption ‘Salé
tax’, the following cbservation ocours:

“The salt tax has, from its e'nrlL days, been unpopular, the agitation against it
dating back almost for 20 years. The objections to it, though mainly sentimental, are
none the less real . . . Little attempt was made to dispute the accuracy of the
Government's assertion that the burden upon each individual and even each family was
extraord’nanily small. but in the eyes of the Assembly, the sait tax :he incidence of
which extended to the poorest of the poor was per se distasteful. Apart from any
question of companction, which they might have in adding to the burden of the
classes sunk in poverty, the majority of the Members had naturally to consider the
3uuuon of their approaching election. They urged that the imposition of the enhanced
duty would place a premium upon non-co-operation, and if they failed, their position
in the eyes of their constituents would be gone for ever.”

Sir, the author of this publication admits that this is an unpopular
tax and it has continued to be unpopular for many years, but be bclittles
the vote of the House by saying that it was on account of the consideration
of approaching elections that the reduction was carried in this House, and
the duty had to be certified by the Viceroy. Sir, I may point out to
Honourable Members on the opposite Benches that it is not proper to treat
lightly the consideration of approaching elections which prompted the
House to vote down the tax,—because election plank is a matter which
should receive due consideration both from the popular representatives in
this House and Members on the Treasury Benches. After all, what
business have they to occupy those Benches if they do not accede to the
popular demand? That there has been a popular demand for it has not
been challenged. On the other hand it has been admitted again and again
by the official chronicler in his review of ‘‘India in 1923-24'". He admits in
his Report that the cry about the salt tax had its effect on the elections,
and the people did not vote for those who had any hand in the enhance-
ment of the salt tax. The people thought that the Bwarajists who went
there would bring sufficient pressure on the Government to make such
things impossible. This was, as the chronicler says, one of the reasons
which accounted for the increasing return of the Bwarsajists to this House.
I think that it should have acted as an eye-opener to the Treasury
Benches, and they should have known how unpopular the salt tax was
and how it was hated by the country at large. The Government Benches
cannot deny that the burden of this tax falls mostly on the agricultural popu-
lation, and if I just describe the condition of the agricultural labourer in
the words of the official ehronicler, the author of ‘‘India in 1927-28’’ I think
it would be conclusive proof to show how unjust the salt tax is. 8ir. on
page 97 of “India in 1927-28"' he admits that:

“There is a vast amount of what can be only termed dangerous poverty in the

Indian villages, poverty is of such a kind that those who are subject to it live on the
very margin of snbaic&nce. This may be taken to be the normal state of millions of
agricaltaral labourers who own no land themselves and whose income oconsists mostly
of castomary wages paid in kind.”
These are the people, Sir, on whom the burden of this obnoxious tax
falls, and if the Government persist in continuing this tax, I fail to under-
stand in what words they should be condemmned for committing this
atrocity. In the debate that took place on the 7th March there was a
significant point brought out by the Honourable the Commerce Member
in this connection. He said: .

‘ ir, several speakers atiributed the policy ad the Government of
Im& e Est Todhs Company in the putpotoic{ e tobzneounge the Dritish
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propose to eater s} all today; but lest gy Homourable Members should bave an
pression that, o;‘ th'ﬁ side of the House, oux ﬁrohcy is in any- way influenced by
ﬂuiru to assist or protect the manufacture of salt in England, I should Mke o give
a few figures. The total consumption of salt in India—that is to say, imports and Jocal
production—in the year 192728 was a little more than 2 million tons. The ? s
were about 6,00,000 tons, and the imports from the United K.lnﬂlnm abouat
tons—that is, only 4 cent. of the total consumption and only cent. of the
total imports. Now, ﬁ.rhink it must be clear that the guantity .involved is relatively
s0 small that to suppose that that is a guiding factor in our minds would almost be an
insult to the intelligence of the Treasury es—I wil¥'tiet put it higher than that.”

product at the expenss of the Indian product. Into the question of hi I do
. to . .

By making this observation, he led us to believe that the importation of
salt from the United Kingdom was not a factor which weighed with the
Government, and that the intention of the Govermment was not to
encourage British salt manufacture at the cost of the Indian. What we
say is this, that it is due to the British imperialistic eommercial policy
that salt is imported into this country. Well, 8ir, it may be that salt
may not be loaded at Liverpool and brought to the Indian coast. We
know that tramp ships come with merchandise loaded from English and
adjoining ports, and they bring the merchandise to Aden and Egypt. They
have very little expensive merchandise to carry from Egypt to India and
they bhave to take Aden salt and Egyptian salt and import them to the
Indian ports at a very nominsl rate. Theyv have to take this supply of
salt after having unloaded the merchandise in the ports of Aden and
Egypt; otherwise, they would not be able to ballast their ships, which
come here to cqm{I away the raw produce from this country. They have
to flood the nited Kingdom and the European countries
with raw products from this country  as they have to flood this
country with finished articles of foreign manufactures. In this process
the carrying to and fro of salt helps them a good deal, and that is ome of
the reasons why we say that it is a part of the British imperialistic com-
mercial policy which is responsible for the importation of salt into this
country.

. Before I dismiss this subject, T would like to quote a few figures of the
import of soda compound which would go a véry great way in establish-
ing that the plea that Government is not helping the British trade of ealt
is quite without aubstance. In 1928-24 the import figure of soda com-
pound into this countrv was 10,73,716 cwts.; in 1924-25, 11,81,974 cwts.;
in 1925-26, 11,46,565; in 1926-27, 18,990,266 cwts.; in 1927-28, 14,90,507.
Their values in these vears respectively are in rupees:

95,685,664
1,00,07,141
88,390,075 ;
1,05,75,192
1,12,85,381.
These are the total import figures for all the vears that I have mentioned,
and when we compare them with the import figures of the British Empire
we irrexistably come to think as I have already stated. We will see that

large part of this imported sods compound has been imported to this
country by the countries in the British Empire. Tn.1928-24, the import from



2376 LEGISLATIVE ASSBMBLY. [22nD Mar. 1929.

[Kumar Ganganand Sinha.]

British Empire is 10,21,985; in 1924.25, 10,70,508; in 1925-26, 10,84,278;
in 1926-27, 12,95,001; and in 1927-28, 13,98,604. The value in rupees is:

87,86,389
87,76,281
80,00,456
94,868,089
1,00,29,811

respectively. 8o it does mnot lie in the mouth of Honourable Members
opposite to say that they are not benefiting the British Imperial trade by
their apathy towarde Indian Balt industry. I would just give another
example of how they arb not as earnest in this matter as they should be.
The Taxation Inquiry Committee recommended:

“In the case of agriculture, rules have been issued in Bombay, which appear to

be on the right lines, and the Commitiee would suggest that they should be extended
to other provinces.'

This is at page 147 with regard to duty-free issues. But in the Report
on the Administration of the Salt Department in the Bombay Presidency
we find:

‘“Denatured salt for use as manure, fmofdntyattheﬁxodratcoflzmpu
maund, was isened from convenient customs houses, salt works and fish curing yards
to the extent of 2,800 mnds during the year under report against 2,407 ‘maunds
during the previous year.’

8o, the use of denatured salt is also increasing, and it will be interesting
to know what steps Government is taking to carry out the recommenda-
tions of the Taxation Inquiry Committee, which I have just quoted.

Now, Bir, we may be asked, if we are going to reduce or omit the salt
duty, how we are going to make up the shortage in revenue? The only reply
that we can give to that query is that it is none of our business to suggest
that, unless we have got the respomsibility. Had we the responsibility in
our own hands, had we, the representatives of the people, the framing of
the budget in our hands, the question coming from those Benches would
have been pertinent. Here, we are denied that responsible position. Here,
we are told that the Government do not share their responsibility with
the elected representatives of the people.. And for the Government to
ask us to suggest another source of revenue is something which I cannot
understand. 1 hope the debate will attract the serious attention of the
Government and with that hope I resume ftny seat.

Several Honourable Members: I move that the question be now put.
Mr. President: The question is that the question be now put.

The motion wag adopted.

Mr. President: T propose to put the amendments one by one to the

vote. except the first two. which are in the name of Mr. Ram Narayasn
Singh, which I shall put to the vote together.
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is:
“That in clanse 2 of the Bill, after the words ‘to impose’ the words ‘or to remit’ be
dnserted,"’ |

“‘That in clause 2 of thg Bill, for all the words occurring after the words ‘the 1st day
-of April, 1929,' the following be substituted : o

‘They remitted all such duties hitherto imposed on salt manufactured in or
imported by land into any such part, and such remisions of duties shall,
for the purposes of the said Act, be deemed t0 have been effected by rule

<expect the Government reply on the first amendment?

The Honourable Sir George Bchuster (Finance Member): I thank you,
8ir, for giving me an opportunity to say a few wordg in reply. I do not
wish to take up the time of the House at all long on this particular
-question. The grounds on which the Government must, I regret to say,
oppose all these amendments are that there is no reasonsble alternative
-available to the Government to replace the revenue which would be obtain-
ed from the salt duty which we have proposed. That being our real
reason for rejecting these amendments, I do not wish to enter upon a
Jong disquisition as to the merits of the salt duty. T am sure Honour-
able Members will recognise that this is a practical question, and as I
say, therc being no other reasonable alternative available, we must pro-
ceed with our proposals. There are, however, one or two remarks whick
I should like to make, arising out of what has been said by the other
side. We have to deal, broadly speaking, with two classes of amend-
aent—amendments which propose either she abolition or the reduction
of the tax, taking the tax on imported salt and on sal{ produced in India
together—that is one clags of amendment—and the other class of amend-
ment is that which proposes to create a differential rate of duty, that is
to say, to reduce the excise duty on salt produced in India and to leave
the import duty at its present level. I take it, Sir, that the purpoee
-behind that second class of amendment is a double one. It is aimed, in
4he first place, at reducing the cost of salt, and in the second place at
-incressing the production of salt in India. As regards the reduction of
-the price of salt, the arguments in favour of that would be the same as
those which would be advanced in favour of the total abolition or reduction
of both impcrt and export duties, and on that the only thing which I have
‘to say ig this, that if we are looking at the benefit of the poorer classes
of this country, T think it is very doubtful whether they would, in faect,
receive the full benefit of the reductions which are proposed. Oune has to
realise that salt is sold in very small quantities and that the Government
+has no power to control retail prices. The reduction cf four annas per
maund would only mean the reduction of just over one pie per seer and
I think the opinion, at any rete, of our experts on that matter iz that such
a reduction would not in effect be passed on to the consumer. When you
come to a larger reduction, say 12 annas per maund. some of it might
perhaps be passed on. but T would ask Honourable Members to consider
this question on the practioal ride. and., while I quite sympathise with
all the nrguments T have heard. I think their eriticismm might be more
effectively directed to the way in which the proceeds of the salt tax are
applied, rather than to the actual levy of the tax itself. What I mean
y that is that T do not believe the poorer classes of this country would
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get the full benefit of a reduction, and I believe it would be better for
them if the tax were retained and the money were used dircotly for purpdses:
beneficial to them. That, Sir, is, at any rate, the way in which I would
look at this guestion, taking the interests of the poorer classes of this.
eountry into consideration. '

As regards. the proposal to introduce a system of differentinl duties, so
as to emcourage the production of salt in this country, I think it is neces-
sary to take into account the fact that that proposal might’ not benefit
the -consumers in this country.” Two-thirds of the total salt. consumed in
India is produced at home, and if we have what amounts to a protective
duty, it is likely that the price of the home produced article would be
raised up behind the wall of that protective tariff. There again, I think,
the poorer classes of the country will not get the benefit which the Honour-
able Members who proposed these amendments have in mind.

On tho question of the general policy of making India self-supporting
as regards the production of salt, that was & question which wag touch-
ed upor in previous debates, and both my Honourable colleague, Sir Georg=
Rainy, and 1 dealt with that question. The demand bad been put forward
that a Tariff Board inquiry should be instituted into the matter. My
Honourable friend, Mr. B. Das, in hig speech, said—if I understood him
correctly—that we had now undertaken to have a Tariff Board inquiry.
I must point out that that is going rather farther than anything which
I said on the subject. I said that it seemed to me that circumstances had
changed since the matter was debated last year, and that that change in
circumstances might alter the Government’s view that there was now a
prima facie case for a Tariff Board inquiry. I gave this House an under-
taking that T would myself pay a visit to Karachi, which is the principal
centre where the sort of salt that is imported from abroad could be manu-
factured. I said that I would visit Karachi, and as soon as I had done that,
Y would take the matter up again with Sir George Rainy. That is the
position in the matter. As & matter of fact since I addressed the House
on that question, I had an opportunity of seeing one of the Managing
Directors of a new company which has been started at Karachi for the
production of this fine, white, crushed salt, and saccording tc his state-
ment there is the possibility of producing fine, white, crushed salt on a
large scale at Karachi. The difficulty, as far as I can see it, will be how
the very large quantities—we are dealing with a8 matter of 500,000 tons—
can be trapsported from Karachi to Calcutta. That can only be done by
sea. Balt will not stand the heavy railway charges, which would neces-
sitate the salt being carried at a loss, and I think that Honourable Members
will recognise that, to carry anything like 500,000 tons a year from Karachi
to Caleutta is a very important undertaking, and it cannot be done unless
the ships which take that salt get some sort of backward freight. You
cannot introduce a huge new factor of that kind into the trade unless it
can be made to fit in with the general ebb and flow of traffic.

I «nly mention this point to indicate to the House that we are con-
sidering the question, and that it has been possible for me to get more

knowledge about it since it was brought up in debate in this Assembly
a few days ago.
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There were vertain points in the very interestiug spéssh by Mr. Durai-
swamy Aiyangar, ‘to which I think I should make some reference. He
complained sbout the high prices-of sal§ in certain ‘distriets, bub that, of
ccurse, is due mainly not to the duby but to the transport charges. I
think that is & point which is often forgotten. The initial cost of production
is very small, and the duty is also relatively small, but in many parts of
Indis the biggest factor of the price is the cost of transporting it from the
place where it is produced to the place where it is marketed.

Then he spoke at length on the needs of salt for cattle, and again of
the needs of salt for agriculture for purposes of fertilizers. I want >
menticn one thing to him, and that is that we nlready bave arrangements
that salt, to be denstured with crude cil and bone dust, is issued free
of duty in Bombay. - I think this Government will be prepared to give
on undertaking to consider anv application for extending the use of an
arrangement of this kind, if it is supported by ,the local Governments’
Agricultura] Departments. T

I have cnly one other word to say on this subject, Sir, and that is
that the last speaker seemed to have taken me as having described the
amendment put forward by Mr. Duraiswamy Aiyangar as a destructive
amendment. I did not, in the least, regard his amendment as a destructive
amendment, and when I made the remarks to which he referred, T referred
$o something wery different. -

Kumar Ganganand Sinha: I said it wes destructive of the clause of the
Finance Bill, but constructive so far as the Nationalist point of view is
concerned.

The Honourable 8ir George Schuster: I am afraid I have not caught
the Honourable Member’s point, but the point T wanted to make was thst
I did not regard Mr. Dursiswamy Aiyangar's. amendment as merely
destructive eriticism.

I have dealt with those few points. I want to emphasiza that, in
dealing shortly with this matter, I do not wish the House to understand
that 1 regard it as of small importance, but 1 do not think I am iustified
in teking up the time of the House in arguing this peneral question when
I said that the real reason we must press for the retention of the duty i
that we can see no practical alternative to raise the momev for carrying
on the business of the country.

Pandit Nilakantha Das: May I request the Honourable Member to
give us his views on the salt earth cottage industry?

Mr. President: The Honourable Member may request, but it is for the
Honourable the Finance Member to comply with that request.

_ The Honourable Sir George Schuster: If I have heard my Honourable
f:n:end correctly, he wishes tr. know whether Government could do anv-
thing to develop cottage industries?
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Pandit Nilakantha Das: The salt earth industry in particular.

The Honourable Sir George Schuster: Saltpetre? Mr. Gaya Prasad
fingh asked me a question on that matter two or three weeks ago. I
immediately inaugurated enquiries into the matter and I have, waiting on
y desk in my office room, a very large file containing a report and practi-
cal proposals. But the length of the debates to which I have been forced
to sit and listen during the last ten days has made it quite impossible
for me to read that file. I should like Honourable Members to take that
as a practical illustration of the difficulty of carrying on Government if
we have to spend a great deal of unnecessary time in listening to speeches
on matters of this kind. I don't wish to say that the Honourable Mem-
‘ber himself spoke in any way for the purpose of obstructing the business,
but I do think he might have said all that he had to say in something
less than one hour and fifty minutes.

Pandit Nilakantha Das: But that was not the question here.

Mr. Mukhtar Singh (Meerut Division: Non-Muhammadan Rural):
Sir, I wish to ask the Honourable Member if he is prepared to take into
‘consideration the recommendations of the Taxation Inquiry Committee as
to the extension of the rule for giving duty-free salt for the purpose of
sgriculture ?

Mr. President: Order, order. I will put the two amendments of Mr.
Ram Narayan Singh. .

The question is:

“That in clanse 2 of the Bill, after the words ‘to impose’ the words ‘or to remit’ be
inserted’’ ;
and

“That in claunse 2 of the Bill, for all the words occurring after the words ‘the 1st day
of April, 1928," the following be substituted :

‘They remitted all such duties hitherto imposed on salt manufactored in or
imporied by land into any such part, and such remissions of duties shall,
for the purposes of the said Act, be deemed to have been effected Ly rule
made under that section’.’

The motion was negatived.

Mr. President: The question is:
““That to clanse 2 of the Bill the following be added at the end :

‘and the said provisions shall, in so far as they enable the Governor General im
Council to remit any duty so imposed be construed as if with effect from
the 1st day of April, 1829, they remitted the duty to the extent of the
said one rupee and four annas and such remission be desmed to have
been made out of the leviable duty by rule made under that section’.”

The motion was negatived.
M:. President: The question is:

“That to clause 2 of the Bill the following be added at the end :

‘and the said provisions shall, in so far as they enable the Governor General in
Council to remit any duty so imposed be construed as if with effect from
the 1st day of Apnf, ld, they remitted the duty to the extent of twelve
annas out of the said one rupee and four annas and such remission shall
be deemed to have been made out of the leviable duty by rule made under

1

that section’.
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The Assembly divided:

AYES—45.

Abdul Matin Chaudbury, Maalvi.
Acharys, Mr. M K.

E
vk
)

H
Keane, Mr. ;nl
Kikabhai Premchand, Mr.

, Mr. 8. i
Lindsay, Bir Darcy. i
mtr;.r t'gha Honourable 8ir Bhaopendra |

ath.

The motion was negatived.

Sinha, Kumar Ganganand.
Sinha, Mr. Rajivaranjen Prasad.
Sinha, Mr. Sid]ibm Prasad

Young, Mr. G. M.
Zulfiqar Ali Khan, Nawab Sir.
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Mr. President: I shall now put Mr. Amar Nath Dutt's amendment to

the House. The question is:

“That in clause 2 of the Bill for the weeds ‘one rupee and four annas’ the words

‘eight annas' be substituted.”
The Assembly divided:

' AYES—42,

Abdul Matin Gbandhnry, -Maulvi,
Acharya, Mr.' M. K

Aiyangar, Mr. C. Dm'ltswmy
Aney, Mr. M. S.

Ayyangar, Mr. K. V. Rangaswami.
Ayyangar, Mr. M. 8. Sesha.
Belvi, Mr. D.*V.

Bhargava, Pandit Thakur Das.
Das, Mr. B.

Das, Pandit Nilakanths,

Dutt, Mr. Amar Nath.

Dnbta, Mr. Srish Chandra.
Goswami, Mr. T. C.

Haji, Mr. Sarabhai Nemchand.
Hans Raj, Lala.

Iyengar, Mr. A. Rangaswami.
Iyengar, Mr. S. Srinivasa.
Jogiah, Mr. V. V.,

Kartar Singh, Sardar.

Kidwai, Mr. Rafi Ahmad.
Lahiri Chaundhury, Mr. D. K.
Lalchand Navalrai, Mr.

NOE8-51.

Abdul Aziz, Khan Bahadar Mian.

. Ahmed, Mr, K.
Alexander, Mr, William,
Allison, Mr. F. W.
Anwar-ul-Azim, Mr.

Ashrafuddin Ahmed, Khan Blhlﬂllr

Nawabzada Sayld
‘Bajpai, Mr. G. B.
Bower, Mr. E. H. M.
Bray, Sir Denys.
Chatterjee, the Revd. J. C.
Coatman, J.
Cocke, Sir Hugh.
Gosgr&vo Mr. W. A,
Crawford, Colonel J. D.
Crerar, The Honourable Mr. J.
French, Mr. J. C.

Ga.vm-Jonee, Mr. T.
Ghazanfar Ali Khan, Mr.
Ghuznavi, Mr. A, H.

Gidney, Lieut.-Colonel H. A. J.
Hira Singh, Brar,
Honorary Captain.

Keane, Mr. M.

Kiksbhai Prumchmd Mr.
Lall, Mr. 8.

Lmdsav, Bir Darcy.

Mitra, The. Honourable Sir Bhupendra

Nath.

The motion was negatived.

Bardar Bahadur,

|
|

Mehta, Mr. Jamnnadas M.

Misra, Mr. Dwarka Prasad.

Mitrs, Mr. 8. C.

Moonje, Dr. B. 8.

Mukhtar Singh, Mr

Naidu, Mr B.

Nehm Pandit Motllal

Noogy Mr. K. C

Rang Behari Lal, Lala.

Rao, Mr. G. Barvotham.

Roy, Mr. B. O.

Sarfaraz Hussain Khan, Khan-
Bahadur. -

Bhafee, Maulvi Mohammad.

Siddigi, Mr. Abdul Qadir.

Singh, Mr. Gaya Prasad.

Bingh, Mr. Narayan Prasad.

Bingh, Mr. Ram Narayan.

Sinha, Kumar Ganganand.

Sinha, Mr, Rajivaranjan Prasad.

Sinha, Mr. Siddheswar Prasad.

Mitter, The Honourab]a 8ir
Brojendm

Mohammad Ismadl Khan, Haji
Chaudhaury,

“Mukharji, Rai Bahadur A, K.

Moukherjee, Mr. 8. C.

Bainy, The Honourable Bir George.

Rajan Bakhsh Bhah, Khan Bahadur
Makhdum Syed.

Rao, Mr. V. Panduranga.

Rnu Mr. H. Shankar.

Ran, Mr. P. R.

Rogers, Mr. P. G.

Roy, Mr. K. C.

Roy, Rai Bahadur Tarit Bhusan.

Schuster, The Honourable Sir Gevrge.

S8hah Nawaz, Mian Mohammad.

Bhillidy, Mr. J. A.

Simpson, Sir James.

Singh, Rai Bahadur 8. N.

Bingh, Raja Ragimnandan Prasad.

Btevenson, Mr. H. L.

Svkes, Mr. E. F

Tirloki Nath, Lala,

Webb, Mr. M.

Yamin Khan, Mr. Muhammad.

Young, Mr. G. M.

Zulfigar Ali Khan, Nawab Sir.



.. My, President: I will now pué Mr. Jogiah’s amemdment: to. she vote.

The question is:
“That in clause 2 of the Bill, for the words ‘one ru and annas’
“ten annas’ be substituted.” pee four. the words

The Assembly divided:

AYES-—48.
Abdul Matin Chaadhury, Maulvi. < Malaviys, Pandit Madan Mohan

Acharys, Mr. M. K. Mehta, Mr. Jamnadas M. '
A.iyang;} M.;{ CB. Duraiswamy. ii_:rrq I:ll; ls)wgkn Prassd.
AYY“"S“ , Mr. K. V. Rangaswami Moo-:ie. Dr. B. 8.
et e . . s o ot B
Bhargava, Pandit Thakur Das. N:il:n l'l[r BW K.

Birll, Mr. Ghanshyam Das. Nd)'l"ll.’ P y dii! ﬂ tilal.

Das, Mr. B. Neogy, Mr. K. C.

Das, Pandit Nilakantha. K -y

Dutt, Mr. Amar Nath. g::‘m Iéd’ Lala.

Dutta, Mr, Srish Chandra. " Mr B, arvotham.

-Goswami, Mr. T. C. g:ry’ y .B' 0.

Hsji, Mr. Sarabhai Nemchand. da, Rai Sabib Harbilas.

Hans Raj, Lala. Snrfﬁm duern Khan, Khan
I Mr. A aswami, .

Do M & Srmaca. Shafeo, Maulvi Mohammad.

Jayakar, Mr. M. R. B'lddlqt, Mr. Abdal Qadir.

Jogiah, Mr. V. V. Bingh, Mr. Gaya Prasad.
Kartar Singh, Sardar. Bingh, Mr, Narayan Prasad.
Kelkar, Mr. N. C. Singh, Mr Ram Narayan.

Kidwai, Mr. Rafi Ahmad. Binha, Kumar Ganganand.

Lahiri Chaudhury, Mr. D. K. Sinha, Mr. Rajivaranjan Prasad.

Lalchand Navalrai, Mr. Sinha, Mr. Siddheswar Prasad.
NOES—62 .

Abdul Aziz, Khan Bahadur Mian Mitra, The Honourable Sir Bhupendrs

Ahmed, Mr. K. , Nath.

Alexander, Mr, William. Mitter, The Honounrable Bir Brojendra.

Allison, Mr. F. W. Mohammad  Ismail Khan, Haji

Anwar-ul-Azim, Mr. Chaudhury.

Ashrafoddin Ahmed, Khan Bahadur * Mukharji, Rai Baliadur A, K.

Nawabzada Sayid. Mukherjee, Mr. 8. C.

* Bajpai, Mr. G. B. . Rainy, The Honourable Sir Geergs.
Bower, Mr, E. H M, Rajan Bakhsh S8hah, Khan Bahadur
Bray, Sir Denys. Makhdum Syed,
%ﬁmjee,mtrhellnwd. J. 0 x, Mr. V. Panduranga.

tman, N , Mr. H. Shankar.
Cocke, Sir Hugh. Rau, Mr. P. R.
Cosgrave, Mr, gW A, Bogers, Mr, P. G.
Crawford, Colonel J. D. Roy, Mr. X. C.
Frenes, M. 3G e Me T Schuster, The Honoassbie i Gesege
Gavin-Jones, Mr. T. Shah Newaz, Misn Mobammsd
Ghazanfar Ali Khan, Mr. Bhillidy, Mr. J. A :
Ghuznavi, Mr. A. H. Simpson, Bir James
Gidney, Lieut.-Colonel H. A. J. Singh, Rai Bahadur 8. N.
Hira Singh, Brar, Sardar Bahadur, Singh, Raja Raghunandan Prassd.
Honorary Captain. Stevenson, Mr. H. L.
Keane, Mr. M. Sykes, Mr. E. F.
Kikabhai Premchand, M. Tirloki Nath, La
Lall, Mr. 8. ’ Webb, Me M
Lamb, M W. 8. Yamin Khan, Mr. Mohammad.
ndsay, Bir Darcy. Young, Mr. G. M.

| Zulfiqar Al Khan, Nawab Sir,
The motion was negatived.
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- Mr, President: Phere is yet one more chance for Homowrsble Mem-
bers (Laughter.)

‘The question i5:

“That in clause 2 of tha Bill, for the words ‘one rupee and four nnnas the words
‘one rupee’ be substitul

The Assembly dmded : ‘.
AYES—56.

Abdul Mntm Chandhur}, Mwhi.
Acharya, Mr.

Alyangnr Mr. C Durmswamy.
Aney, Mr. M. 8.
Anwar-ul.Azim, Mr.

Ayyangar, Mr. K. V. Rangaswami,
Ayyangar, Mr. M 5. Sesha.
Belvi, Mr. D. V.

ma‘g&vn, Pandit Thakur Das.
Birla, Mr. Ghanshyam Das.

Das, Mr. B.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Datta, Mr. 8rish Chandra.
Ghuznavi, Mr. A. H.

Goswami, Mr. T, C. -

Haji, Mr. Sarabhai Nemchand.

Kidwai, Mr. Baﬁ A.hmad
Lahiri Chaudhury, Mr. D. K.
Lalchand Navalrai, Mr.
Malaviya., Pandit l[adan Mohan,
Mehta, Mr. Jamnadas M

! NOES—#.

Abdul Aziz, Khan Bahadur Mian,
Alexander, Mr. William.

Allison, Mr. F. W.

Ashrafuddin Ahmed, Khan Behadur

Crag:ford Colonel J. D.

Crerar, The Honourable Mr, J.

French, Mr. J. C,

Gavin-Jones, Mr, T.

Ghazanfar Ali Khan Mr.

Gidney, Lieut. -Colonel H. A. J.

Hira Smgh Brar, Sardar -Bahadur,
Honorary Captain.

Keane, Mr. M.

Kikabhai Premchand, Mr. -

Lall, Mr. B.

Lamb, Mr. W. 8.

The motion was adopted-

Misra, Mr. Dwarka Prasad,

Mitra, Mr. S. C.

Mohammad Ismail Khan, Haji
Chaudhury.

Moonje, Dr. B. 8.

Mukhtar Singh, Mr.

Munshi, Mr. Jehangir K.

Naidu, Mr. B. P.

Nehru, Pandit Motilal.

Neogy, Mr. K. C.

Rajan Bakhsh Bhah, Khan Bahadur
Makhdum Syed.

Roy. Rai Bahadur Tarit Bhusan.

Barda, Rai SBahib Harbilas.

Sarfaraz  Hussain Khan, Khm
Bahadur.

Shafee, Maulvi Mohammad.

Siddiqi, Mr. Abdul Qadir,

Singh, Mr. Gaya Prasad.

Bingh, Mr, Narayan Prasad.

Singh. Mr. Ram Narayan.

Bingh, Raja Raghunandan Prasad.

Sinha, Kumar Ganganand.

Sinha, Mr. Rajivaranjan Prasad.

Sinha, Mr. Siddheswar Prasad.

Tirloki Nath, Lala.

Lindsay, 8ir Darcy.
Ihhtn;;I Tho.]]onomblo 8ir Bhopendrs

ath.

Mitter, The Honourable 8ir

Brojendra.
Moukharji, Rai Bahador A, K.
Mukherjee, Mr. 8, C.
Rainy, The Honourable Bir George.
Rao, i{r V. Panduranga.
Rlll Mr. H. Shankar.

Schuster, The Honourable Sir George..
Shah Nswa.z, Mian Mohammad.
Shillidy, Mr. J. A.

Simpson, Sir James.

Singh, Rai Bahadur 8. N.
Stevenson, Mr. H. L. ~
Bvykes, Mr. E. F.

Webb, Mr, M. _
Yamin Khan, Mr. Mohammad.
Young, Mr. G. M.

Zulfiqgar Ali Khan, Nawab Sir.



THE INDIANX FINANCE BILL. 2385

Mr. President: The question is that clause 2, sb amended, stand part
of the Bill.

Mr, M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): 8ir, as we did last year on this very same mbotion, I desire this
vear also to lay on record the very deepest conviction of the vast majority
of non-officials in this House that they regard the salt duty as something
which in its principle and in its application, is very much opposed to their
feelings of righteousness. I am quite prepared to admit, Sir, the official
statement that the one tax that falls upon people, a political tax, there-
fore, as it is sometimes called, is the salt tax. I am prepared to admit
that everv man, every woman and every child in India has to pay this
tax as in no other case every man, every woman and every child in India
has to pay. The income-tax falls upon only those who are supposed to
earn large incomes, and whether they pay it themselves or whether they
get it from others, as some of my friends contend, it does not matter, it
comes for the time being from them. Customs duties, postage stamps
and so on are also supposed to come only from those who want to utilise
the postal services or the customs department, but it is admitted that
the salt duty falls upon all human beings as well as cattle. And, Sir,
if it is therefore to be a duty which every one has to pay in return for
what is called the protection which he enjoys at the hands of the Govern-
ment, then the old political maxim, ‘“No taxation without representation’’
in the case of this tax will hold good more than in any other case. If
all the people have to pay a tax, then they must have some messure of
representation, some measure of responsible government, some voice in
carrying on the administration .of their everyday affairs in which they are
directly concerned. I put the question in all seriousness to the Government
Benches, whether they can honestly say that all the men, women and
children who pay this salt tax have really any hand, direct or indirect, in
regard to the administration of any affairs in this country. We come
here, most of us, the elected members of this House, come here from
general constituencies, with the votes of very large numbers of those
whom you mray call the ordinary people; but we do not represent, we dc
not get the vote of every man in every general constituency. There is
a property qualification, and it is fairly high, and T am sure I need not
labour this point, that it is only by those who possess this high property
qualification in our electorates, that members of the general constituencies
are returned. Therefore, a very large bulk of the people—there are about
18 lakhs of inhabitants in the constituency by which I am returned, and
the maximum number of voters in my constituency is between 21 and
22 thousands and therefore, a very large bulk of them are not reslly repre-
sented here. Unless therefore the day comes when we are fit for and when
we can exercise reasonably and efhiciently any powers of adult suffrage
that we may get at any future time, till then it cannot bc contended
that the vast bulk of those on whom the salt tax falls do get any measure of
representation. I therefore say that only some of those who pay the salt
tax return us and not all. Not even those who are returned by the general
constituency in this House can make the' claim that they represent all
the people in their constituency. Therefore, Sir, it is obvious that all are
good enough for paying salt tax, but all are not good enough for returning
Members {o the Legislatures. It comes to that . . . .
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Maulvi Mubammad -¥akub (Rohilkund and Kumaon Division: Mubam-
madan Rural): They are represented bv nominated Members.

Mr. M. K. Acharya: I do not want to labour the point. It will be
plain to anybody who is conversant with contemporary politics. It is
very plain that there is no measure of representation for all the people in
this country, not only with respect to the higher Legislatures, but even
with respect to their own affairs. They do not have any voice in the ad-
ministration of their vital interests, in their own little towns and villages.
‘There is no measure of self-government anywhere, no measure of self-gov-
ernment which will really justify any amount of political, universal, tax
upon a people who are simply asked to pav a tax, and who have no voice
in the administration of their affairs. It is on this large question, Sir,
that I wish to enter my very strong protest against the continuance of
this salt tax. My friends who have preceded me have been verv eloquent
and I do not think I can justly lay claim either to the histrionic talents
-of my good friend, Pandit Nilakantha Das, or to the eloguent statistics
of my friend Mr. Duraiswamy Aiyangar. They have proved bevond doubt
that this tax falls heavily upon the poor man in the country. It may
be that those who sit in palatial houses do not know how the poor man
suffers from hunger and want; it may be that some of them, even though
they may know it, may think that it is part of the inevilable, inscrutable
law that governs the universe that those who suffer must go on suffering
and those who prosper must go on prospering, but philosophy may only
help us to see the terrible misery; it does not help us to remove the
misery, however much this House, I or anybody else may try to help them.
In a word, Sir, it is obvious that this salt tax does fall heavily upon the
poor people, and my friends have given statistical proof to show that,
whenever the salt tax had been redueed, the consumption of salt had risen
-considerably in those years, though it may not have risen exactly in srith-
metical proportion. And so I hope that, after the little cut which we
carried a little while ago, the Government Benches will think twenty
“times before they advise His Excellency the Governor General to certify
or restore the duty back to Rs. 1-4-0. I hope they will carefully consider
what the consequences of this restoration will be in the minds of the
people at large in the country; even that little cut may carry us to some
-extent towards helping the poor people, and what is of greater consequence,
we shall be helping them in getting a little more salt for their dumb driven
cattle in the fields. Therefore, Sir, I wish, as a matter of duty, to lay
on record my strong protest against this clause standing part of the Bill,
which is the motion before the House. I do not, Sir, at this late hour,
wish to inflict myself upon the indulgence of the House. I know that I
am not a persona quta with any section of the House, but, Sir, I shall
be untrue to myself if I do not enter my strong protest againat this iniqui-
tous salt tax.- It does not matter to me how many here stand up and
protest against this tax, I have lived all my life upon the conviction
that : '
“They are slaves who dare mnot be -
In the right with two or three!"

‘8o, standing here as a representative of my cbnst.ituency,_ and indeed
of the vast bulk of the people in this country, I do say, 8ir, that the Gov-
ernment will be well advised to take early steps to remove this obnoxious
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and . iniquitous salt tax from the Finance Bill, before it is 'again brought
dbefore, I hope, the next and more representative Assembly. I atrongly
feel about this tax, Sir, and therefore I oppose the motion before the
House.

Pandit Nilakantha Das: I shall take very little time, Sir.

Mr, President: It is very unusual. If no Member moves a closure I
am helpless. Pandit Nilakantha Das.

Pandit Nilakantha Das: I shall speak only two or three minutes. When
I am on my legs, my heart trembles over the consideration as to whether
I shall make a long speech or a short speech, for when a man is on his
legs, he hag to take to his own manners and ways of putting things. " 1f
“he looks for pleasing others, he is a failure. He ought not to speak at all. -
And similarly those that have no command of patience to put up with
things unpalatable need not be here. = With this observation I must on
this occasion express my feelings against any personal misapprehension
that might have arisen about my speech yesterday. As to this salt tax,
my Honourable friend over there, Mr. Acharya is perhaps under the im-
pression that we agree to a one-rupee salt tax. Far from it. We are
.making simply the best of a bad case. For, if this clause goes out of this
part of the statute altogether it does not help us. With these words I
take my seat.

Mr. W. A, Cosgrave (Assam: Nominated Official): I move that the
question be now put.

Mr, President: The question is that the question be now put.
(On Mr. Ram Narayan Singh challenging it, the division bell was rung.)

(After the division bell had rung.)

Mr. President: The question is that the question be now put. As many
as are of that opinion will say ““Aye’”. (Cries of ‘“Aye’’.) Those of the
contrary opinion will say ‘‘No'’. (Mr. Ram Narayan Singh: ‘“No.”’) I
think the ‘““Ayes’’ bhave it. (Mr. Ram Narayan Singh did not challenge it.)
Tre ““Ayes’ have it.

The Honourable Member (Mr. Ram Naravan ‘Singh) is guilty of wasting
iwo minutes of public time.

Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhammadan):
No, Sir.

Mr. President: The Honourable Member knows that he is wrong. If
he was really serious in asking for a division he should have said, ‘“Noes
have it’".

‘The question is that clause 2, as amended, stand part of the Bill.

The motion was adopted.

‘Clause 2 was added to the Bill.

‘Clauses 3 and 4 were added to the Bill.

Mr. President: The question is that clause 5 stand part of the Bill.
B
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Pandit Thakur Das Bhargava (Ambala Division: Non-Muhammadan):
I move:

“To sub-clause (3) of clause 5 of the Bill the following proviso be added :

‘Provided that in the case of the Hindu undivided family each member of such
family shall be assessed separately and his total income shall be deemed
to bk an income to which such member would have been entitled if such
member were not joint'.”

Now, as the clauses of this Bill stand, so far as' individuals are concerned,
the law does not make any difference between a (Hindw, Moslem, Christian,
or other persons belonging to the other faiths. But when it comes to a
collection of individuals, though the law does not make any difference im
the case of persons belonging to faiths other than Hinduism, yet in the
¢ase of Hindus, there is a differentiation, and it is to wipe away that distine-
tiop that I am moving this amendment. If two members of a Hindu un-
-divided family were to be taxed in their capacity of being members of &
Hindu undivided family, the minimum .

(Maulvi Muhammad Yskub, the Deputy President, was seen crossing
the floor of the House between the speaker and the Chair.)

Mr. Pregident: The Honourable the Deputy President ought to know the
rules of the House.

Pandit Thakur Das Bhargava: The minimum taxable income would be
Rs. 1,000 instead of Rs. 2,000. :

(At this stage Mr. President vacated the Chair, which was taken by
Mr. Deputy President.)

It the family consisted of five members . . . .

The Honourable Sir Brojendra Mitter: I rise to a point of order. 1
submit that this amendment is out of order. It is outside the scope of
the Bill. As you will see from the Preamble, it is a Bill “'to fix rates of
inccme-tax’’.  So, the scope of the Bill does not go beyond the rates of
income-tax, whereas this amendment deals with the question as to who
the assessees should be. This amendment is properly an amendment to the
Indiar Income-tax Act and not to the Finance Bill. It is outside the
scope of the Bill and is out of order.

Pandit Thakur Das Bhargava: In reply to this objection I would invite
vour attention to a similar objection which was taken by Sir Basil Blackett
last year in reference to an amendment moved by Sir Victor Sassoon.
The question then was whether an amendment of a nature which would,
to o certain extent, be an amendment to some provisions of the Indiam
Income-tax Act—in that case it was section 55—was in order. The
amendment then sought to be made referred to the case of a company
and the question was whether the word ‘‘company’’ could be added to the
word ‘‘firm'’. And this very objection, which has now been taken was
taken at that time and the President then made the following observa-
tion :

“The question raised by the Honourable the Leader of the House
is a very important and a very difficult ane too. According to the strict interpretation
of the Preamble to the Bill, whichk we are now considering, perhaps I would be inclined

to agree with him that the amendment is out of order but l_am.diaposod to put &
widér construction on the scope of the annunal Finance Bill as distinguished from ordinary
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Bills. Further, if the Amembly has under the Finance Bi_l'l power to fix rates of
income-tax, it has equally, I believe the power to say which incomes shall be exem t.e:i'
from that tax. I therefore rule that in this particular case the amendment is in r.

',

Ncw, Sir, we have got this precedent but even if there was no precedent
like this, I maintain that the smendment which I move is strictly in order.
This Bill, as the Honourable the Law Member has been pleased to point
out, deals with fixing of rates. Now, I maintain that, whatever is included
in Schedule II ig the material on the basis of which the rates are fixed.
‘Now, it is clear that the minimum taxable income at present is 2,000 and
the rate is 5 pies in the rupee, and if that is amended by an amendment
that the amount of minimum taxable income be reduced or increased then
the smount of Rs. 2,000 will be affected. Last year also an amendment
_was moved in this House by my friend Mr. Mukhtar Singh to the effeet
_that this item of 2,000 be converted into 8,000, then again 4,000 and
5,000 and the amendment was taken to be quite in order and the amend-
‘ment was discussed. The conclusion is that the question as to what is the
minimum taxable income is a question relating to the fixation of rates.
- Buriher I would take liberty to point out that when, in this Bill, we find
clause 5 (8), and that clause has to be passed annually, it stands to reason
that anvthing pertaining to that clause should be regarded as in order.
Now, I maintain that if this clause is not passed, then some thing would
be lacking by which the provisions of the Income-tax Act could be enfore-
ed. If the Government wants that this sub-clause shall be passed, there
is no sense in saying that this clause cannot be amended. Therefore I
would submit that this objection ie untenable. Furthermore if this sub-
- clause (3) of clause 5 is sought to be passed, I am entitled to oppose the
whole clause especially sub-clause (3). For all these reasons I would sub-
mit that the objection should be overruled.

Mr. M, S, Aney (Berar Representative): The question raised by the
Honourable the Law Member appears a somewhat difficult one, no doubt,
Lut the point is really a simple one—namely whether the Finance Bill is
a complete Bill by itself or not, or is it to be taken as a supplementary
Bill. 1If it is to be taken as a supplementary Bill to some other Act, then
the question of consistency or inconsistency of any provision of this Bill
with the other Acts can be taken into consideration; but if it is to be a
complete Bill in itself, then no such objection can arise. The one criterion,
in my opinion, for regarding it as a separate and complete Bill is this—that
the very words which are to be used in this Act are defined, and as the
definition of the words ‘‘total income’’ is given here, this House has the
right, either to accept that definition, or to reject that definition, or to
aminé that definition. If this right of the House is recognised, there is
no propriety in putting in in sub-clause (3) the definition of the wards
‘‘total income’’. All that my friend is seeking to do is to modifv the defini-
tion which is given there by introducing this provision. So, if the point of
orider raised by the Honourable Law Member is to be accepted, the right
of this House to deal with the Finance Bill in its entirety is virtually cur-
tailed ; and if that is the result, then it is not consistent with the convention
under which the Finance Bill is introduced. This House is given a com-

" plete right and is seized of every provision which is mentioned here. That
. Provision may be accepted, rejected or madified. In fact the very amend-
ment which my Honourable friend, Mr. Dursiswamy Aiyangar, had moved
virtually, did modify section 7 of the Salt Act itself. The decision on the
‘ot of order was that the right of this House to modify the particular

=2
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[Mr. M. S. Aney.]

provisions of the Bill before the House was tacitly recognised, and there-
fore it will be against the established usage, practice and precedent which
have been laid down during the last three years in this House if this objec-
tiun prevails. For these reasons I say that the point of order is not tenable.

The Honourable Sir Brojendra Mitter: My submission is this—that the
whole point is, who the assessee is. The Income-tax Act says that, in
the cuse of a Hindu joint family, the collection of individuals who consti-
tute that family should collectively be assessed. That is the provision of
the Income-tax Act and the total income is the total income of that jeint
family, but the amendment which is proposed is that the assessee should
he av individual, as if he were a separated member of the family. That is
the purport of the amendment. Therefore it goes to the root of the prin-
ciple as to who is to be the assessee in the case of a Hindu joint family
under the Income Tax Act. The scope of the Bill is to fix the rates of
income-tax; it has got nothing to do with the principle upon which the
asscssee i8 to be determined. Therefore my submission is that this is out-
side the scope of the Bill and should be ruled out of order.

L)

Mr. A, Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Mubam-
madun Rural): I take it that the Honourable the Law Member's position
is that, in so far as the principles of the levy of income-tax are concerned,
they are contained in the general permanent Income-tax Act and that the
annual Finance Bill only deals with the rates of income tax. 8ir, if that
is £0, it could not have been possible for the Finance Member, in previous
vears, to introduce clauses in the Finanee Bill which comprise others than
these previously contained in the Income-tax Act. We recollect, Sir, that
in regard to the levy of super-tax

The Honourable Sir Brojendra Mitter: If I may interrupt my Honour-
able friend, I was not talking of the annual Finance Bill. I was talking
of the particular Bill which is before this House now. I say the scope of
this particular Bill is to fix the rate and not to deal with assessees.

Mr, A. Rangaswami Iyengar: The scope of the particular clause of the
Bill is that it forms part of the annual provision of finance for the carrying
on of the Government, for which my friend the Honourable the Finance
Member pleaded. Sir, in so far as those provisions are necessary, this
House has a perfect right to say ‘“You shall have only this amount of money
and not the other amount of money. You shall have not the money of an
entire joint undivided family but on'y of one member thereof."’ Certainly
that i= a point of finance pure and simple and not a question of law. As
Mr. Aney very clearly pointed out, unless this House is given the privilege
of being able to deal with the actual financial proposals of the Bill, in the
manner in which it considers proper, I say that Government can as well
adopt the certificate procedure and bring in the Bill with the recommenda-
tion of the Governor General in Council and say, ‘“This is the form in which
we want the House to enact the financial provisions of the country.”” That
clause is provided for in the unfortunate circumstances of this country, and
it is perfectly open to the Law Member to advise the Governor General.
But they have not done so. They have brought certain financial proposals
in the Bill and, .as the Honourable Finance Member pointed out on the
cthor amendments, in the absence of any alternative suggestions from the
other side of the House in regard to the reduction of the salt tax, he found
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himself unable to accept it, I take it that he found it proper for us to suggest
alternative methods in dealing with the finances of the country.

The Honourable Sir George Schuster: I did not say, in the absence of
suggestions from the other side. I do not expect to get suggestions from
the other side. I said in the absence of any idea on my own side of any
slternative tax, I saw no other way of getting the money except by the
imposition of the salt tax, as hitherto imposed.

Mr. A, Rangaswami Iyengar: I accept the correction, but the point is
still the same, that if the Finance Member saw any other alternative to the
proposal, if he did not see any other alternative for dealing with the finances
of this country, he would have been quite happy to adopt that and give us
the amendment we wanted, namely a reduction of the salt duty; therefore,
in sy far as we have the power to refashion the budget, to refashion the
financial provisions—if we have this power, I say that the argument of the
Law Member is untenable.

The Honourable Sir George Schuster: I beg to submit that the argu-
ment by Mr. Rangaswami Iyengar has really no substance. He cannot
use what I said in connection with the salt tax as supporting his point of
view,

There is one point which I would like to put to you, Sir. I don’t think
it is our desire, on this sile of the House, to take advantage of a purely
technical objection, (Hear, hear), to prevent Honourable Members on the
opposite side from raising a discussion which ought to be raised; but in
connection with an amendment of this kind I really think that it is not in
the public interest that the discussion of intricate principles of taxation
should take place in connection with the Finance Bill. These questions
r:quire very careful departmental examination, and in conneetion with the
Finance Bill it is quite impossible to introduce the sort of procedure which
is posgible in connection with an ordinary Bill to alter the system of tax-
ation, such as, to have a Select Committee to consider proposals, or to cir-
culate proposals for the purpose of getting public opinion. I do submit
that, in cases of this kind, it is very desirable that that sort of procedure
should be available, before this House is asked to make a decision on an
intricate question of this kind. I therefore think that we, on this side, are
raising this point, not merely as a point of order, but as a point of
substance, a point which we consider in the public interest.

MNr, Deputy President: A similar amendment was moved last year by
the Honourable Sir Victor Sassoon when the Finance Bill was under dis-
eussion, and a similar point of order was raised on that amendment by
the then Finance Member of the Government of India. On that o¢casion the
Honcurable the President said:

“According to the strict interpretation of the Preamble to the Bill which we are
now considering, perhaps I would be inclined to agree with him that the amendment is
out of order, but I am disposed to put a wider construction on the scope of the annual
Finance Bill as distinguished from ordinary Bills. Further, if the Assembly has under
the Finance Bill power to fix rates of income-tax, it has equally I believe the power
to say which incomes shall be exempted fram that tax. I therefore rule that in this
particular case the amendment is in order."”

In the same way I think the amendment which was proposed by Mr.
Bhargava will affect the rate of the tax also, and therefore I think that the
amendment is in order.
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Pandit Thakur Das Bhargava: Sir, I thank you for the ruling which
you have been pleased to give. In fact if this ruling was not given, you
would have deprived a very large part of the population of this country from
ventilating and setting correct a grievance which is a very real grievance.

I, some time back, sent in a Bill to amend the Income-tax Act on ‘these
very lines on which I am proposing this amendment, but the Governor
General in Council was not pleased to accord his sanction to that Bill.

Now I do not think it lies in the mouth of the Honourakle the Finance
Member that there should have been a Select Committee on this Bill, or
the Bill should have been considered as apart from the amendment. I
tried to do it, but Government would not listen to it, and it is in the

appropriateness of things that this amendment should have been allowed
to have been moved.

Now, 8ir, 1 was submitting before vou that whereas in the case of
individuals, the taxation law does not make any difference between members
of different sects, when it comes to a collection of individuals, the members
of other faiths are dealt with more favourably than members of the Hindu
religion. In fact this amendment is not at all a communal one. I only
want that the same treatment should be accorded to Hindus as is accorded
to Mussalmans, Christians, Parsis and others. I do not want any special
privilege, any special concession, but if my. claim ie correct I would only
beg of the whole House, Hindus, Mussalmans, Europeans and all, to
consider whether the claim is well-founded in justice or not. If it is so
founded, I would respectfully ask them to record their vote in favour of
poor families of Hindus. I say that it is invidious that the law makes
& distinction between the poor and the rich Hindus in a matter of this
sort. Now a perusal of section 14 of the Ineome-tax Act would show
that, if a Hindu who is a .member of a Hindu joint family also enjoys
a separate income, in that case for the purpose of rate, the income of the
joint family is not added to the separate income, and the rate at which the
assessee is nssessed, is therefore less than the rate at which a man of a
faith different from the Hindu is assessed.

To illustrate my point, I wou'd ask you kindly to consider the case in
which a Hindu family enjoys an income of Rs. 2,100, whereas one of the
members of that family enjoys a separate income of, say Re. 4,800. The
Income-tax Officer would assess one member at the rate of five pies in
the rupee because in assessing the family, he will take Rs. 2,100 as
the income of the family. The other memter will be assessed only at
Rs. 4,900. The income which accrues to him in his capacity as a member
of the joint undivided family, will not be taken into account, and whereas
a Muhammadan or Christian would have been taxed at six pies in the
rupee if he were similarly circumstanced, a rich Hindu would be taxed at
the rate of five pies in the rupee. This is the compensatory advantage
which section 14 of the Income-tax Act gives him. I am surrendering
that advantage. 1 do not want that advantage, I do not want that rich
Hindus should be protected at the expenmse of the Exchequer or at the
expense of the poorer Hindu families. Now, S8ir, if you consider the
case of a Hindu undivided family with ten members, and this is not an
uncommon illustration, then you will find that persons earning Rs. 15 a
moénth, or eight annas a ‘day, will be subject to income-tax, whereas any
Mubammadan or a Christian earning less than Rs. 150 a month will not
be liable to income-tax, that is the anomaly which I wish to remove. If
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the concession given in section 14 is logically pursued, then we come to
the conclusion that the poorer families among Hindus are penalised at
the expense of the richer families among Hindus, and the greater the
numter of the members of the Hindu family, the heavier the incidence of
taxation—which is absolutely unjust. Moreover, Sir, so far as this com-
pensation theory is concerned, I would like to know from the Government
how a Hindu wage-earner getting Ks. 60 a month in the Punjab, with
two or three sons getting about Rs. 40 a month, will feel the solace
accruing from the provisions of section 14, if a rich man getting Re. 400
a month in Madras gets the benefit of section 14. The whole Hindu com-
munity has not been regarded as a unit and I do not know how a Brahman
family, living in Northern India. can be compensated by some sort of
concession which may be enjoyed by another Hindu family living in
Southern Indin. When vou see the actual practice, then as I proceed
further, I will submit before you that this theory of compensation is
absolutely illusory and has no foundation in fact; but taking things as
they are, it is tantamount to the practice of robbing Peter to pay Paul.
You rob the poorer families of Hindus, and then distribute some of the
benefits among the richer people. This is tantamount to that. It should
be no longer said that, in India, the minimum taxable income is Rs. 2,000.
But virtually the minimum taxable income is so graduated that the poorer
the family becomes, the greater becomes the incidence of taxatiom. I
will therefore submit that the justice of the case is too apparent, and
need not be pressed too much. Now, Sir, thsre is a’ distinetion between
the ordinary tax and the super-tax, and we know that, whereas in the
ease of an individual, the amount in excess of Rs. 50,000 becomes liakle
to super-tax in the case of an undivided Hindu family, the amount is
Rs. 75,000. Now, Sir, it looks as if the Hindu undivided family has been
treated with some favour. But it is absolutely clear that there-can be
no family unless there are at least two members, and if there is only one
member, he will be regarded as an individual. If there is more than one
member, then it is regarded as a family. Taken thus, even if the number
of members is the lowest, that is two, the income of Rs. 75,000 divided
by two, comes to Rs. 87,500, so that it is clear that, in the case of
Hindus, the mere fact that a person is Hindu, makes him liable to a
super-tax when he has got any income above Rs. 87,500 if the family consists
of only two members. But if the family be taken to consist of more
than tw)y, which iz uvsually the case, say five or ten, then the House will
realise that the taxable income which will be liable to super-tax, will not
be even such as would be liable to an enhanced income-tax at the rate
of six or seven pies; so that, in case of Hindu, the super-tax, is just like
‘an income-tax to other people. : S

Now, Sir, it will be said, in reply, that a Hindu undivided family is &
eorporation. and stands on an entirely different footing from ar individual.
or from a joint family of members of other faiths. May I humbly inquire
as to what is the difference between a joint family of Mussalmans or a
Hindu undivided family, or a joint family of Christians? The only differ-
ence that I know of is that, in the case of the Hindu undivided family, the
rule of survivorship obtains, and there is no other difference. It is not
true to say that the Hindu joint family is a profit-making concern. It
would be futile to maintain that every Hindu family is a trading family.
Among the Hindus, if you look;at the population figures, you will find that
Brahmins form the largest community, and second to Brahmins the
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Chamars are the next community. Now, may I humbly inquire if Brahmins
and Chamars have trading concerns or if their families can be called trad-
ing families? The Jats and the Rajputs, as is we'l known, do not take to
trade. 1f the Mahajans and the Agarwals, take to trade, will 1 be wrong in
submitting that among Christians, Muhammadans and Parsis, there are
trading families? The Cutchi Memons, the Khojas and the Parsi com-
munity, speaking generally, are trading communities. Therefore, the only
prmclple that distinguishes between a joint family of Muhammadans and
Christians. on the oneé side, and a Hindu undivided family on the other is.
the rule of survivorship. But now what has survivorship to do with taxa-
tion? What is the earthly connection between survivorship, a rule of
inheritance, and taxation? It has as much to do as the Muhammadan rule
of inheritance has to do with taxation. Now, Sir, from what T have sub-

mitted before, it follows that the income of a Hindu undivided family is
as much the result of an individual effort sutsequently collected together
as it is in the case of those who are not Hindus. [t is not the result
of joint labours in either case. There is absolutely no vonnection and no
similarity between the case of a Hindu wundivided family and a trading-
firn or a corporation, or a registered or an unregistered company. If
that is so, the question arises what is the basis which justifies the treat-
ment of 8 Hindu undivided family as a basis or as a unit for taxation.

Now, Sir, d regard the Hindu joint family as a unit of social existence
and not a unit of economic existence; and therefore, on this ground alone,
this taxation in this form is unjustifiable. But if the House considers.
what actually happens in practice, then the House will see all the more
reason why my amendment should be accepted. According to the pro-
visions of the Hindu Law, there is an initial presumption that every Hindu
family is a joint family. But, Sir, a Hindu family of that nature which
we find in the books on Hindu Law s not to be found in actual practice.
When I speak of the Punjab, Sindh and some other parts of India, I speak
with intimate knowledge, and I can affirm that, acecording to the conception
of the Hindu Law of Mitakshara, there is no family in the Punjab which
can answer that description, and in this statement, I am fortified by
certain rulings of the Lahore High Court. I shall only refer to one or
two rulings, just to fortify my view. In 1899, in the case 102, P. R., 1889,
it was held that thie kind of joint family does not exist in the Punjab. It
was further confirmed in a ruling reported in 84, Punjab, 1919. Similar are
the conditions in 8indh. Now, what happens in a joint family? In a joint
family, death has no significance, but a partition, has significance. In
the Punjab, whenever a person dies all at once, the mutation is attested
and mutation fee is recovered. So, that is the occasion when real inherit-
ance comes in. Then again, the theory of representation makes it
absolutely clear that, as soon as & person dies, his heirs succeed him. I
do not know about the conditions obtaining in other parts of Indias
but so far as those parts of India are concerned which are governed by
the Dayabagha, the theory of the undivided Hindu family does not
apply. According to the conception of the Dayabhaga school of law, every
person’s share in a joint family is definite and ascertained, and, before &
family property is partitioned, it cannot be predicted what share a persorr
is entitled to. Therefore, looking to the actual state of the family, T
think I am quite correct in saying that that kind of family techmca'ﬂy
kmown in the books, does not exist. Bir, this difficulty is more imaginary
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than real. When it suits the Government, they will treat the undivided
Hindu family as a separate family. I will just read out a passage from the
Taxation Inquiry Committee’s Report, which shows that for the purpose
of taxation, the Government themselves treated s Hindu undivided family
as a separate family At page 275, in paragraph 374 of their Report,
they say:
oIt i i i i taxation ought not to apply to the

of a Il\r:lilt;k?lmsr?:iah: ! amil';h:; Tlil:l;::::ed that, on thg death of a‘::l;&rmer br;{op.rnt;

h a family, there is no mutation or acquisition, which gives occasion for the levy
3 :u:lnty‘ Bu{'it cannot be denied that a member of @ Hglta_ksbng joint family pos-
sesses a beneficial interest in the properties of the family during his life-time, which
he can sell or mortgage, and in some provinces even dispose of by gift, and of which
he can a partition during his life-time by suit, or effect severance by a mere un-
equivocal declaration communicated to the other members of intention to hold
separately. This interest clearly passes, on the death of the member, and is therefore
a proper subject for a tax in the nature of a mutation duty. In the similar case in
England, where property or an interest in property passes by survivorship, it is valued
for purposes hat.l?: of estate duty and succession duty. Agsin, in the Bill to amend the
Court Fees Act mow before the Central Legislature, it is_expressly provided that, if
any member of a joint Hindu family governed b{ the Mitakshara law applies for
probate or letters mJ administration in respect of the estate of a deceased member of
the joint family, such estate shall not be deemed to be propert ‘held in_ trust, and
the applicant shall pay a fee on the value of the share in the joint family property
which the deceased would have received if s partition of the property had been made
immediately before his death. In the opinion of the Committee, this provision is based
on the correct principle that there is no objection to subjecting to duty property or
an interest in property passing by survivorship on the death of a coparcener in just .
the same way as property or an interest in property passing by inheritance is so-
subjected.’”

Thus, Sir, it is absolutely clear that the Government, when they
brought in this Bill, accepted, for the purposes of taxation, that a member
of a Hindu undivided family can be regarded for the purposes
of taxation as separate, that is, without a partition having taken place.
And you may remember, Sir, the latest pronouncement of the Privy
Council is that a member of a Hindu undivided family has the key of the.
separation in his own hands, and he has only to manifest his intention:
unequivocally, and the separation is thereby effected ipso facto. You will
realise, Sir, that any memkter of a Hindu undivided family can any day
enap his Gngers al an Income-tax Officer. He can maintain and he cam
give notice to the other members, and he can certainly prove that he has.
unequivocally expressed his intention to become separate. This is so far-
as the law is concerned; but in practice, Sir, whenever a Hindu appears
before an Income-tax Officer, the threat generally comes to the effect that
"everything that he has got should be subjected to income-tax. According
to the other provisions of Hindu law, if there is a nucleus of joint an-
cestral property, if a member says he has got separate property, he has.
got to prove that that property is separate, and the burden of proving it
falls on him. 8o, really the Income-tax Officer has got a member of the-
Hindu joint family in the hollow of his hand. We all know how difficult
it i for anytody to diecharge that burden of preof. Tt is clear that,
legally epeaking, there is no bar to recognising an undivided member of a-
Hihdu joint family as separate from the family for purposes of taxation.

Now, 8ir, if you just inquire into the question as to how this income-
tax affects the Hindu families, you will agree with me in concluding that
there is no factor which has been so potent in. disintegrating the joint
family system as this Income-tax Avt. I am not ome of those who are
efiimoured of Hindu joint families, and the soomer it is disintegrated’

-
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the better, for all of us from a certain standpoint. (An Honourable Mem-
ber: ‘““Question.”’)  But there are a good many people—and I am glad
that one of my Honourable friends here has questioned it—who regard
this institution of a Hindu joint family as a sacred institution. I shall,
in this connection, refer to the speech of my Honourable friend, Munshi
Iswar Saran, which appears at page 840 of the proceedings of this House,
-of the year 1928, where he has graphically paid whole-hearted allegiance
‘to the Hindu joint family system, when he says: ‘

“What is the good of saying that the joint family must go? The joint family has
its defects, but the joint family has also those attributes which are peculiarly its own.
May T put forward this view because a great deal lhas been said about it and more
particularly because a certain class of Anglo-Indian writers delight in condemning our
systems without understanding them. What is the joint family? It is based, Sir, on
sacrifice, the noblest quality that any individual or nation can think of. There are
two brothers, one is poor and the other is rich. The rich brother voluntarily says,
‘We shall share our earnings; we shall put our earnings together and as far as monetary
matters are concerned there will be no distinction between you and me’.”

There are other people, Sir, who_agree in the view that I take, Lut
‘whereas I wish that the Hindu joint family may disintegrate as soon as
possible by the slow process of evolution, I for one am very much against
the idea that a fiscal measure should disturb the Hindu joint family system
in the way in which it does. Now, Sir, o this aspect of the question
‘the Homnourable the Deputy Leader of my DParty, Mr. Jayakar, drew the
-attention of the House on another occasion, and the words are so graphie
:and so illustrative of the principle, that I wish to bring out before the
House, that T will, with your permission, read a portion of them. The
Bill referred to in the speech was the Hindu Family Transactions Bill, and
the effect of that Bill was similar to the effeet of this Income-tax Act on
“the Hindu joint family. He then said:

“This Bill, and I will state frankly my main objection, will interfere very seriously
‘with that silent and imperceptible process of social evolution causing a gradual dis-
integration of joint families which is going on in Hindu society. I want nothing to
"be done which will arrest that process because that ptocess in my opinion means pro-
gress towards individualism. In my opinion, although it may seem to some a heresay,
self-government in our social life should come through individualism and for this purpose
“the process of disintegration of Hindu joint family life; with all its defects of depen-
dence and self-suppression; must begin and go on as fast as possible.”

*Further on he has illustrated his point by referring to the example of a
joint Hindu family, in which one brother was a rich man, a barrisier in
‘Bombay, and the other was a poor man. Without reading further from
‘the speech, as I know Honourable Members must have read the speech
“themselves

An Honourable Member: What are you reading from?

Pandit Thakur Das Bhargava: I am reading from the Legislative Assem-
‘bly Debates of 1928. It is the speech of the Honourable Mr. Jayakar,
who should be regarded as an authority in these matters. Then further
-on_the Honourable Mr. Jayakar proceeded to say that the man in Bombay
-who earns Rs. 20,000 a month:

‘“‘cannot resort to the slow and peaceful process of partition, but must violently, and
at once, disrupt the family, send for his lawyer and say: ‘hereby declare that I. am
‘from this day separate from my family’, creating thereby bitterness, hostility and
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grief in his family. Now T would like to ask my English friends on the officjal and
son-official benches : ‘Do you wish to come in the way of this social evelution which
is going on in the Hindu family? And, if so, in the name of what?’ "’

(At this stage Mr. President resumed the Chair.)

Now, Sir, I beg to ask the very same question, whether it is wise lo inter-
fere with that slow process of evolution in the Hindu joint family by a
fscal measure of the nature of this Income-tax Act. In fact, these pro-
visions of the Income-tax Act have no foundation in reason or justice.
They are in the nature of a social monster and they really do more mis-
chief in some cases than we can think of. It happens that a famiyy, which
has got no disputes, has to resort to litigation as soon as an Tiicome-tax
. Officer causes a member of that family to declare whether a particular
roperty is his self-acquired property or otherwise and all those small
things c¢f which nobody would take any notice in a joint Hindu family
then converge at one point and become a prolific source of litigation.
"This is one of the evil effects of these provisions of the Income-tax Act
relating to the undivided Hindu family. .

Now, Sir, I have submitted before you the various stand-
points and the many objections which could be wurged against
this amendment. Last time, when a similar motion was moved in
this House, the objection taken by the then Finance Member was that
the provision had been on the Statute-book since 1922, and that, if the
minimum taxable income were to be increased to Rs. 3.000 from Rs. 2,000,
it might involve the loss of a small sum like 20 or 25 lakhs. In fact, the
then Finance Member tried to make out that there would be no defi-
ciency in revenue, and that the Hindus were in a better position than
other people. If that is so, if it is not likely to result in loss of revenue,
my humble submission is that no such difficulty of loss to revenue arises,
But should it result in loss of revenue, that loss of revenue is the exact
amount by which vou set a premium on separation, the exact amount by
which the poorer Hindu families are losers. I therefore humbly submit
to the House and to the various Parties and Members of this House kindly
to consider this question in a spirit of justice. As I have already ssid, it
is not.a communal question at all. Tt is a question of taxing those whom
it is the policy of law not to tax. If the minimum taxable income is
fixed at Rs. 2,000, let it be so in the case of the members of Hindu joint
families also T would therefore submit with all the emphasis at my
command ‘to all Members of this House, to consider this question justly
and fairly. Sir, T move.

Mr. M. R. Jayakar (Bombay City* Non-Muhammadan Urban): Sir,
" it is verv unfortunate that this important amendment comes before this
Hcuse at an hour when the general desire is to go home and have tea,
snd also when the Government Benches are mostly depleted. Notwith-
standimg that, Sir, I have risen because I think it is a very important
amendment—-especially from the point of view of the Hindu community.
The point of this amendment, notwithstanding the very interesting com-
plexities which have been introduced by the Mover of the amendment
into his speech, is a very simple one, and I have no doubt that the Hon-
ourable the Finance Member. with the clearness and sympathy with which
he views these problems, will not have much difficulty in understanding
the equity which lies behind this amendment. I am aware, Sir, that the
rule has stood from the year 1922, that Hindu joint families, for the pur-
pose.of the income-tax, are to be regarded as one unit; but I do submit,
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Sir, for the consideration of this House, that that is a great injustice per-
petrated on the Hindu community and which—as I shall explain in & very
short speech; for I do not propose to detain the House for very long—does
require reconsideration. Now that the Deputy President has allowed thie
point to be raised by way of an amendment of the Finance Act I do sub-
mit that my Honourable friends will give adequate consideration to this
question. The point, Sir, is a very simple one and I shall illustrate it by
taking & concrete case. Supposing a Hindu joint family consists of five
brothers, each of whom eams about Rs. 600 a year. One is living im
Bombay #nother in Alibag; a third in the Punjsb; the fourth in Mysore
and the fifth is in Calcutta. I can !magine many Hindu joint families in
which such a state of things exists. If each of them were to be taxed
separately, as a Muhammadan, a Parsi or a Christian would be taxed under
the Income-tax Act, in respect of his own personal income, apart fromr
what his brother or cousin earns elsewhere, then each of these five:
brothers would not be liable to be assessed to income-tax at all, because us
my Honourable friends are aware, Rs. 600 is within the limit exempted
under the Income-tax Act. But what the present anomaly in the Income-
tax Aot does is that it lumps the Re. 600 of each of these five brothers—an
absolutely arbitrary arrangement—and assesses income-tax on the Rs. 8,000,
although individually the earners of this Rs. 600 a year are not liable to
pay income-tax. - That is the anomaly, Sir. And the further anomasly is
this : that if a similar state of things were to exist among other communities:
as it often does exist, especially amongst Parsis and Muhammadans, who-
very often adopt Hindu ways of social living, they are not liable to be
taxed according to this anomalous rule. Thev are only taxed in respect
of the Rs. 600 which they eam individually, and thus they escape the
income-tax. But fhe Hindu, if I may say so without undue emphasis,
has to pay the income-tax because of his social gregariousness. Sir, the
joint Hindu family is nothing more than a social habit of living; there is
no sacrosanct character about it ; ar the Honourable the Mover of this amend-
ment hag said, it is merely a method of social aggregation and nothing more.
It is in comsequence of this social habit that the Hindu joint family is
taxed on income which individually would not be taxable. That is the
anomaly and inequity of this rule. It .may be argued that there is
vo inequality or anomaly at all because, in the case of firms a similar rule
applies. Take for instance a case where each individual member of a
. firnr earns Rs. 600 and the firm is taxed in its corporate capacity. Such
. & case would necessarily be adduced as an instance in justification of this

snomaly. The answer to that would be that a joint Hindu family is

absolutely different from a firm, because the firm, by mutual exertion,

increases its aggregate income: two members of a firm working together
increase their joint income; a joint family is not an income-increasing

combination. If two people work together as partners in a trading firm,

they mutually contribute to increase each other’s eamings. It is a process

of joint exertion by reason of which the combined income goes up. Not so

with the Hindu joint family. I can imagine hundreds of cases where, for

instance, to take a specific case to illustrate my meaning, a man is a bar-

rister in Bombay; his brother is an astrologer in the Konkan and a third

is a doctor in Mysore. They never meet perhaps more than once a year;

they do not comiribute to increase each other’s income; in fact their

professions are different, but they have some nexus in the shape of a joint

ancestral-house in the Konkan, which is the only tie by reason of which
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'
they can be regarded as a joint Hmdu family. They do not affect each
other’s income by mutual exertion. What justification is there that, in
such a case, the law should tske hold of this little vinculum juris, if 1
may use that expression, and make the individuals liable to pay a tex from
whioh they are individually exempted. Bir, even the law does not regard
‘the Hindu joint family as & unit uniformly and with consistency. There
are scveral departments of law in which it regards the Hindu joint family
a8 consisting of separate individuale and not as one unit. I shall illus-
trate my point and the Honourable the Law Member will, I am sure, agree
that I am right in my view. Supposing a member of a Hindu joint family
«dies, leaving Rs. 50,000 deposited in & Bank or by way of shares in a limited
liable compeny. They are joint family property and therefore, on the
true conception of the Hindu joint family law,-they belong to all the
«coparceners jointly. So the property of one brother is equally the pro-
perty of another brother; yet curiously enough the law now requires that,
if those Rs. 50,000 stand in the Bank in the name of a particular brother,
'8ay ‘‘A’’ the other brother ‘“B’’ has to take out probate or letters of admi-
-nistration, as the case may be, and pay duty to the State on the Rs. 50,000,
‘before they can be transferred to him or become his property. Such is
the present-day law. No bank will allow that money to be paid into the
‘hands of brother ‘‘B,’” unless he gets letters of administration, or succes-
sion certificate, or probate as the case mayv be. Now this is an instance
curiously enough where the law departe from this theory that a Hindu
joint family is one unit. If it were one umit, then the Re. 50,000 belong
as much to brother “‘B’’ as to brother ““A’’; and therefore no legal repre-
-gentation i8 necessary, and yet in such cases the law requires duty to be
paid on the Rs. 50.000, as if it was the self-acquired or separate property
-of the dying brother. Therefore the point I am putting before the House
is this: that this it a most anomalous position and has to be cured. There
is no reason why this anomaly should exisk now when Hindu joint families
-are—and T am sure the Honourable the Law Member will agree—fast dis-
integrating. Perhaps in one instance out of a hundred we may find a
joint Hindu family existing in the old .sense of the Rishis and text-writers,
where the brothers work together as one social unit on a joint concern and
-contribute to increase the family income. That kind of joint family—if
1 may say so without exaggeration—does not possibly exist, except perhaps
in verv rare cases. The present day joint family, to all intents and pur-
poses, is merely a nominal tie, for all economic and financial purposes it
in a group of individual units, who ure responsible only for their own exertion
and who make no contribution mutually to supplement each other's income.
‘Therefore, dealing with that state of social life, as the Hindus are living
st the present moment, T do submit that the case is very strong for accept-
ing this amendment. I am enfirely with the Finance Member in so {ar
a8 he expressed his sense of expediencv that an amendment on these lines
of the provisions of the Income-tax Aet. will be a more direct way of
‘seouring this object. But that is a point of order which the Deputy Presi-
dent, Sir, during your absence has overruled and has allowed us to raise
this question on the Finance Bill. Therefore, Bir, we are now permitted
to go into that question. Besides, I understand, a Bill amending the
Income-tax Act in this particular which the Mover of this amendment had
tabled has been disallowed by the Governor General. 8o the case is very
strong, than the standpoint of Hindus: and I have no doubt that myv
Honourable friends on the Furopean and Muhammadan Benches will take
-« sympathetic ' view of this question. What we want is that, having regard
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to the present day life and social habits of the Hindu people, this anomaly

should not continue. It does not exist in all departments of the Indian

law, as I have pointed out, by citing one instance. I can point out three

or four other instances, but I do not wish to teke up the time of this
House. The theory is not uniformly and conmsistently accepted by the

State, that the Hindu joirt family is one indivisible sorial unit. Times

were different when the joint Hindu family was regarded as a corporation

sole; that was years ago. A good deal of social disintegration has taken -
place in Hindu social life since those days, and he must be a very bold man

indeed who will say now that a large number of Hindu joint families are

living that kind of inseparable, indivisible, united and joint life which was

at one time led by Hirndus in general.

The last pont, therefore, Sir, which I wish to urge before this Hon-
ourasble House is this. I myself hold the view very strongly, Sir,—there
may be some Honourable Members who may not agree with me—but I
as 8 Hindu, with a certain outlook on Hindu social life and. its reform in
the future, hold the view verv strongly that the law should do nothing to
impede the process of social disintegration towsards individualism. As a
Hindu, I do recognise that there are, in our social life a great many limi-
tations which do not produce the right type of assertive individualism on
which we are building our superstructure, and I do submit to my Honour-
able friends who are not Hindus that this is not a parochial question, nor
a party question, not even a communal question, but it is a question con-
cerned with the well-being of the Hindu community. Therefore, I do sub-
mit that Government should not make this a party question m the narrow
sense of the term. 8ir, I am pleading from the point of view of the large
Hindu community, as an humble member of that community, who does
wicsh that the natural process cf social disintegration, which is slowly,
silently, imperceptibly, and harmoniously going on inside the Hindu fami-
lies, should not be hampered by legislation.

The Honourable Sir Brojendra Mitter: Sir, I have listened carefully to
my Honourable friend Mr. Jayakar's speech. I am sorry I was not here
just at the start, but I do not think I have missed the point which he
has made. The point which I understood him to make is this. He said
here is an opportunity to effect a social reform by accelerating or helping
the disintegration . . .

Mr. M. R. Jayakar: May 1 correct myv Honourable friend, Sir? I put
it on the ground ot inequality and hardship.

The Honourable S8ir Brojendra Mitter: Sir. as is well known to Hon-
ourable Members of this House, in Bengal the individual is the unit of
Hindu society, whereas in the rest of India the joint family is the unit
for the purpose of worship, for the purpose of inheritance and for various
other purposes. In Bengal the individual is the unit; in the rest of India
the family is the unit. The proposed amendment seeks to make the indi-
vidual the unit all over India for the purpose of income-tax. That is
the purpose of the amendment. B8ir, it is a very large change, which is
sought to be introduced into Hindu society. (Some Honourable Mem-
ber from the Swarajist Benches: ‘‘No, no'’.) '

Mr. M. R. Jayakar: For the purpose of taxation only.
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The Honourable Sir Brojendra Mitter: I know it is for the purpose of
taxation only, but it is & very large change, and when we are seeking to
effect this large change, I ask, has the Hindu community been eonsulied?
I know that there are several Honourable Members in this House who are
anxious to effect reforms in Hindu society, and I fully sympathise mtb
_them in their efforts. But what I submit is, this is not the proper proce-
dure, this is not the proper way in which reforms ought to be effected.
By an smendment of the Finance Act you are saalang to introduce
‘revolutionary change in Hindu maty by converting .

.

Mr. Mukhtar Singh (\tleervt Division: Non-Muhammadan Kural): 7t Gov-
ernment has done it.

The Honourable Sir Brojendra Mitter: There are so many interrupt-
jons, and I do mot know, whom to answer. You are secking to effect a
revolutionary change in Hindu society by an amendment of the Finance:
Act. (Several Honourable Members: ‘‘No, no.””) When the Finance
Act wns before the country, nobody thought that any social structure was
going to be affected by it. Al that the attention of the country was
directed to was the rate at which income-tax was to be levied, was it
geing to be raised or lowered, or was it to remain the same as before?
That is the point to which the attention of the country was directed.
It was not directed to the totally different question with which, inei-
dentally, T may say, I have every sympathy. If a proper measure were
brought in by my friend, Mr. Jayakar, probably I should vote with him . .

Mr. M. R. Jayakar: I do not think so.

Mr, President: Perhaps the Honourable the Mover will withdraw his

amendment if the Government promise %o bring forward a measure of
that kind ?

The Honourable 8S8ir Brojendra Mitter: I did not say that; I said that
if Mr. Jayakar were to bring in a Bill of that description, personally speak-
ing, I would be in full sympathy with such a measure. All I am saying
at the moment is that the House ought not to effect a revolutionary
change in Hindu society by way of amending the Finance Act.

Mr, 8. Brinivasa Iyengar (Madras City: Non-Muhammadan Urban):
Mr. President, I wish to associate myself with what my friend, Mr. Jayakar
has said on this question. I should however like to point out that the
present practice causes a considerable amount of heart-burning, andun-
necessary litigation amongst members of the Hindu joint family, and
secticn 14 of the Income-tax Act causes an endless trouble, because it says
that the tex shall not be payable by an assessee in respect of any sum
which he receives as a member of an undivided family. The managing
member may or may not pay, but all the same, I think when there is
separate assessment also in respect of separate property, individual mem-
bers do not eseape income-tax as they ought to escape income-tax except
when the tax is shown to be properly levied. What happens is this. If

- 'a man has got any income from the joint family income, if he belongs.
to a well-to-do family, he has got to pay tax twiee over. That is what
generally happens. It is impossible in the case of many of these families:
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"to keep correct aecounts, snd the practice which my friend Mr. Thakur
Das Bhargava wants to introduce, I think, will have a very wholesome
“effect of compelling members of Hindu joint families to keep proper and
‘vegular accounts; it will also compel various coparceners in the family to
‘get their incomes due on their shares from the managing member. A
great deal of misunderstanding is8 due to the present practice. I do not
wish to go into the questiom whether by this the thin end of social reform
-i8 sought to be introduced. I think my Honourable friend the Law
Member took a’very extraordinary view of this question. I think he was
not prepared to do really anything whatever. 1 do not agree with him
that in Bengal there are no Mitakskara families. Even there there must
be an appreciable number of families governed by the Mitakshara law,
in which the family is & umit . . . . .

The Honourable 8ir Brojendra Mitter: My friend will pardon me.
When I said Bengal, I was referring to the Bengal school of Hindu Law.

Mr. S. Srinivasa Iyengar: I stand corrected. I refer to the geographi-
-cal Bengal. I submit, Sir, it is not proposed to effect any revolutionary
-change in Hindu society by this amendment. I must join issue on that
question. How is the Income-tax Act going to effect a revolutionary
-change in Hindu society? If my Honourable friend concedes that the

Income-tax Act has introduced, or will introduce, any revolutionary
change in Hindu society, then the sooner that Act is abolished the better.
This amendment does not seek to make any revolutionary change in
Hindu society. There is no need to take too tragic a view of it, that if
you accept this amendment, the whole Hindu society will be jeopardised.
It only savs what is the natural thing to do. The natural person must
be the juristic person. There is no necessity to make this joint family
a juristic person, a fictitious person, for the purposes of the Income-tax
Act. I think amendments have been made even in the case of firms for
the purpose of disintegrating the firms and making individual members
of the firms liable in certain classes of cases. When that is the case, it
seems to me to be a reactionary procedure to go and insist that families
should be treated as legal persons assessable to income-tax, as individual
assessees, with all the difficulties that must exist, with all the stimulus
to litigation, controversy, family disputes and necessity for partitions on
account of these things. I have known of ceses in which I have appear-
ed in which 2 member of a joint family claimed that the joint family has
been divided and he has paid income-tax in his own name for the pur-
pose of showing that the family is divided. No doubt, the public may
_get some benefit in that case; but there is no reason why that procedure
shouid be allowed to continue. The right and wholesome course is un-
doubtedly to tax the individuals, and not the family, which is not a
corporation. Almost every member may have, in these days, if he makes
any extra income, a separate property, and it is only right that the income
which he .gets from the joint family property should be tacked on to the
income which he earns from his separate earnings, and both of them
should be regarded as his own income and the exemptions to which he
is entitled under the Indian Income-tax Act should be open to him. By
{his method of clubbing the incomes of individuals I think the hardships
which my Honoursble friend Mr. Jayakar pointed out undoubtedly exist.
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For these reasons, while 1 showld have preferred periraps that the words
should be -*that such member would have received or would be entitled
t receve’’, I $hink the amendment.as it stands carrectly brings out the
ifitention of ‘the Mover of the amendment. I am in hearty agreement
with ki amesdment, and I-hope that- Members of this House, who feel
that this amendment has got anything to do with Hindu society v%
give an ordinary Hindu person like myself. the credit of imagining tha
my society is not going ‘to -be.revolutionised. 1 stil] wour khadi and 1
still propose to remain a Hindu. T do not think that the society is at all
revolutionised, and I certainly question the startling statement which my
Honourable friend the Law Mémber chose to make on ‘this occasion.

(At this stage Mr. M." K. Acharya stood up in his place.)

Mr. President: The Government are not in a hurry it seems.

Mr. M. K, Acharya (South Arcot cum Chingleput: Non-Mubwninadan
Rural): But for the provocative speech of my Honouruble friepd, . Mr.
Jayakar, which has brought me on to my feet, I should haye been -tempted
to take just an ordinary man’s common sense point of view, and I should
have been tempted to support the amendment brought”forward b¥ my
Honourable friend Mr. Bhargavu. If, however, I am now put on my
guard, if 1 am now rather tempted to look more closely into the -etfeers
of the amendment upon Hindu society as a whole, I think it was due. as
I have said, to the remarks that fell frol Mr. Juyakar's lips. . . . .

Mr. M. R. Jayakar: They are my personal views.

Mr. M. K. Acharya: He told us, and probably he is more righi now
"than on many other occasions, that this amendment will have the cffect
of bringing about a complete disintegration of Hindu society. That was
his personal desire, and he said that the object of this amendment would
be that. Otherwise I do not believe that any of us thought sbout it so
‘very seriously. It may be. of course, that Mr. Javakar is projectine his
social reforming enthusiasm into the whole matter. 'Whatever it is. if that
“is likely to be the conmsequence of accepting this amendment. nanolv.
hastening the disintegration that is coming upon Hindu society,—we may
~perbaps have two views upon that question. There may be some who wil!
like, and greatly like it. and will do their best to prnn:[ote it. There may
be others who may hesitate, for I believe, in this world, there is no rose
without a thorn. It the joint family system has certain disadvamtaces.
it certainly had in the old davs, and even now it has certain advantages
also. Individualism has certain advantages: it has & great manv dis-
advantages also. Therefore, T am sorry that this unnecessary side-question
of the effect of the amendment on the merit or the demerit of the Hindu
Joint family system should have been raised in a subsidiarc manner. In
- fact, Mr. Jayakar stated that this Legislature should he.lia ‘Us ‘as ff.ll' as
1t can towards the disintegration, towards ‘the destruction of old Hindu
traditions and things of that kind. To that portion of his speech and to
that aspect of anything that we might do in thie House T should certainly
¥take the strongest objection. T am net pleading for 1 moment that o.\'*r\"-
thing is right or so right in the Hindu sociéty that we cannot }II"'we ?n;v
!r:j.form. _Bug gertainly this, House is not the place, this Houee is-not the

v thiat ought to interfer and hasten social reform either ("I'];PP(‘”Y or
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ibdirectly. I would like therefore to subscribe to what 1 may call the
straight common semse view taken by my Honoursble friend, Mr,
firinivass Iyengar. There are inconvemiences, and if members of joint
families are being put to trouble by the working of the Income-tax Aot,
let us by all means remove them. But for God’s sake don't put into our
heads these confusing ideas whether or not the old Hindu family system

should be disintegrated all at once before the end of 31st December,
1929 . . ...

Mr. M. R. Jayakar: Possibly my Honoursble friend did not hear me
all right at that distance. All that 1 eaid was that this House should do
nothing by way of legislation which will interfere with the process of slow
disintegration which is going on slowly outside.

Mr. M. K, Acharya: I took only these words. T thought "he used
the words ‘‘ the disintegration of Hindu society should be helped ™.
However, I am glad, and perhaps on reflection he would like to use more
cautious language. . . . . .

Mr. Pregident: Order, order. You must accept the Honourable Mem-
ber’'s statement.

Mr. M. K. Acharya: 1 accept it, £ir, but even to that cautious state-
ment I would only say that it might as well have not been made here.
T only take this point of view, that there are difficulties and inconveniences
felt by members of the Hindu joint family; thus when all their individual
incomes are added together for the purpose of income-tax they have to
pay the tax. whereas otherwise they would not be lisble to be taxed under
the Income-tax Act at all. If that is all thet this amendment seeks to
remedy, I should like to support it; but if there are going to be conse-
quences which will bring about, however, indirectly a speedy disintegrs-
tion of the Hindu society,—if that is going to be an indirect result of this
amendment, I certainly would loathe to vote for it. If I at all vote for
the amendment. it shall not be to bring about a disintegration of the Hindu
society but it shall be merely to remove certain difficulties nnd incon-
veniences felt in the working of the Income-tax Act.

Mr. ¥. W. Allison (Bombay: Nominated Official): T move that the
question be now put.

Mr. President: The question is that the question be now nut.
The motion was adopted.

Mr. President: The question is
(The Honourable 8Sir George Schuster stood up.)

Mr. President: The Honoursble Member is not entitled to s reply on

an amendment. I thought the Law Member had represented the Govern-
ment.

The Honourable Str George Schuster: I have mot spoken yet on this
motion snd I think I am entitled to a reply.

Mr. President: 1 am very sorrv. The Honourable Member is late.
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‘Mz, President: The gquestion is:

““T'hat to sub-clause (3) of clause 5 of the Bill the following proviss be added.:
‘Provided that in the case of the Hindu undivided family each member of such

family shall be assessed separately and his total income sball *pd
b: hoy l:l income to which such m’;mbe'r would have bun auhtlz if such

o

_ member werp not joint’.
The Assembly divided:
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Mr. President: The question is thiat clausé & stind pait~of the Bi1.
... The motion ws ‘adopted. T
“Claude 5 was added to the Bitl. - - | |

Mr. President: The question is thet clause 6 stand part of the Bill.

Colonel J. D. Orawford (Bengal: European): I wish to bring one ‘small
point before the House and 1 trust that the Honourable the Finance
Member will give it his careful consideration. The increase of petrol tax
from 4 annas to 6 annas is for the specific purpose of road devélopment.
It has been my intention th move an amendment to the effect that. petrol
used solely for aviation purposes should get a rebate of two anmas ‘but,
I recognised that the issue was not a live issue at the moment and that
the Finance Member would need a certain amount of time to bring in
the necessary administrative measures. I trust that he will give his
sympathetic ¢onsideration to this point before introducing the Finance Bill
next year. '

The Honourable Sir George Schuster: Sir, I have already considered
the question raised by my Honourable and gallant friend, and one sugges-
tion has been, as he himself indicated, that petrol used for aviation pur-
poses should be exempted from this additional tax. I have been into that
question and I think the administrative difficulties of making. such a
special exemption would be almost insuperable.. I fully recognise that a
tax that is intended to be levied on the users of roads, for the improve-
ment of roads, cannot fairly be levied on people who fly through the air.
Therefore our intention is that, if we are to observe principles of equity
in this matter, our action should take the form of ascertaining roughly what
is the amount of the tax on petrol used for aviation and of using that for
purposes of encouraging the development.of aviation, on exactly the - same
principle as we are using the tax on petrol used by cars and lorries that
use roads, for the special improvement of roads. T think that should meet
the point made by my Honourable and gallant friend, and I give an under-
taking that we will consider, in the course of this vear, how to give effect
to that principle.

Mr. President: The question is that clause 6 stand part of the Bill.
The motion was adopted.
Claure 6 was added to the Bill.

Mr. President: The Assembly. according to the original programme,
wag expected to meet on the 26th, but I have received a representation
from a large number of Members of the Hindu community that the 26th
is their holiday, and T have ascertained that that day is also a Gazetted
holiday in the province in which we are holding the session. Under the

circumstances T have decided to accept the request of the Honourable
Members and not to «it on the 26th.

The Assembly then adjourned ‘il Eleven of the Cl )
the 27th March. 1929 ! even e Clock on Wednesday,
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